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LOK SABHA ¥ T OO AredE g Al &
. . AR T AR IR T et A
Friday, March 8, (ml)l’halgu a 13, 1889 57

The Lok Sahha met at Eleven of the Clock.
[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

BAN ON SENAs

*509. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to ban
the Shiva Sena, Lachet Sena and other such
voluntary organizations preaching and prac-
tising communalism and sectarianism in
the country; and

(b) if so, when ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
The Government have power to declare an
.association unlawful under the Unlawful
Activities (Prevention) Act, 1967 only if
the association seeks to bring about seces-
sion or cession. Government of Maharash-
tra are vigilant in regard to the activities
of the Shiv Sena and appropriate action
under law will be taken if there are brea-
ches of the law. The Central Government
are also in close touch with the Assam
‘Government regarding the activities of the
Lachit Sena and have advised the State
‘Government to take all possible steps to
unearth the undercover activities of this
organization and to take action against per-
sons responsible for circulating -objection-
able leaflets and posters,

o} fira ==X Wy : orewe WEWRA, #
Fr AT F e § fe ag A s
agY ¢ f fira &, wfem & &l gud
fraraT I R TEEd W
qefrafadi & 4 | A aEd & ¥ &
2 T I T =T A AT FW
T T AR 1 oA fw
£ Wy firw FAT & dwww A e
oW QU AT ¥ AT FA &
fod v welr & wwk F gww
ff W ? ofz wamm o o &1 IR

SHRI Y. B. CHAVAN : It is a fact that
the leader of Shiva Sena met the Prime
Minister in Bombay and he gave her some
memorandum and explained the activities of
Shiva Sena. I have no information to
prove whether they get funds from any
particular class of people. But I have
heard allegations to that effect and made
publicly also.

ft farer wex AT wuT WAt &Y I
9w AP gE-—ww sa7 A
fear wa ?

SHRI Y. B. CHAVAN : The Prime
Minister, naturally, advised them that any
activities which encourage regional tensions
are undesirable in the national interest, She
tried to impress this on them. Mostly, she
gave them a hearing.

o} fva @ A7 : F ST SR
f& 3 swmadt 1 feadr srdafear
QT &, ST GRRTY FryArfEat § T o
qF &7 & faa w §1 FT F A18q
A qTAT AT § q9AT G FrAATEAT AT
arfaa 7 w7t & 6 o7 Y e e feaw
Irq? afg 9@, a1 FFR A F19 G /W
AT @7 §, H & w9 @ o,
AT T AW F ATE FIH &7 Y Faepr
I FT A ?

SHRI Y. B. CHAVAN : As [ said, under
what Jaw can such an association be ban-
ned, Only if such an association indulges
in any activity or organised activity which
will ultimately lead to secession or cession
of any territory of India it can be declared
unlawful. So far, nothing has been proved
or claimed against Shiva Sena for secession
or cession of any arca. Lachit Sena, cer-
tainly, is indulging in such a propaganda.
About that, we are in touch with the Assam
Government and the Assam  Governmont
Nearly 20 people have been arrested, and
they are making further investigations aiso.



2385  Oral Answers

oft gorelt ave o : & fae wfe
A 4y fiorar 31T 7 gE Yy A , vt
FWA Y oo § frga Gawr
I TF §—2 A9 ot F
Y AT A e forer W & aqr g
Wi & S & Ay g ST O fee
W Sy R R ¢, s w
I AW groav dar g, wogfe ¥
TR FAW 9, dRE AR &
A 9T B Qa7 Frare & F aw
I ITH § A7 WS AR I Y
I XA ¥ FW AT qwATT * foF w5
YT AL FTX FT TCHTC AT Farare §?

SHR1 Y. B. CHAVAN : The hon. Mem-
ber wants us to start some sort of a pro-
paganda machinery in this matter. Cer-
tainly, whenever an opportunity comes for
putting forward our point of view correctly,
we do it, and wherever we find that the
things are wrong, we are condemning them
also. It is true that one of the aspects of
the Shiv Sena is to get employment for the
local people, but I must say that even in
order to get employment for the local peo-
ple, encouraging any regional feeling is very
bad. Therefore, we have condemned these
activitios as reactionary and harmful.

SHRI D. N. PATODIA : Is it a fact that,
after the recent disturbances in Asam, the
Lachet Sena has intensified its activities and
is getting a little more organized and even
one Minister of the Assam Government,
Shri K. L. Tripathi, has been threatened in
writing and has been asked to leave, and the
Indians in general have been asked to
leave before 6th June....

AN HON. MEMBER : Non-Assamese ?

SHRI D. N. PATODIA : Indians in
goneral,

In that context, is it a fact, as the Home
Minister has admitted that the Lachet Sena
is making a deliberate propaganda in seces-
sionist tendency, that the Central Govern-
ment have made a specific request to the
Assam Government to declare the Lachet
Sena as an illegal organisation and ban it,
but the Assam Government is reluctant to
ban this organisation and is justifying the
existonce of this organisation ?

SHRI Y. B. CHAVAN : It is not true
that the Assam Government is reluctant to
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do anything which is necessary in the
national intcrest. I have myself discussed
thig aspect with the Chief Minister of Assam.
Naturally when he has to take a legal
action, he has to take it properly. He has
to get the necessary material because for
declaring any osganisation as unlawful, they
will have to go through the judicial proces-
ses prescribed under the Act, as we have
seen. Even if an organisation is declared
ag unlawful, it has to go before the Tribunal
to prove that it is so. Naturally these as-
pects are being looked into. But I did not
find any reluctance on the part of the Assam
Government to take any lawful activity
against any unlawful organisation.

SHRI D. N, PATODIA : Have they
agreed to declare it as unlawful ?

MR. SPEAKER : Mr. R. K. Sinha.

SHRI R. K. SINHA : In view of the fact
that this is a critical period in the history
of the country, is the Government of India
taking any steps to call an all-Party con-
ference, at least of those patriotic parties
which swear by loyalty to the country, so
that organisations like the Lachet Sena and
the Shiv Sena are turned out of the political
life of the country? This question is prom-
pted by the fact....

MR. SPEAKER : No
necessary.

SHRI R. K. SINHA : .. by the fact that
the Praja Socialists have an electoral alli-
ance with the Bombay Shiv Sena in the
Municipal Corporation elections.. .

MR. SPEAKER : He may sit down. He
has asked his question.

SHRI R. K. SINHA : They talk of na-
tionalism here but do not do it in the field.

SHRI Y. B, CHAVAN : It is a very re-
levant question that the hon, Member has
asked. As we have explained many times
on the floor of this House, a proposal is
under consideration of appointing a National
Integration Council where we can bring to-
gether the representatives of all political
parties and important leaders of the coun-
try. It is, really speaking, in such a national
forum that we can succeed in creating an
atmosphere for it and in finding out some
long-term solutions for it.

SHRI RANGA : They are tho wrong
persons to do that.

explanation is
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ot yew fgr Rt @ sEww
AR, AFT FEafgE ®1 Aw
# fow oF w7 T &) AT I N
wfafafaat wdl § @ @ & W
FET G F T FEA F EH
arg A agafa ara w3 o § fr T
TEFR T FA F A FrEAEy

@ & fog AR N7 91 W Tg

AR FT T4 fF gt 5T TR 59

FHA B FAT § AW F fog FAR §

I G AR T I @R F 7 |

g wag T 8!

SHRI Y. B. CHAVAN : I do not think

‘that I have got any doubts about the will-
ingness of any State Government to coope-
rate in this matter. For, under the law, it
is the authority of the Central Government
to act, Naturally, when any activity or
organisation is declared as unlawful, the
State Government’s cooperation to imple-
ment it will certainly be necessary. But, so
far, I have not come across any unwilling-
ness.
SHRI SONAVANE : When we are de-
nouncing some of the nefarious activitics of
the Shiv Sena, are Government aware that
in Bombay, the PSP has joined with the
Shiv Sena,

AN HON. MEMBER : What is this ques-
tion? How is it relevant ?

SHRI SONAVANE : It is not for the
hon. Member but it is for you, Sir, to rule
it out if you think it is out of order. Are
‘Government aware that the PSP has joined
with the Shiva Sena in an alliance in con-
nection with the elections to the municipal
corporation, and if so, what is the view of
the Government in respect of the PSP ?

MR. SPEAKER : Does he want the hon.
Minister to answer for the PSP? If the
hon. Minister is prepared to answer, I
have po objection,

SHRI SURENDRANATH DWIVEDY :
1 think the Home Minister should reply to
this question whether he is going to de-
<lare the PSP unlawful !

SHRT SONAVANE : The first part of
‘my question can be answered, namely
whether the PSP has joined in an alliance
~with the Shiva Sena in connection with the
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clections to the municipal corporation, and
if so, I would like to know what the hon.
Minister thinks about it.

SHRI Y. B. CHAVAN : Fortunately
for me, you have answered the question.

SHRI HEM BARUA : Except banning
Sena organisations of a secret and under-
ground character, how is it possible for the
Government of India to ban organisations
like the Shiva Sena, the Gopal Sens, and
RSS volunteer organisation etc. etc. unless
they go counter to our national aspirations?
Is it not a fact that the Shiva Sena has
organised itself in a democratic way with
an open office and with open office-bearers?
Whether Government like the activities of
the Shiva Sena or not is a different matter,
but this js a democratic organisation, and
there is no doubt about it.

SHRI Y. B. CHAVAN : The hon. Mem-
ber has asked me a political question. Bven
if it is democratic, there can be meactionary
democratic organisations also, I think the
PSP has put itself in a sort of dock, and
they owe an answer to the country in this
particular matter,

st wg femd : scaw wEww, ot
FF A Fga & FF frr & & Far &
T F feeaw g 1 foe Waow vzt ?

SHRI SURENDRANATH DWIVEDY :
The Home Minister has raised a question
which requires a reply. This question has
been raised by other Members also. Let it
be made very clear that the PSP does not
in any way help or contribute to the ideo-
logy of the Shiva Sena. What has been
done is only some understanding in regard
to the municipal elections. That does not
amount to giving an encouragement to the
Shiva Sena or the ideals for which Shiva
Sena is working. (Interruptions).

MR. SPEAKER : It is only a clarification
of his party's position.

SHRI HEM BARUA : What is the harm
if the Shiva Sena advocates employment
for the Maharashtrians ?

SHRI R. K. SINHA : Why should he
not organise the Lachit Sena also ?

SHRI P. VENKATASUBBAIAH : May
I know whether the hon. Minister has any
remedy against these disastrous tendencies
which have raised their heads in the coun-
try in the torm of the Lachit Sena, the
Shiva Sena, the Gopal Sena and the Kisan
Sena...
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SHRI UMANATH .
baiah Sena also,

SHRI P. VENKATASUBBAIAH : In
Calicut, thousands of green-shirt volunteers
paraded in the streets urging the creation
of a separate Maplasthan in the mame of
bringing about a Muslim majority in one
district. May I know whether these aspects
have been brought to the notice of the
Home Minister ? If so, what is his reac-
tion? Has he communicated with the
State Governments concerned so as to see
that all these activities are brought under
control so as to conform to the law of
the land ?

SHRI Y. B. CHAVAN : As regards
this voluntary organisation of Kerala, it
was discussed once in this hon. House, A
part of the issue was discussed between
me and the Chief Minister. It was a mat-
ter of correspond between him and
me. In one of the processions, there were
some volunteers paraded as ‘Prime Minis-
ter’ and ‘Deputy Prime Minister’ and they
were shown as having been ‘arrested’.
This was rather an undesirable activity, I
pointed this out to the Chief Minister.
That is all I can say about it.

I have certain information about some
sort of a parade on the streets of Calicut
voicing a “demand for a separate district.
1 cannot express any view about it.

SHRI P. VENKATASUBBAIAH : The
demand was for a separate Muslim majo-
rity district,

SHRI Y. B. CHAVAN : This is a mat-
ter on which I do not want to express any
opinion,

SHRI S. M. BANERJEE : I am sorry
that in spite of our already having a Jal
Scna, Sthal Sena and Vayu Sena, all these
Senas are coming up to defend their own
rights.

AN HON. MEMBER : Lal Sena,

SHRI SONAVANE : Banerjee Sena,

SHRI S. M. BANERJEE : I do not
mind it.

SHRI UMANATH : Sonavane Sena,

SHRI S. M. BANERJEE : I am pre-
pared to take Shri Sonavane it my Sena
provided he leaves the Congress.

When a definite charge was made in
this House by my hon. friend, Sho
Umanath, that the Shiv Sena is getting

And Venkatasub-
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money from CIA through one of the in-
dustrialists—I do not want to mention:
his name which will create a furore;—
although Mr. Bajaj denied it.. .

MR. SPEAKER : He has not only men-
tioned the name, but also given other de-
tails. Let him put the question.

SHRI NAMBIAR
Bajajs in the country.
MR. SPEAKER : We are losing time.

SHRI S. M. BANERJEE : When in
spite of the fact that the industrialist has
denied it, Shri Umanath has repeated i
and challenged that he is in a position to
prove it, I would like to know whether the
hon. Minister will investigate, or has
alrecady investigated, this affair? 1Is it a

: There are several.

fact that they are getting money from-
CIA through this industrialist ?

SHRI Y. B, CHAVAN : I have ans-
wered this question.

SHRI S. M. BANERJEE : No. Are

they getting money from CIA ?

MR. SPEAKER : He explained it the
other day.

SHRI S. M. BANERJEE : I seek your
protection. This question has been put
today. If he had answered it a month
ago, he has to answer it again—] have not
got that much of memory. Let him say
whether he has investigated this charge or
will investigate it, Let him say ‘yes’ or
‘no’ to the question whether they are get-
ting money from CIA.

SHRI Y. B. CHAVAN . I have no evi-
dence about it.

st aiETC AW WEW ¢ 7 FARA
FATET FqT I gg g faer §
TErdY & i & a1 AW F AR R
g ¥ TR e fRg e € fom &
g faqa wfa & ol § Fgr v R
ag 30 S F TGN TS NTEH BT I
T IAF AT A AT JILE @A
#F qT JrEf? waT IH ag W g
faelt & fF ey & < & a= ot @
g # fequaw @7

SHRI Y, B. CHAVAN : I have said’
such postors have appeared.

SHRI S. KANDAPPAN : Sir, the acti-
vities of the Shiv Séma in Bombay are:
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under the pretext of protecting the interests
of the sons oi the soil. Is it not a fact
that they have indulged in atrocious acti-
vities, looting the properties, particularly
those of South Indian origin who “have
settled in Bombay ? In this context, they
have been clamouring that the State Gov-
ernment is behind all this move and they
wanted the Centre to intervene and en-
quire into the matter. I would | likp to know
categorically from the Home’ Minister, in
view of the fact that protection of the
minority is their respomsibility, what they
have done to see that the interests of the
minorities in Bombay are protected. Se-
condly, in view of the expressions given by
responsible Congressmen that there is a
genuine grievance of the sons of the soil—
and it is a different soil—I would like to
know whether the Government confirms
the view that India is made up of different
soils or it is of one soil.

SHRI Y. B. CHAVAN : The hon.
Member is putting me that question; I am
very glad he put that question. There is
no doubt that there is only one soil in
this country, and I hope he is convinced
about it,

SHRI S. KANDAPPAN : The President
of the TNCC is not convinced of it.

SHRI Y. B. CHAVAN ; The point is,
there is no use merely trying to blame
everybody else. This is something very
critical that is developing in our country.
All of us have to look inside our hearts
in this particular matter. Why start
throwing stones at only Shiv Sena in Bom-
bay ? ‘This is something where, some-
times for some small political advantage
one tries to make compromises from the
political point of view. I think what is
more necessary in this country today is to
ficht regionalism, fight communalism in
whatever form and wherever we find it
and in whatever party we find it.

SHRI S. KANDAPPAN : My question
has not been answered; what about my
question about the protection of minorities?

SHRI Y. B. CHAVAN : About the
minorities, T did not answer that question
because I have answered many times on
the floor of this House : that we are bound
to protect the minority interests wherever
they are. And even about Shiv Sena and
about: the interests of ¢he Southerners in
Bombuy, T can stand guarastce pérsonally
about #t. The interests of the Southerners
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in Bombay will be protected in all res-
pects. In fact, even today, largs mumbers
of families are coming to Bombay seeking
employment.

SHRI SHANTILAL SHAH : With re-
ference to Shiv Sena, is it nqt true that
in a democratic society it is an ugly effer-
vescence which ought to be allowed to
work itself out in due course of time?
But as far as the banning is concerned,
there is a fundamental right of association
and no action can be taken about it. I
also understand that the Commuanist stand
against the Shiv Sena is mainly because
the Shiv Sena is fighting them in their own
den and with the weapons they have been
using. If Shri Umanath has got any evi-
dence let him place it before the Speaker
and let him show if there is a prima facle
case. Then, we can ask the Government
to go into it. These allegations would
not do. I do not belong to the commu-
nity of the Shiv Sena. Tho Shiv Sema
does operate in my constituéacy and I
know some of those things are wrong.
But to ban them would be equally wromg,

MR. SPEAKER : Will you kindly re-
sume your seat? It is not a dobate.

SHRI SHANTILAL SHAH : The
Maharashtra Government could take ade-
quate action wherever there is breach of
the law,

MR. SPEAKER : I think the Minister
can take care of himself. (Interruption)

SHRI S. KANDAPPAN : Even the
Congressmen are protecting the interests
of' the Shiv Sena.

SHRI SHANTILAL SHAH
been opposing the Shiv Sema,

st ofa ow : semw wEEY, €9fF
waw ¥ wewedy wifegr ®ew & A}
# +ft ag fawwa & fr ag afe &
FY gudw 2 @ & Y mrag Af e
FqT & q@ATe fr ag gX WA
T Y AT ¥ FS AW w W,
gwmﬁaﬁwamﬁﬁuzmwﬁ
¥ for w37 fiy ag afea ¥ agi TR
Lo il

Jab arq " A gEa s §
fir #a7 Tw wfwr ¥AT & A0S wvdey
a7 v Feere w oY e § ot I

: I have
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wWar, dar afx o w@r &7 w
7@ W At gArEi ¥ a7 £
SHRI Y. B. CHAVAN : As far as the
question of finding out facts is concerned,
the Assam Government is giving us full
cooperation. As far as the intervention by
other countries in Assam is concerned at
least 1 have no evidence about American
intervention. But as I have said earlier,
in the north-eastern region, Pakistan and
China are naturally interested in any divi-
sive activities that start in that part of
the country.

ot e @ wemw wWEE, W
TF FATH HT AT Tl ATATY 1 F 3
F1 AW F0gA § | A warw f
qr f&5 7 N g@R W AT
¥ WS Al a1 Iwal Ayl whe
AT # YA & O F A= qEA
O & fag a9 ? o qET F oAAT
7gET X B sqre @ far 2
SHRI Y. B. CHAVAN : I do not want
to answer that question,

oY 7y foma : sewe wEIET, 98 T
AT ? R TH 9T qE qACA &
frg faw & s, fFa ot & =T
ag % & e F srara 7Y 7 wgan 72
AR WEITT, T qg T AG F4A |
g R AfUFA F wF & | TwaR
FZA $T ITRT ATTF A 1| 9 &
7% A aY § a9 ¥ IgeAr ¥ A
T 1 a9 ag g Hel § a9 W
g & Y AT T 1 g w9 Afgwr
AR T AT HT HAT AZY &
SHRI S. KANDAPPAN : It is the
right of the House to get an answer.

MR. SPEAKER : If there is anything
of a secret mature which it is not proper
for you to reveal, it is all right. But the
question, is, is there any central represen-
tative who is watching these things ? That
can be answered,

SHRI Y. B. CHAVAN : When I said
“I do not want to answer this question”
that does mot mean I do not desire to
give information to the House. But in this
matter, it is common knowledge that we
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have got arrangements to find out what is
happening in other parts of the country.

ot vy fowd : dar & 9w wWAAE
FET AFAG |
ot qeara T T A HAT AL
7Y 4T Ty FHA A€ |
it wy fowa : qeE g well a9
F T ATE qOH T b AT § 1 AT
Y g8 oA fear F9 & §q @ 9w
ot fagn #31
ot fora averor ;& g fafaer
ATgd § ST Arear § fF IR e
F AT AT QUL ATET A=_A F  FT
Ifaq wavw frar 2 ar 7 ?
«ff gnEeR TR [ ¢ S FT @@
g1
SHRI TENNETI VISWANATHAM :
The Home Minister was good enough to
say that he totally disapproves of the acti-
vities of Shiv Sena and its recent develop-
ments. But is he aware that notices are
being sent to South Indian houses in
Dadar and Matunga that they should quit
Bombay ?

SHRI Y. B. CHAVAN : Such a thing
was brought to my notice about a few
months ago and 1 had particularly drawn
the attention of the local police and the
State Government to it.

st wha® : § AR § AT AR

g fo a frer & & v Qar gt

i frar W o sma N afsa s

T A JEW A I Ffaam a7

AT F Fraed) w17 5 § o) fow

TOF ¥ 7w § o To A0 A wfaam

T T e F7 S frar 7w

forar AT TTC EH AR F AL FA

gu € foms fae fr §9 awreg 9@ @

qral AW A AT F Q&7

SHRI Y. B. CHAVAN: No, Sir; no

such activities are resorted to by the Shiv
Sena,

SHRI UMANATH : The hon. Minister
asserted that even while regionaliam is
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being fought the minorities are being pro-
tocted. Shri Shantilal Shah also said that
if Shri Umanath has got any evidence that
may be placed before the Minister, After
myself and Shri Krishnamoorthi went to
Bombay and concretely investigated the
matter, both of us have jointly prepared
a memorandum giving the details about
instances of recent origin whereby the
question of feoling of insecurity with re-
gard to property of linguistic minorities
in Bombay was being raised. This was
submitted to the Prime Minister in person
and also to the Home Minister. Last time
the Home Minister said that it has been
forwarded to the Government of Maha-
rashtra. I would like to know from the
Home Minister whether any action bas
been taken by the Government of Maha-
rashtra after sending that memorandum
from the Central Government, If so, after
the Home Minister forwarded that memo-
randum to the Government of Maharash-
tra, may I know whether the Home
Minister has received any information
about the concrete action taken on that by
tho Government of Maharashtra ? If no
information has been received—it is al-
ready six months, may I take it that this
is an expression of non-co-operation on
the part of the Government of Maharashtra
in so far as putting down this activity is
coacerned ?

SHRI Y. B, CHAVAN : No, Sir, The
Memorandum that was submitted by these
two hon. Members was forwarded to the
Government of Maharashtra. 1 have had
an occasion to discuss this particular mat-
ter with the representatives of the State
Government. Wherever, there were some
sort of vague allegations, naturally, they
could not be gone into, but specific issues
that were meationed about certain inci-
dents were investigated by the police,

SHRI UMANATH : Sir, he said that
the epecific fssues were investigated and
also that he discussed the matter with
them. I want to know what action was
taken.

SHRI NAMBIAR : What is the result
of the investigation ?

SHRI Y. B. CHAVAN : Naturally, I
will have to go into the details, At the
pregent moment I have not got the details,
but T think wherever they found evidence
as a result of investigation some persons

were prosecuted.
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SHRI Y. B. CHAVAN : As I said, Sir,
this is a general question, and I think in
the course of my replies I have even indi-
cated the line of action as far as the Gov-
crnment is conoerned,

SHRI RANGA : In view of the fact
that there can be only one sena for the
whole country and we associate with that
word, with that conception of sena, various
responsibilities for protecting the territorial
integrity of our country and maintaining
internal peace and so on, have the Gov-
emment considered or, if not, would they
consider, the advisability of preventing or
banning any organisation calling itself
‘sena’ ?

SHRI Y. B. CHAVAN : I think this is
quite a new suggestion that the hon. Mem-
ber has made. I can certainly express the
concern on behalf of Government in this
particular matter, the way these voluntary
organisations are coming up. Obe pecu-
liar problem one has to face is, there are
certain voluntary organisations which bave
not got any military aspect in them.

SHRI RANGA : They can have any
other name,

SHRI Y. B. CHAVAN : Naturally, we
will have to go very carefully into this
aspect. This is a new suggestion that has
been made and I will have it examined.

SOME HON. MEMBERS rose—

MR. SPEAKER : We have already
spent 35 minutes on this. Each hon, Mem-
ber says that he may be allowed to put a
question as if I can ignore others. I try
to see that every party's view is represeat-
ed. As I said, we have spent 35 minutes
on one question as if other questions are
not at all important. Therefore, bon.
Members should not misunderstand me if
I go to the next question,

Next question.
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(Re: S. Q. 510, and 522)
SHRI NABIAR : Sir, along with Q. No.
510, Q. No. 516 also may be answered.
MR. SPEAKER : Yes. Q. No. 522 also.
JoBLESS ENGINEERS
+
*510. SHRI GANESH GHOSH :
SHRI N. K. P, SALVE :
SHRI O. P. TYAGI :
SHRI P. GOPALAN :
SHRI S. M. BANERJEE :
SHRIMATI SUSEELA GOPA-
LAN :
SHRI JUGAL MONDAL :
SHRI BHOGENDRA JHA :
SHRI NITIRAJ SINGH CHAU-

DHARY :

SHRI LAKHAN LAL KA-
POOR :

SHRI BENI SHANKER
SHARMA :

Will the Minister of EDUCATION be
pleased to state :

(a) whether Government have consider-
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country do not employ engincers for jobs
which require the services of expert engi-
neers. In view of the great unemployment
position of the engineers in our couatry,
is the Minister prepared to ask the Govern-
ment for extension of conmstruction pro-
jects departmentally and also make it com-
pulsory for all factories to employ qualified
engineers ?

DR. TRIGUNA SEN : These two view
points were discussed by the Planning
Commission. It has been suggested that
(a) all contractors must appoint qualified
engineers and (b) any work up to Rs. 25
lakhs must be entrusted to engineers. We
have also studied the problem of employ-
ing engineers in small factories. It re-
quires a modification in the Factories Act.
We will do it, because we have accepted
the principle,

SHRI GANESH GHOSH: Recently,
the unemployed enginecers submitted «
memorandum to the Governmest request-
ing them to create a pool of unemployed
engineers. Is the Government prepared to
concede this demand ? Secondly, would

ed any plan to provide jobs to jobless engi-
neers;

(b) if so, the details of the plan and
when it is likely to be implemented;

(c) whether any initiative has  been
taken to convene a meeting of all the
concerned authorities to explore the possi-
bilities of creating more employment
potentialities for loyed P S:
and

(d) if so, what progress has been made
in this direction ?

‘THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) to (d). The
Ccntral Government in consultation with
the Planhing -Commission is devising ways
and means to increase employment oppor-
tunities for engineering graduates and dip-
loma holders. To this end, the Planning
Commission is holding detailed discussions
with various Ministries and organisations in
charge of development projects. A de-
taited plan for creating greater employ-
ment opportunities is being formulated.

SHRT GANESH GHOSH : Perhaps the
Central Government know that govern-
ments both at the Centre and in the States
execute works also through the employ-
ment of contractors. It is also known to
the Government that many factories in our

they cc tho desirability of giving
some allowances to the engincers  until
they get some employment ?

DR. TRIGUNA SEN: I think that the
House would like to know the various ways
and means that we have considered. If
you will kindly permit, I can give the
details.

MR, SPEAKER : He need not read the
whole report. He can pive a short reply
to the question. If there is a full report,
it may be placed on the Table of the
Housc.

DR. TRIGUNA SEN : It is not final; it
is under discussion. The Planning Com-
mission convened a meeting of all the
Ministries and other organisations and
suggested various measures to be adopted
to meet the requirements. The intake in
the tcchnical institutions should be regu-
lated in relation to the capacity of institu-
tions to provide quality education.  The
procedures both in public and private sec-
tor undertakings should be streamlined and
speeded up. The Central and State Gov-
crnments should expedite the recruitment
of engineers to unfilled vacancies on a
priority basis, Since there is a large num-
ber of posts in the army and Military
Engineering Service—several (housands, 1
am told—under the compulsory lisbility
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scheme against State quota, it would be
advisable that direct recruitment of engi-
neers to defence establishments be stepped
up. A pool, as suggested by the hon.
Member, for the engineers retrenched
from the completed projects should be
created and appointments for the new pro-
jccts should be made out of this pool. The
practice of making thorough investigations
of projects such as irrigation and power
should be re-established and detailed re-
ports and estimdtes drawn up for projects
to be undertaken during the Fourth and
Fifth Five Year Plan. Survey work, such
as hydrological survey, survey of  river
basins et¢, needed for future planned deve-
lopment of the country should be under-
takem on a priority basis. Programmes
should be undertaken for accelerating the
utilisation of irrigation works already com-
pleted, There should be practical training
of engineering personnel for a  specific
period, which will cover about 3,000 to
4,000' engineer. Qualified engineering
personnel should be encouraged to take
up small-scale industrial projects through
crant of loans by the State Governments.
A special scheme for the purpose is being
drafted in consultation with the concerned
organisations. The development of com-
sultancy firms should be encouraged by
making consultancy reports necessary with
the applications for financial  assistance
from the public scctor financial institutions.
A proposal to step up expenditure on re-
scarch and development is under conside-
ration. These are the various ways and
means that we are considering.

SHRI N. K. P. SALVE : The hon. Mi-
nister has enumerated the steps that hc
is likely to take to absorb the existing
jobless engineers. May I know from the
hon. Minister as to what is the likely
number of engineering graduates from the
Indian universities ia the course of the
next five years and the effective  steps
which are contemplated by the Govern-
ment to avoid the unpardonable culpable
dereliction of the solemn obligation of
Government to save these new engineers
at Jeast from the ignominy, humiliation
and misfortune of unemployment; whether
any scheme is under contemplation of the
Government to encourage firms of large
number of co-operative societies of engi-
neers for meanufacturing purposes and to
undertake contracts in which liberal finan-
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cial assistance may be given by the Govern-
ment in addition to other facilities, and, if
such a scheme is not under contemplation,
will the hon. Minister assure the House
that he would formulate such g scheme ?

DR. TRIGUNA SEN: I think, I have
covered this.

MR. SPEAKER : He was a little
He has answered it earlier.

SHRI S. M. BANERJEE: I want to
supplement the question put by my hon.
friend, Shri Ganesh Ghosh. His question
was very pungent and pertinent. . He asked
whether Government is going to start a
pool and pay some sort of an allowance
or unemployment dole to these engineers.
May I remind the hon. Minister that in
the case of those engineers who are com-
ing from foreign countries there is a pool,
called the Scientific Pool or the Pool of
Engineers, and they are getting about
Rs. 400 only because they come from
foreign countries and thig country hes no
place for them? I would like to know
whether he is aware that almost all the
boys who are completing their courses from
the engineering coligges have been denied
employment in all cormers and the time
has come when some young boys may
even commit suicide because there is a
race between unemployment and starva-
tion. I would like to know whether Gov-
ernment will pursue this matter and see
that they are paid some allowance before
they actually commit suicide or take dras-
tic steps.

SHRI UMANATH : Before the Govern-
ment commits suicide.

DR. TRIGUNA SEN: ] personally do
not believe in giving doles to anyone. To
cnable them to earn moncy we have to
arrange for employment opportunities,
whether it is self-generating or created by
other industries.

SHRI S. M. BANERJEE : How
they survive ?

DR, TRIGUNA SEN: I think, Shri
Banerjee should edvise them not to com-
mit suicide.

SHRI S, M. BANERJEE : 1 can only
advise them. I cannot give them employ-
ment,

SHR{ HEM BARUA : That was a very
bad amswer that Shri Banerjee should ad-
vise the engineers not to commit suicide.

late.

will
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DR. TRIGUNA SEN: He
doles. ... (Interruption.)

SHRI NITIRAJ SINGH CHAU-
DHURY : May I know from the hon.
Minister whether he will consider the
desirgbility of allowing our young engi-
neers to seok employment in other deve-
loping countries besides the things he is
considering ?

suggested

DR. TRIGUNA SEN : Surely.
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arfe ¥ famr @ &% ShfAac &1 3
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DR. TRIGUNA SEN: He asks me
whether 1 am personally concerned or not.
1 can assure the hon. Member that I am
very much personally concerned because
I trained myself thousands of engineers.
But, as 1 said, I do not agree to give them
doles, We are trying to find out vocations
for them,

SHRI S. M. BANERJEE : Do not call
it doles; call it scholarship.

SHRI UMANATH : Before putting thc
question, 1 am going to refer to the second
part of my question (No. 516) which is
put te the Education Minister with regard
to the arrest and release of students. I do
not want the Education Minister to say
that it is not within his power. Since it
hag been admitted, either he must reply
or the Home Minister who is here should
reply.

Now, 1 want to know how many engi-
neering studeats who have taken part in
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demonstrations in Delhi have been arrested
and how many have been released. 1 would
like to know whether the Government bas
taken any decision to release them all
without any prosecution.

MR, SPEAKER : It is Q. 516. Yes, hc
may give the answer.

DEMONSTRATION BY ENGINEERING
STUDENTS

-+

*516. SHRI UMANATH :
SHRI C. K. CHAKRAPANI :
SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK :

Will the Minster of EDUCATION be
plecased to state:

(a) whether it is a fact that large num-
ber of Engineering students from different
States demonstrated before Parliament on
the 12th February, 1968;

(b) if so, what are their demands;

(c) the steps taken to their

demands;

meet

(d) whether it is a fact that a number
of students have been arrested; aad

(e) if so, total number of arrests made
so far?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The main demand of the student.s'is
thay adequate employment opportunitics
should be provided for technical person-
nel.

(c) The Government are already con-
sidering various measures to utiliso  the
services of technical personnel.

(d) Yes, Sir.

() 224. It is understood that all have
been rcleased.

1 can tell the House that the studeats of
various engineering colleges in the country
who went on strike met and decided to
go back to their States. They have with-
drawn the strike. I am told, all of them
have been released.

SHRI TENNETI VISWANATHAM :
Several people have not been released  in
Andhra Predesh. .

<4
]
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DR. TRIGUNA SEN : I agree with the
hon. Member'’s suggestion. I have already
said it is being taken up with the Statc
Governments to appoint engincers in the
vacant posts and also appoing them for
the future survey works and projects.

SXI GULAM  MOHAMMAD
BAKSHI : What about posts which bave
boen kept in abeyance ?
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DR. TRIGUNA SEN: Yes.

SHRI MANUBHAI PATEL : There are
SO many engineers who are out of em-
ployment. It seems either there is some
defect in planning on the pary of Educa-
tion Ministry or there is no proper co-
ordination between the Education Ministry
end the Planning Commission. In view of
this, may I know whether the Education
Ministry is considering to work out a
scheme so that in future such things do
not happen ?

DR. TRIGUNA SEN: From 1951-52,
the Ministry of Education, in consultation
with the State Governments and Planning
Commission, undertook this programme of
expansion of institutions, But, unfortu-
nately, there is now a big recession in
industries. The Fourth Plan Projects, for
some reason or other, have not been im-
plemented. Only during the last two or
three years, due to all these factors, there
is unemployment. Now this is why we arc
consistently asking the Man-Power Com-
mittee and the Planning Commission to
give us a forecas; as to their future re-
quirements. Pending this examination, we
have already advised, most reluctantly, to
the Chief Ministers and the education
institutions to reduce seats according to the
local conditions. We can only do that. We

do not have firm figures of estimated
needs.
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DR. TRIGUNA SEN: I fully agree
with the hon. Member in what he has
said. It is a fact that these courses werc
started on the advice of the Pelroleum
Ministry. It is also a fact, as the hon.
Member said, that those boys who under-
went these courses have not been absorbed
by that Ministry. This was brought to
my notice last month and we have taken
up the matter with them. We shall try
to sce that they are employed by the Minis-
try for the purpose for which the specia-
lised courses were started in Dhanbad.

SHRI M. N, NAGHNOOR : There are
offers from developed countries like
Canada and the United States for employ-
ment and study programmes. There are
alvo offers from developing countries like
the African | countries for employment.
Will the Government consider the possi-
bility of deputing some of our talented
engineers for study and employment, so
that our employment problem may be
solved ?

DR. TRIGUNA SEN: I have replied
to that question. Wherever there is a
possibility, anywhere in the world, we
allow them to go.

SHRI LOBO PRABHU: Among the
causes given for the unemployment are that
the economy has not developed as was
expected, that the economy is held up due
to recession, and that there is idle capa-
city. I would like to find out from the
Minister whether, in addition to all those
reasons he has made out from the Plan-
ning Commission, he would add one more
reason, one more objective, that the deve-
lopment of idle capacity should be taken
up as a separete subject.

DR. TRIGUNA SEN: I can assure the
bon. Member that I have personally taken
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up that matter—to utilise the idle capacity
of the workshops and factories.

SHRIMATI SUCHETA KRIPALANI :
Is it possible for the Government to- securc

avenues of employment for our engimecrs
in the developing countries which may
require engineering personnel ?

DR. TRIGUNA SEN : Yes; we are do-
ing it.

SHRI NAMBIAR : In all the industrial-
ly advanced countries, in all the factorics
it is a condition precedent that there maust
be a research wing and development wing
attached to the factory and without ¢hat,
no licensing is done. But in this country
there is no such stipulation and the hon.
Minister has stated that he is thinking in
terms of that. Will it be possible for
the Government to stipulate the condition
that all industries must have a research
wing ? By that, the development of the
industry will go on, the quality would also
improve and it will absorb many engineers.
This will be a permanent solution to the
problem. Will he consider it?

DR. TRIGUNA SEN: This has been
my view-point, as the hon. Member said.
for the last 8 or 10 years. Now that 1
am here, I am pursuing this matter very
scriously.
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DR. TRIGUNA SEN: In Andhra Pra-
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The Government of Andhra Pradesh have
dismissed them. We are trying to @press
on them, ¥W 5T Q@ &
so that they can employ them again.

SHRI BAL RAJ MADHOQOK : The hon.
Minister has said that there is idle capa-
city in many of the engineering colleges
and edmission is being cut down. There
are separate educational aend technical
institutions and engineering colleges open-
ed by the military and also by the rail-
ways, and they are taking their engineers
and other technical personnel from those
institutions. In view of the fact that we
have too many colleges now, can we not
ask the military and the railways not to
open their own engineering or  military
colleges so that there is no duplication of
effort and the boys coming out of the
engineering colleges and schools elsewhere
could be absorbed by them ? There is
also the fact that our engineering colleges
have become very prestigious and the
training given there is much more theore-
tical than practical, and, therefore, the
boys who come out of these colleges are
not very much fit for practical work.
Therefore, will a practical bias be given
to the teaching in the engineering colleges?

DR. TRIGUNA SEN: I do not egree
to his first suggestion that the institutions
that are being run by the Ministry of
Railways and the Ministry of Defence
should be closed. They are training them
for a particular specialised purpose. They
take a limited number only for specialised
jobs and are not effecting the general
pool of engineers. As for the second
suggestion, I agree with the hon. Member
that our education so far has been a bit
theoretical. We are now changing it so
as to make it more practical-biassed.

SHRI D. C. SHARMA : There are two
problems that are facing these engincers.
In the first place, they are holding posts
which do not require their qualifications.
Secondly, may I know whether Govern-
ment have created a panel to give them
some money ecvery month before they
could be employed ? May 1 know whe-
ther the hon, Minister would think of
constituting a panel of these unemployed
engineers 5o as to give them some subsist-
<oco money before they oould be fully
employed in some concern ?
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DR. TRIGUNA SEN : It is not possible
to do that, but es I have already sald, we
are finding out more places for trainiag of
the fresh graduates who are coming for «
year or two with stipends so that they
could be employed.

SHRI S. KUNDU : In Iadia therg are
about 70,000 engineers and techaicians
who are unemployed. ...

DR. TRIGUNA SEN : 70,000 ?
SHRI S. KUNDU : Yes, 70,000.

) MR. SPEAKER : Anyway, the number
1s not so much important. Let him comc
to the question now.

SHRI S. KUNDU : It means very much.
It shows that even after twenty  years,
though we are boasting that our economy
is taking off, actually our ecomomy is
grounding and grounding for a disaster.
This is a great disaster. Thi¢ breeds
frustration and also indiscipline among our
young engincers. As it happened, when
Dr. Ram Subhbag Singh was going to ad-
dress a convocation, a boy came and said
‘l do not want this degree, but give me
bread’. This kind of thing will grow if
Government are not going (0 do some-
thing immediately to provide employment
to these 70,000 engineers and diploma
holders. Therefore, I am going to suggest
to the hon. Minister......

MR. SPEAKER : This is not the time
for suggestion. This is the question Hour.

SHRI S. KUNDU: May I suggest to
the hon. Minister that he may form a
rural development engineering force and
form a pool of engineers where he could
absorb all the enginecers and give them
some sort of allowance till they are taken
over by other departments so that they
could go and serve in the rural arees which
have been much neglected so far ? Let him
try with this experiment.

DR. TRIGUNA SEN : As regards the
first part of the question giving a figure
of 70,000, I would be very grateful if the
hon. Member could give me the list, be-
cguse the number that we have received
from the Directorate-General of Employ-
ment is about 7,000 graduates and 28,000
diploma-holders. I would like to have
this detailed information as it will help us
to plsn. 1 have already answered the
second part.
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SHRI RANDHIR SINGH: A large
number of students who courted arrest and
pleaded guilty of violation of section 144
have been convicted and this acts as a ber
on reinstatement in service. May I re-
quest the hon. Minister to direct the State
Governments to see that this conviction
does not operate as a disqualification for
cmployment ?

DR. TRIGUNA SEN: If I know the
names of the States, I will write to them.

SHRI SEZHIYAN : In view of the fact
that according to the Minister  himself
7,000 graduates are idle and the fact this
figure is likely to rise in the coming years,
instead of providing them jobs, have
Government got any scheme to  provide
them with some work giving them some
advance and other facilities to start some
small-scale industries where they cap use
their technical knowledge to increase pro-
duction in the country and also keep them-
selves gainfully employed ?

DR. TRIGUNA SEN : Yes, first we will
cover thousands of boys by giving them
practical training. We are also organising
a scheme so that they can work in a
consolidated way.

=l gFN T FOA : AW WG,
W §UT AWM F AL FE ARIE A
Nfrad a1 § | AT TIHT FIE Q4T
frm e feag a5 @ AifEd
w1 7EY fawar, a7 aF @E e
38 el & fad g s 9 ? gR—
a9y A F ¥@ auy faaw fadel <o
fAaT w19 T @ &, ST gauy Fargd?

DR. TRIGUNA SEN : To train an engi-
neer requires flve years and to train a
diploma-holder it takes about three years.
We have established the institutions after
getting equipment and staff. We do not
propose to close them down. But we have
taken a decision not to expand the faci-
lities.
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MR. SPEAKER : No point
during question hour.
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of order

MR. SPEAKER : Short Notice Question
is also part of Questions,

SHORT NOTICE QUESTION
BLAZE oF FIRE IN THE WATERS OF GANGA
NEAR MONGHYR
-+

SNQ 5. SHRI MADHU LIMAYE:
SHRI BHOGENDRA JHA :
SHRI JYOTIRMOY BASU :
SHRI KAMESHWAR SINGH :
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that there was
a blaze of fire in the waters of the Ganga
near Monghyr and Jamalpur on the 3rd
March, 1968;

(b) whether it is also a fact that this
fire was caused due to the overflow of
petroleum from the Barauni Oil Refinery;

(c) whether water supply to Monghyr-
Jamalpur towns had been stopped due to
the water having been contaminated with
petrol; and

(d) whether Government have enquired
into matter and if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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«CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
{8) Yes, Sir,

(b) and (d). The Government, on re-
ceipt of the news about the fire, ordered
Indian Oil Corporation to get an imme-
«diate report as to the facts, An expert
from the Central Water & Power Commis-
sion ‘was also sent and is assisting in the

assessment of the situation. The matter
is under investigation.
(c) The water supply in Monghyr-

Jamalpur had been temporarily interrupted
29 a precautionary measure,

I may add that since then there has been
an order by the Sub-divisional Magistrate,
Monghyr, asking the General Manager, of
the Barauni Refinery to stop the discharge
of the effluents of the refinery into the
river. In view of this and the gravity of
the situation and the various allegations
made, I directed yesterday evening that the
refinery should be shut down for the time
deing.

&t vy fomad : seaw wEEE, o
WERT A TH a9 AT gAY g9 § i
7 & 5 79 gfea ol Y qom &
AT A 6 afaai & #F @
™ & qor aOh feead § om
FIU, A9 IfE W F I¥ dww q%
frsar o wr &1 W o T 3@ A
¥ QAT FIE AT AT AG
Ay wF TR T A Aw @y
KYTARAT St 7 guAT & oY, T T
= f@ & d9 § geq sdad
STt A wE F 7S A v

AT HA WA ¥ A g & fE
FAT JAFT SqTH EFEAT AT FTRIT
F T TE ¥ UF WAHAT & T4 Y A TAT
t—mw ot AEm R T
TR g A A &, QN Fewrgd
T F AT A FAq A AT QIR
WM AT T Y AT I

marg?

FR—IT T W N 7 Jiw A
@ S, AT AT O g &
12LS5/68—2
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sfasricat w1 ag fegraa M fe sy
T A & H9q, I q7 H1E WY WA
T F T SR T | X W R
gt 7Y 3o @99 & fod ax WY
FAT T2 A IHH 97 g N 1909
& |9 w7 AT FY I W g e
3 ¥ fodt wv 2faat anfR &1 o
¥ ¥ wfF ar ¥ @R F af@
T @re?

SHRI RAGHU RAMAIAH : The Gov-
ernment have noted with very great regret
the report of deaths this morning. Yester-
day, on’ hearing some such rumour, I
directed the Secretary to contact the Chief
Secretary of the Goverament of Bihar, and
yesterday the Chief Secretary said he was
not aware. This morning agein on receipt
of the newspaper report, I myself directed
the Secretary to contact again the Chief
Secretary. The Chief Secretary said that
he had also received reports. That is one
aspect of the matter.

As regards the discharge of the effluent,
as I said, T do not think it is fair to the
House or to anybody if I now give any
finding without proper investigation. But
I might give for the information of the
House a little background of it. The matter
justifies, and requires, a thorough probe
and investigation. There is no doubt about
it. About the discharge of effluents into
the river, it happens in the case not only
of Barauni but also in respect of Gauhati
and Koyali refineries. It is normal; the
permissible limit is fixed. The quantum of
oil that the effluent might contain is fixed.
In this case also, it has been fixed with thc
approval of the Bihar Government. But
in this particular case, whether, it is only
that quantity which has gone in or it is
anything else is a matter for investigation.
I do not think it will be fair for me to
cxpress an opinion. Certainly, if it is
found on enquiry that anybody is at fault,
we will certainly take the most stringent
measures. There can be no question about
it.

st 7y formd : Feqw wREE, A
T FT I T fear | 49 qeT a1
f& qar ar ¥=x g fw ¥ v
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@ T MR FT O, TgEm W

aaeqr X @ &7 [N 9@ W/

JET SATEYR AR AT A, ww

T WA FT ErEET WY )

SHRI RAGHU RAMAIAH : An officer
of the Central Water and Power Commis-
sion has gone there at our instance. He
is now on the spot, and I am sure the
State Government and he are now in the
picture, and if any assistance is needed
from the Central Government certainly we
will do everything possible.

ot g ford s AT RO T AR R B
F7 oY s SWg § *rE Ofy aremfes
FrAT aaTE s @ § o o & 9w
R R T A i aE
FoATE & &% ? i fRm R
TR | Sy Fgm & ag Ffgw | afew
I TER FTH FE TfUE )
I F FREW F TNE Y 99 B
g g1 R AW wwar w7, fR
N aF F1 3R Fgfafaifad w1
g qE g T § AT ST
g fF ¥ g aafas diR 9
qrft & T F AT FAT FE GV
g que weft ar gefaq welr S FE
fr g, 5@ 1 SuT %)

SHRI RAGHU RAMAIAH : Whatever
assistance is required by the State Govern-
ment, certainly they will ask and we will
_give. But about the statement by Mr.
Limaye that it is caused by discharge from
Barauni refinery, I would say that that is
the subject-matter for investigation.

ot Ay feamd : sreme wERE, A

g FT IO AWl TG wmgr g fw

reifad dIT 9T OFT aeATE At FE

AT FAE W W R ?

MR. SPEAKER : They arc investigating
it.

st wyg fovd A QB wr oA fF
ITEIAE AT TS A FY A
g W @ &7
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MR. SPEAKER : That also hag been
answered. Ho said, if the State Govern-
meat ask for anything the Central Gov-
ernment are prepared to give assistance
about the supply of water. I have heard
it and I am satisfied.

SHRI JYOTIRMOY BASU: May I
know whether it is a fact that due to the
negligence of somebody in the refinery and
also due to some mechanical failure, refuse
amounting to about 1,600 tonnes with a
much higher oil content than permitted by
the public health department of Bihar was
dumped into the Ganga and whether any
sample was collected from the floats and
later analysed to find out the actual oil
content of the float ?

SHRI RAGHU RAMAIAH : I have no
report that such dump has been made, but
as I said, 1 do not want to prejudice any
investigation into this and I want to keep
an open mind. As regards water testing,
even on the 3rd and 4th, reports came and
our people did go and test it. Actually
the distance is about 40 miles. From:
Barauni refinery, thc refuse has to go by
pipeline for 6 miles, in the sandy belt for
8 miles, and along the river for 40 milcs.
Monghyr is at that distance. All these
arc matters for investigation,

SHRI JYOTIRMOY BASU: What
about the latter part of my question whe-
ther they have collected samples and
analysed them and if so what is the oil
content of the floats ?

SHRI RAGHU RAMAIAH : I can give
those figures, Sample of water drawn at
the suction intake raw water pump  at

Kastha Harai Ghat—12 parts per million.
Sample of discharge water from raw water
raising main after pump at Kastha Harai
Ghat—6 parts per million. Sample of
discharge water from raw water raising
main at Kastha Harai Ghat—20 parts per
million. Sample of sludge from near suc-
tion of line of pump as colected on
—2-3-68—1 think, Sir, the date should be
4-3-68—by them 55%. Sample of sludge
from Jamalpur raw water pumping 8sta-
tion 0.44%. The permissible limit in this
refuse at the point of discharge, I under-
stand, is about 30 or 40 parts per million.

sft ewmwae fag: somw wgaw,
Fq7 A AT A fom T e
femeadr & srfuwrigt 3 o gg Fum=
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fear & i 7 ¥z Foargad &1 A €
@ vud fog afimfal ox wr
T AR
Fu gmaam ag § fFag ama

qeft ooy @i & oft agaT & AR A
Faga ¥ T R g ¥ HAWT I
qeft ® OF & s A & @ St
e FA & o W wgem d a
e fear @ 7 MER & mEHT
fregrere iy 7 & TRy AT &t
& fou a7 T fRaT &, ST TR
frar & T A 7 S 9 arfusfa
a7, fF Fgd & fF foargra &1 @
T g, FT G R R

SHRI RAGHU RAMAIAH: My hon.
friend is probably referring to the state-
ment .which has appeared in the Hindustan
Times today. 1 am afraid the headline is
strictly not correct. The headline says
“Refinery says it is not involved”. But
actually, the relevant portion of it which

relates to this is as follows, under the head-
line Bombay.

“The Indian Oil Corporation has cate-
gorically denied reports that a stretch
of water which went ablaze near
Kashtaharni Ghat off Monghyr town was
due to a possible leakage of the pro-
duct’s pipeline traversing along the bank
of the Ganga.”

On the receipt of this report I consulted
my officers and asked them why this report
was given. They said that they inspected
on the spot and found no leakage. Also,
I am told that technically if there is any
leukage even a small drop in the pressurc
of the refinery would be noticed imme-
diately. There was no report of any drop
of pressure to indicate any leakage in the
pipeline.

st wTHYWT f8E : AL I F1 39T
@) faer | mafror T F AT ST
AT 7AW g fodT ¥ 94T A 9
faq 71 fea @1 @i & ? S amTE
foaqm T & @ a7 ?

MR. SPEAKER : He has answered that.
When Limaye asked that question, he
answered it categorically. He said that
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the State Government also made some pro-
posals about water supply to the town.
Ho also said that the Government of India
also will give whatever assistance is pos-
sible. :

st e fag:  www WEEE,

e % weew & aarar wy e &
artor gl & avaw K 98 WE)
T A g d ) det ¥ a4 weY
T ad g

SHRI RAGHU RAMAIAH : Here again,
we should not forget that there'is a State
Government in Bihar who are also t.ully
seized of the matter, who are also chiefly
concerned with the welfare of the rural
people here. Again, whatever assistance
we are asked, we will give.

SHRI D. N, PATODIA : Sir, this is not
tne first time that the waters of Indian
rivers have been polluted by harmful
chemical discharges. In the river Viswa-
mitri in Baroda the water has been perma-
nently polluted and it is no more suitable
for drinking. Not long ago the citizens of
Delhi were affected by jaundice for similar
reason. When this problem arose’ in
foreign countries they developed a modern
technology by which they started consum-
ing this type of discharge locally on tae
spot without discharging it in the river.
May 1 know whether Government propagse
to take similar action to prevent such dis-
charge into rivers and, secondly, whether
these factories are abiding by the necessary
rules and regulations while  discharging
these things to prevent pollutions whica may
prove dangerous to human lives ?

SHRI RAGHU RAMAIAH : I beg of
this House not to prejudice this particular
case till the inquiry is complete, 1f there
is anything wrong, whatever steps are
necessary to rectify the defects will be
taken,

SHRI D. N. PATODIA : Sir, I asked two
specific questions. I want to know whether
they will consider adopting modern techno-
logy as in other countries. Secondly, I
want to know whether industrial regulations
are being properly adnered to by these
factorics to prevent discharge which may
prove dangerous to human lives ?

SHRI RAGHU RAMAIAH : This is a
suggestion which can be looked into.



2417 Oral Answers

Y qo Ao IM : AW TARRA,
Frqg 4@ NAFR A a1 §F
A A ¥ faw T @ qe
gt g fF 3arde &1 9 T F e
wft, ged frea RS9 go—snw vEY
afcfaq & a1 adfi—ag 0@ FT g
®E—

(i) the town went without water for
three days affecting two lakh popu-
lation;

(ii) regular bath in river stopped;

(iii) several hundred maunds of fish
died in water or rotted after fish-
ing;

(iv) fire broke out at the surface of
Ganges which burnt several boats
and had to be extinguished by fire
brigade;

(v) nearly 500 prisoners in Monghyr
jail 'had to go without food or water
and similar was the fate of schools
and colleges and their hostels and
two hospitals. and

(vi) Monghyr Municipality had to re-
novate its entire water works costing

lakhs of rupees as poisonous kero-
sene product passed through it.

May 1 know if and when the Government
would give compensation for the damages
and loss of property ?

SHRI RAGHU RAMAIAH : Even day
before yesterday I myself asked this ques-
tion. I asked the Special Secretary of my
Ministry to find out from the Chief Secre-
tary the damage to property and lives. He
could not give any information. So, we
are still awaiting a report about the
damage.

st Fo Alo AW : JEqW WEILY,
LR CIR AR Gt IS L
2.

HEUW WERW : FHA GATH TE IO
TR} &) To guem AR

st Fo &To TM: 6 AN T X

A Fg N aae v fmfar
AR @ &Nt & o |
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e IEfan, Jifean @ @
M /i qE N AR gEd Amfar
9 @A FHd wRw § I
agar § feanft fram sl At &
A & T 98 FFA90E [ I AT
1S I 11 SRR

T AAAT T agd qeT
T AT T qOT ] |

To GHIAT AT : g FATT A F
6 ¥ 7 ¥ 337 § AfF ag AT
T F1 qAw A gafer @
afaw wfly @AW ) W RE F
T a1, WA ar ol § at
AT IE T @ & i Lefgae -
gy er g afea # et
Teqd o it 7g Fe Ffe &1 Fae
AT R FGT F H ford AN Fraas
AT F A F 2 OF AN AW qgT T
AT 9T A F qF TGAT & ag & AN
et g1 AT T oAk § Ffen
HATAg FT e Hareq & qrq w®;
gray 37 gy ag a wffeaw
dfaw qaad a9 M g frw F A
TFam ® WA W dfaw
T, WY aga I R OF T JATTH
ofcfeafa oo 3w A avE e ... ..

st wy fowd : oy 7 T QX
@t @ #}?

o gulAT AT : TAFA ] H
A & A I ar|

My question is to waat extent is there co-
ordination and consultation between the
Ministry of Health and the Ministry of
Petroleum and who has settled these per-
missible levels. Secondly, what is the
progress of the control on river pollution
Jegislation in India because many of the
rivers here are being polluted ?

SHRI RAGHU RAMAIAH: As re-
gards co-ordination between this Ministry
and the Health Ministry, I may point out
that even in this letter which was given to
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us by.the Bihar Government officers it is
stated :

“I now write to inform you that the
Government and Public Health Engi-
neering Department will have no ob-
jection if the treated waters from the
refinery along with storm waters are
discharged into the Ganges at the point
and in the manner specified in Mr.,
Sanyal’s comprehensive report.”

PHALGUNA 18, 1889 (S4KA4)
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ot arew fagrdt ¥t : W ag
qawT 9 e O A oot i
et @ @ aow gfed &)
FEAAT & FYAT FIH AGN F qHQ 7
wEl T a & v dav genm g A
F AT WY ag IR Afaw AT T3
FT IEH! T TG F gFA ! g
gE ¥ WM qg C L I A

i@ Al giAfm @ &
TSy § g afqwar W wwv gy
§ AR 5T Wt =0T Wl W AR
T FTATE FH H FACAG & 1
IAHT GEA FT AT FAAT AEY
I g fF & fag ot A fawr
@ ETAFfAw ot w1 R SR
N @ Ffw F 7

At that time when the scheme was for-
mulated, we did thus obtain the sanction of
the Public Health Department of the
Bihar Government. As regards the general
issue of pollution of various river waters
etc. I am sure my friend, the Minister of
Irrigation and Power. or whoever is con-
cerned, would be able to enlighten us
better on thi¢ subject.

_ st e fapnd sla : forw a b
_ A Helt wgem,, @ 2 @ § I ¥,
_ 2 e adhue € ¥ ae Hidaha
TR IW; & 9f7 g aOd ] amres
T &1 I A W WA F g
Wl wEYR FEa & for 5w Y e SR
IYT WU FF  FT, WA TR
7 fage & v QI I AT AR
weft oft fagre & avafrom weft wERT A
Hrar Frow Tnfaa g #T @ 9 017
FqT Tgr § WU HAY S fage F ey
Hefy ot ¥ 1T N7 F T g AG)
FX R 4 | fag W & fau o
T fas wr & 99 F ared O 7 o
F1 IO G T G G|

SHRI RAGHU RAMAIAH : In fairness
to the Ministry, I would like to point out
to my hon. friend that there is also a res-
ponsibility on the ministers of the Bihar
Government, So far, up to this minute,
we have not—officially this Ministry has
not—received any information from the
Bihar Government. But that does not
matter. We ourselves took the initiative
and I thought—it is a matter of personal
judgement—that the quickest way to get
factual information is through the Chief
Secretary because he is a permanent offi-
cer who will be available always and who
would have been in touch with the District
Magistrate.

st wAvac fog : gum w5t g
7z fagre A avF aATE g @ U
wft AR § 9% aar Sifen ) A
anfaz atet wY ad ?

»ft o ATo W : Tg TUFT ¥ ¥FT
HT g% AT 50 HEw wT da g @

&t Fo dqTo TG : JEWT HZIZA,
FHm aowrs ! 7O e avft % @
R DR g o &
qrft W W FT |E A9 fA, dees

art ¥ fav ' a iy aix famamit
qeft fear & S o f gen & meard

fez & W am & aefr qe fnie
§ Su i ag TN &, I8 I I L
a7 gac awr wafwa W foed §
g AT AR AT QG § A AGIE W
drorfedt & e Y RE ...
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MR. SPEAKER : No, please. You can-
not ask waenever you choose; you cannot
get up and shout like this.

&t foasifeer gaw : 7 ﬁa"raﬁ
g FaOE AP wFa e
afm o ¥ HATH @ F«mz‘t
war & a1 A A e sy fawre e
g afe ami ﬁam‘;'ﬁraggmzeﬁ
fF fiw a% g g

SHRI RAGHU RAMAIAH : All these
are being investigated.

SHRI HEM BARUA : Previously such
a thing happened with the Gauhati Refinery
also when the Gauhati Refinery discharged
its crude oil refuse into the Brahmaputra
and the water of the river was polluted and
made unfit for drinking. Thank God, the
waters of the Brahmaputra did pot catch
fire! Brahmaputra, you know, is a male
river; it is the putra of Brahma, Whatever
that might be_the same thing has happened
now in the case of the Barauni Refinery.
In that context may I know whether our
Government have asked the different refi-
neries not to discharge their refuse of crude
oil and all that into the waters of rivers
nearby, whether it is the Ganga or the
Brahmaputra ?

SHRI RAGHU RAMAIAH: First of
all, T would like to beg of my hon. friend
again not to pass judgement on the Barauni
Refinery and keep it suspended till we make
an’ investigation and get a report.

SHRI HEM BARUA : He has not re-
plied to my question,

MR, SPEAKER : His point was that it
is a male river; that is way it did not catch
fire.

SHRI HEM BARUA : I just wanted to
know whether Government have issued any
instructions to the refineries, whether at
Gaubati or at Barauni, not to discharge
their refuse in rivers.

SHRI RAGHU RAMAIAH : When these
refineries are designed they are designed
in consultation with the various public
authorities and the quantum of oil dis-
charge, if any, in the refuse, taking into
account the safety and the hazard or other-
wise to public health, is kept in mind when
it is decided. It is only when they are
satisfied that the quantum of oil, if any.
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which goes into the water is not such as to
cause hazard to public health that the
scheme is sanctioned. What has happened
in this particular case we will inquire into.

it wfarermor aToE! - sreeT WERET,
FAEA AT AR g qfeq &
T Y afaear #ara 79 A L FTAI
7 gfEgr §5F Favd
i w § fyew a3 = 4 o8
T F erd T afeT gwae A
7% qfqa T &1 9w AG LI, ...

sit wg)femd : ew § gRwW SIE

21

=1 wfeyw aradd E2G)
AR, A F_FAT F AT T 7T
qfea 7G| &Fd AR I9 F a9
7 g fs it am @ @
A 99 FTIIRTE T F qT-9T7 gH 99
F 0w F7i T zq F1 Afg w8

EECTE Al

agi sifares qo faw & fagen
St W 3@ ow oar o weSe
Fqryg A { qTAT § S 60 WO IF
faars 78 @ @t aar F}5 o q
TN FFAT AR UF qRT g
Bl g aw AR AW | &nr fAae
e F qE AGI AGT qq TF g
g% g9 A&l &Y AFAT

M wAT W NN AW wTE
Helt wEIRT 7 FET fF 9 aF qy
TATE FT qAH 8, IR fAEI GTHTT
B AR AW @Y ag i 1 e Jar
TR A AW ¢ fagre aoeTe o
dfadest 1 Faw § o gf @,
W @ I F el @ A
21T g § a3 g
I SR A A AT T T 7D qE@-
T #Of, g3 %% ghafaefa
F ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : Sir, I want to
assure hon. Members that we are fully
aware of the situation. We are going into
it with the Health Ministry and with the
Government and officials of Bibar to see
what urgent measures can be taken.

SHRI MANUBHAI PATEL: It is not
a permancnt solution or a remedy by
issuing just instructions to respective indus-
tried and also the refineries as the hon,
Minister referred to. It is not a question
of the Ganges or any other river being
poliuted by the industries because we are
developing our chemical industries by
leaps and bounds and this is bound to be
there. The other day, I read that due to
the pollution of water, three elephants of
the Gemini Circus died while bathing in
the Jake near Baroda. The water was
poltuted by fertiliser in the river of Vish-
wamitri. In 30 villages, well waters are
also polluted, So, it is a general question
where our chemical industries are coming
up, nct only refineries but fertiliser and
other chemicals also. In view of this, may
1 know whether Government will come to
a certain decision to bring early legislation
regarding the pollution of water ?

MR. SPEAKER : He has answered it so
many times.

»t THRTT TRE : T AT F JA-
TIIF FTCG FY a9g § T FT qET
gira gerr ¢ fom & 6 @RI #1 wqeg gr
T¢ W 3@ TE I TN F fyamaz &
Ug AT ATST 3T B WA ATS |
amt w6 g gy qg faar
gE X ¥ AT 9y | F ST
I g fF w9 & g A e
AW wer F g faTodE @, 9w©
FZ FE@ET F TR g AR qEA
FTAA-gA g, I 5 A Famarg
T T T AT A A AT I AT
FE aE Wi A A Ao fa=r-
€= §? afg Ty ag 7w d?
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SHRI RAGHU RAMAIAH : I already
explained the precautions taken when start-
ing any pew industry. If in this case in-
vestigation reveals any defect. we shall
certainly take advantage of it and examine
the whole system.

st @y wEw M OF A

A AW W AT A AT

AN AT FAT FG F AT JAR AV

e AT F qgeEt & 99 FT AqTAqT F

Y § #g O WE SWN F X

T AT g &N ¥ qaTET o I g

HR I FFWH M v F favxe

qur Y SETET AT §FAT g ? dAr g

< T wE W g W@ & @ gfar

% o it & fax e gé €

T IAFTATY I » A7 dFR

farc &7

SHRI RAGHU RAMAIAH: As our
present knowledge goes—knowledge can
always improve—a refinery cannot be run
without effluent running out which is a
refuse. What should be the quantum of
that which will go into the river, which will
not contaminate to a point of hazard to
human life, is a matter of technical know-
ledge which we have been pressing into
service when we formulate a scheme. As
1 said, if this investigation reveals any
defect or that any improvement can be
made, we shall certainly do that.

ot qdeE WEW oA WERA,
AR g w7 J@E AG) wmwr ) #
AT Aear 4t fF oS Ao war R
FAAT & g FgT ;| A W v
el ?

Y ®o Ao faar(Y : iy el TR
R s @Wgo Fg fF IR fage
&L F A6 FHFQ F I @ FT
# e =gt § fif fagre aeae &
THHIA WRT FF T A & qar
39§ fedem WY g urzfugi a7 F,
I & féfafem afs 37 %7
qT TAYT AR AT F FroqEy
ST F qoATE AT 2 A AMG T K
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faaramar | @ 97 F a6 Y fear
T aradi ! v rwaw ¥ fae
fagT aTFI F O WG G A
s fr ot gsd@ aEY AT AT,
Iq NAHL A FFarrEFa d ?
SHRI RAGHU RAMAIAH : These are
all matters for investigation,

it aTw QT : AT T ATy
it & faremae & 9= &, % A
N g T & 9 s s Sfr F
aft S yq faamEae ¥ S9 #
A g F g wr owlasm § ad
Ffrwr & wEy fow ¥ A FA
TSy &7 g o A e s ?
SHRI RAGHU RAMAIAH : Tae im-

purities, if any, in this Raj are the lowest
in the world.

SHRI KANWAR LAL GUPTA: What
is the percentage ?

MR. SPEAKER : That varies according
to political parties,

SHRI S. S. KOTHARI : It appears {o be
most likely that the oil emanated from the
oily refinery. In view of the natural desire
of the refinery officials to suppress the
matter or at least to play it down, would
the hon. Minister kindly depute some tech-
nicians from the Oil and Natural Gas
Commission to conduct the inquiry into
this matter, so that tae inquiry is true and
fair and the correct results are placed be-
fore the House and the country ?

SHRI RAGHU RAMAIAH: I have
asked the Chairman of the Indian Oil Cor-
poration himself to go personally and direct
the investigation,

WRITTEN ANSWERS TO QUESTIONS

DREDGING OF PORTS IN GUJARAT
*511. SHRI D. R. PARMAR :
SHRI R. K. AMIN :

Will the Minister of TRANSPORT
AND SHIPPING: be pleased to state :

(a) whether it is a fact that some ports
of Gujarat are being silted up for want
of proper dredging;

(b) the number of dredgers at these
ports and whether tacy are all in working
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order and sufficient for the work; and

(c) if not, the action taken to provide
more dredgers to clear these ports of
silt ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V, RAO)::
(a) to (c). The Hon'ble Member is evi-
dently referring to the dredging problems
of the minor ports in Gujarat. The res-
ponsibility for the maintenance and deve-
lopment of ports other than Major Ports
vests in the State Government concerned.
The State Government of Gujarat has.
reported that significant silting is taking
place at certain ports, which are situated.
at the moutas of rivers or creeks. To meet
the capital and maintenance dredging re-
quirements of these ports, the State Gov-
ernment of Gujarat have 9 dredgers, of
which 6 are reported to have outlived their
lives. But these dredgers are also being
used by carrying out special repairs.

To meet the urgent heeds of the
minor ports in Gujarat, the Government of
India have placed at the disposal of the
State Government a cutter suction dredger
belonging to the Minor Ports Dredging &
Survey Launch Pool. The State Govern-
ment nave also reported that they are con-
sidering a proposal to purchase one cutter
suction dredger of 500 tonnes capacity per
hour and one grab dredger of 200 tonnes
capacity per hour. Tenders for these have
been received by the State Government and
are under scrutiny by them. Government
of India have agreed to release the neces-
sary foreign exchange to cover the cost of
imported components for the construction
of' one of these dredgers.

SHIPPING CORPORATION OF INDIA

#512. SHRT ESWARA REDDY :
SHRI CHENGALRAYA NAIDU :
Will the Minister of TRANSPORT
AND SHIPPING: be pleased to state :

(a) whether the question of further ex-
pending the activities of the State owned
Shipping Corporation has been considered
by Government; and

(b) if so, the steps taken in this direc~
tion ?

THE MINISTER OF TRANSPORT’
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). The Shipping Corporation of
India Limited Bombay is continuously
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reviewing its expansion programmes in the
light of the country's tonnage and trade
requirements. The main planned features
of the expansion of the Corporation’s fleet
upto 1971 as already approved by the Plan-
ning Commission are :—

(a) strengthening of the existing over-

seas Cargo liner services;

(b) acquisition of crude oil tankers for
transporting crude oil for the
public sector refineries and for
other international trading;

(c) acquisition of large size bulk
for export of ores; and

(d) entry into overseas tramp trade of

non-bulk type.

At the end of the Third Plan, ie., on
31-3-1966, the corporation owned 35 vessels
of 3.04 lakhs GRT (4.33 lakhs DWT) and
on 2nd March 1968, the Corporation
owned 49 vessels totalling 4.29 lakhs GRT
(6.06 lakhs DWT). The objective of the
Corporation is to reach the 1 million
G.RT. (about 1.5 million DWT) by
March, 1971.

The steps taken for the expansion of
the tonnage are as under.

(i) Corporation has ordered 23 ships
in India (of which 18 are with
the Hindustan Shipyard) totalling
1.97 lakihs GRT (2.56 lakhs DWT)
and nine ships abroad totalling

! 549 lakhs GRT (8.11 lakhs
DWT);

(ii) Corporation is also likely to order
more vessels of a total GRT of
over 4 lakh tons during the next
few years;

(iit) The Corporation has also embark-
ed upon a programme of further
diversification of its trade by
entering the bulk oil/ore/grain
trades and the ships being acquir-
ed include bulk carriers, super
tankers and oil/ore carriers,

RoLE OF PAKISTAN IN GAUHATI RIOTS

*513. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some
Pakistani nationals were found moving in
trucks in the disturbed areas of Assam at
the time of the disturbances ‘during
January, 1968;
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(b) if so, whether steps were taken to
bring the culprits to book and the details
of the number of persons (Pakistanis) and
their status in Pakistan's official or political
life so detected; and

(c) whether any action has been taken
to seal the borders in view of tae fact that
infiltration of Pakistanis i¢ reported for
some years now 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B, CHAVAN) : (a) According
to the State Government there is no evidence
so far to suggest that there were any
Pakistani nationals among those miscreants
involved in the Gauhati disturbances.

(b) No Pakistani national has so far
been arrested for taking part in these dis-
turbances. The State Government are,
however, making further inquiries in this
connection.

(c) Various measures, viz., guarding of
border by the Border Security Force, in-
crease in the number of outposts, esta-
blishment of watch posts and enlistment of
cooperation of Village Defence parties, have
been taken to guard Assam’'s border with
Pakistan and to check infiltration of Pakis-
tanis into India.
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DEMISE OF LATE PANDIT DEENDAYAL
o UPADHYA
+515. SHRI SRADHAKAR SUPAKAR :
SHRI S. M. BANERJEE :
SHRI YOGENDRA SHARMA :
SHRI K, N. PANDEY :
SHRI CHENGALRAYA NAIDU :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the progress made so far in the
investigation into the demise of the late
Pandit Deepdayal Upadhya; and

(b) whether any persons have
arrested in this connection ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) Several
articles belonging to the late Pandit
Deendayal Upadhya had been recovered.
Investigation is continuing;

been

(b) Two persons have so far been

.arrested.
TAMILNAD STUDENT AGITATION

*517. SHRI PREM CHAND VERMA :

SHRI SHRI CHAND GOEL :
SHRI HEM BARUA :

SHRI KANWAR LAL GUPTA :
SHRI MRITYUNJAY PRASAD :

Will the Minister of HOME AFFAIRS be
Ppleased to state :

(a) whether he has received the Reso-
lution pasged by Tamilnad students that if
their demands were not accepted Tamilnad
would seek separation from the rest of the
country;

(b) if so, what are their demands; and

(¢) Government’s reaction thercto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : (a) Yes, Sir.

(b) The main demand contained in the
Resolution passed by the Anti-Hindi Agi-
tation Council at Coimbatore on January
10, 1968, is that the recently passed Official
"Language (Amendment) Act, should be
withdrawn and the three-languages formula
should not be enforced.

(¢) There is no question of the withdra-
wal of Official Language (A d )
Act on the three language formula. The
limited problem of removal of the element
of inequality at the stage of recruitment in
the Central services will have to be given
a sympathetic and careful consideration
in consultation with the leaders of the poli-
wtical parties. The language issue calls for
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a calm and objective consideration besring
in mind the paramount need for national
unity.

ALLEGED MISUSE OF DISCRETIONARY
GRANTS

*518. SHRI UMANATH :

SHRI A. K. GOPALAN :

SHRIMATI SUSEELA
GOPALAN :

SHRI E. K. NAYANAR:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether attention of Government
has been drawn to tae observation of the
Supreme Court characterising the payment
from discretionary grants (vested with the
Ministers) on the eve of election as “evil
practice”;

(b) if so, the reaction of Government
thereto;

(c) whether Government propose to in-
vestigate into this matter to find out the
full details of the “evil practices”; and

(d) if so, when?

THE MINISTER OF HOME AFFAIRS
(SHR] Y. B. CHAVAN) : (a) Yes, Sir.

(b) to (d). The matter is being exa-
mined.

REIGN or TERROR LET LOOSE BY Mizos

519. SHRI D. N, PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the out-
lawed Mizo National Front has now let
loose a reign of terror and destruction in
the Mizo District; and

(b) if so, the steps taken by Government
to bring the situation under control ?
THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
The Government are aware that with the
intensification of operations against Mizo
hostiles, the hostiles have stepped up their
activities to intimidate and harrass people
in the Mizo Hills. The security forces con-
tinue their operations against the hostiles.
HmNDI TEACHING IN NON-HINDI STATES
*520., SHRT MANGALATHU-
MADAM :
SHRI P. VISWAMBHARAN :
Will the Minister of EDUCATION be
pleased to state :
(a) whether Government have any large-
scale programme for giving financial aid
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ito ‘the private institutions which take up
Hindi teaching in non-Hindi States;

(b) if so, the extent to which the aid
‘will be given; and

(c) the conditions for giving the aid ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF EDUCATION (SHRI
‘SHER SINGH) : (a) to (c). Financial
assistance is rendered to Voluntary Hindi
Organisations in non-Hindi speaking States
for propagation and development of Hindi
including running of Hindi teaching classes
for teaching Hindi to non-Hindi speaking
people. Financing assistance is rendered
on the basis of 75% of the admitted expen-
diture on approved schemes.

SENIORITY LiST OF MYSORE OFFICIALS

*521, SHRI K, LAKKAPPA: Will
the Minister of HOME AFFAIRS be
‘pleased to state :

(a) whiether Government has finalised
the seniority list of Mysore State Officials
arising out of the State’s Reorganisation;
and

(b) if not, the time likely to be taken
for such finalisation ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Out of
2,858 pazetted officers’ and 35,620 non-
gazetted employees who had to be integ-
rated as on the 1st November, 1965, final
Seniority Lists have so far been published
by the Government of Mysore for 1,877
gazetted officers and 18,664 non-gazetted
-employees,

(b) In view of the complicated nature
of the work and the fact that a number of
cases are pending in the Courts, it is not
possible to stipulate any firm time iimit for
completion of the work. However, every
possible effort is being made by the State
~Government to complete the publication of
.the remaining seniority lists,

UNEMPLOYMENT AMONG ENGINEERS

*522. SHRI HIMATSINGKA : Will
‘the Minister of EDUCATION be pleased
to state :

(a) whether Government propose to

gradually reduce the number of seats in
ithe Polytechnics and Engimeering Colleges
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in Delhi in view of the wide-spread umsem-
ployment among the engineering graduates
and diploma-holders;

(b) if so. the details of the programme;

(c) whether similar reduction in the
seats in technical and engineering colleges
or closure of Engineering Colleges is pro-
posed to be effected in different other States
also; and

(d) if so, the broad outlines of this
programme ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (d). In
view of the present un-employment among
engineers, it is proposed to reduce admis-
sions to technical institutes from the present
level of 25,000 students to about 15—
16,000 students. A detailed plan for re-
ducing admissions is being formulated in
consultation with State Governments, Uni-
versities and other authorities.

As regards diploma courses, the extent of
reduction needed is till under consideration
and it will be decided according to the
correct proportion of engineers to techni-
cians.

ALLEGED MANHANDLING OF A PILOT AND
AR HosTESs oF 1.LA.C. AT GAUHATI
AIRPORT

*523. SHRI BABURAO PATEL: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that a pilot and
an air hostess of the Indian Airlines Cor-
poration were maphandled at the Gauhati
airport on the 24th January, 1968 on their
return flight from Dibrugarh;

(b) if so, the reasons for not providing
sufficient protection to the crew when dis-
turbances were expected on the ‘Assam
Bandh’ day;

(c) whether it is a fact that the Indian
Commercial Pilots’ Association has decided
to avoid Gauhati because of the failure of
the aerodrome authorities to provide pro-
per proicction even inside the aerodromc;
and

(d) if so, the steps taken by Government
to prevent such incidents in future ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) A pilot and an air hostess
were involved in an incident at the Gauhati
airport on the 24th January, 1968.
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(b) The security staff available at Air-
ports is meant for day to day discipline in
the airport premises. It is not equipped
to deal with civil commotion or disorders
of a serious nature. The latter is the res-
ponsibility of the State Government.

(¢) The Commercial Pilots’ Association
had sent a message to the Corporation that
they would not operate services 'during
strike or civil disturbances without proper
security arrangements.

(d) The Aerodrome authorities have
taken yp the matter with the State Govern-
meat.
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APPOINTMENT OF OFFICERS ON SPECIAL
Duty

*525. SHRI YASHPAL SINGH: Wwill
the Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the criteria adopted for appointing
0.S.Ds. in the Ministries of the Govern-
ment of India;

(b) the number of such O.S.Ds. in diffe-
rent Ministries/Departments and their scales
of pay; and
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(c) whether he has received any com-
plaints from certain quarters about the dis--
parity in promotion to such O.S.Ds.?

THE MINISTER OF STATE IN THE.
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The-
posts of O.S.D. are filled in accordance with
the recruitment rules, or on an ad-hoc basis
if the post is not likely to continue for
more than a year.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT—391/68).

(¢) No, Sir.

M/s. MitsuBisHI HEAvVY INDUSTRIES

*526. SHRI MAHANT DIGVIJAL
NATH :
SHRI B. K. DAS
CHOUDHURY :

Will the Minister of TRANSPORT AND*
SHIPPING be pleased to refer to the reply
given to Unstarred Question No. 8360 on
the 8th August, 1967 regarding Dr. Dbaram
Teja’s dealings with M/s. Mitsubishi Heavy
Industries Ltd. of Japan and state :

(a) whether the civil suit has since been
concluded; and

(b) whether Government have cautioned
all the Ministries and Departmeats not to
deal with M/s. Mitsubishi Heavy Indus-
tries Ltd. ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). No, Sir.

ACTION AGAINST VARIOUS SENAS IN THF
STATES
*527. SHRI BENI SHANKER
SHARMA :
SHRI SHRI GOPAL SABOO :
SHRI NATHU RAM
AHIRWAR :

will the Minister of HOME AFFAIRS.
be pleased to state :

(a) whether it is a fact that there have:
been atrocities alleged to be perpetrated by
the recently formed Gopal Sena in Kerala
on the peaceful citizens of the State;

(b) whether Government have warned
the State Government to bridle their aoti-
vities; and

(c) if so, whether similar warning has
been given to the Shiva Sena in Bombay.
and other Senas in different States ?



THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) The in-
formation is being collected.

(b) I had written to the Chief Minister
.of Kerala requesting him to make inquiries
imo the report appearing in newspapers that
.at Cannanore a mock arrest of the Prime
Minister and the Deputy Prime Minister
‘was enacted by the volunteers of the Com-
munist Party (Marxist). The Chief Minis-
ter's reaction was that it would be unwise
to take action against those who went in
for such demonstrations but that action
would be taken when such demonstrations
transgress the limits and involve attack on
person or property.

(c) Government are in touch with the
State Governments concerned who have
assured that appropriate action is taken in
specific cases.

ALL-INDIA FEDBRATION. OF UNIVERSITY AND
COLLEGE TEACHERS' ORGANISATION

*528. SHRI D. C. SHARMA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether the Executive Committee of
the All-India Federation of University and
- College Teachers Organization has decided
to Jaunch a movement in April, on the eve
of the annual examinations to protest
against the non-implementation of the
salary revision scheme announced by the
Central Government in April, 1966.

(b) if so, the reaction of Government
thereto; and

(c) the steps proposed to be taken in
the matter ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) According
to the Press Handout dated 14-2-1968 issu-
ed by the Federation, the Executive Com-
mittee of the Federation has decided that
if the state of affairs in the implementation
of the scheme of revision of salary scales
does not undergo a change by the next
April the Committee would take upon itself
the task of evolving a programme for an
all-India movement to get the process re-
versed.

(b) and (c). The question of imple-
menting the scheme of revised pay-scales
is primarily the concern of the State Gov-
ernments who are being constantly remind-
ed about it.

et w W & fed frt W
s

¥529. st W WU WA
T TE-O FA T T A FATH
fF:

(%) #r aga= fs doma sewr
T 991 T5 Y § §@rQ I & fad
fey &1 @ I w1 fawm @ aR”

(&) 7@ & 30 sfawa WY
FEerRl ¥ yfuerd A< fgEt
o R TER §T W1 EW §ag § WS
FIAAE FTA F7T @ o7 e g ?

TE-FE Haem W owewat (s
faar & qw) : (%) dwE -
war  afufraw, 1967 & s 9w
T § T FTHe™ & 7 Fae
qATET F qART A EAeqr K AE )

(@) wror-aw sevEeast & fgal
& dvew & fad "darfas a1 s=1 TR
1 qgieT qaedr BT A & g

SERVICE CONDITIONS OF JUDGES

*530. SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any representation/sugges-
tion was made to Government after they
had taken decision on the recommenda-
tions made by the three Judges of the
Supreme Court for bettering the service
conditions of the Supreme Court/High
Court Judges;

(b) if so, whether Government are re-
considering the matter; and

(c) whether the Supreme Court/High
Court Judges are allowed to carry forward
their leave elready carned by them beforc
their appointment as such judges ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
Yes, Sir. Some suggestions were recetved
by Government for betterment of the ser-
vice conditions of Supreme Court and High
Court Judges, but it was decided not to
pursuc the suggestions at present.

(c) A proposal to allow High Court
Judges on their appointment as Supreme
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Coury Judges to carry forward the leave
earmned by them as High Court Judges upto
a maximum of 4 months on half allowan-
ces subject to certain conditions is under
comsideration.

ARC.

*531. SHRI K. M. KOUSHIK :
SHRI K. P. SINGH DEO:
SHRI HARDAYAL

DEVGUN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the expenses so far incurred on the
Administrative Reforms Commission;

(b) whether there is any time-limit for
the completion of work of the Commis-
sion;

(c) if not, whether there is any proposal
to fix some time-limit; and

(d) the number of working/study groups
appointed by the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Rs. 35,19,434/- (Upto 31st Jan. 1968).

(b) and (c). No time limit has been
fixed for the completion of the work of
the Administrative Reforms Commission.
The Commission, however, hopes to com-
plete its work by about September, 1968.

(d) The Commission has in all appointed
20 study teams, 13 working groups, 4 ex-
pert groups and one task force.

HARYANA GOVERNMENT EMPLOYEES

*532. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the employees of laryana
State have resolved to court mass arrests
from the 21st of February 1968;

(b) if so, the reasons therefor; and

(c) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
Sir. The employees did not court mass
arrest and no arrests were made on 21-2-68.

(b) and (c). Do not arise.
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FORCIBLE OCCUPATION OF LAND BY
PEASANTS

*533. SHRI K, P, SINGH DEO: wil!
the Minister of HOME AFFAIRS be plea--
sed to state : .

(a) whether Government are aware that'
thousands of peasants armed with spades
and shovels are on the move to occupy
the 150 mile long belt of fallow land ex-
tending from East of Ganga to the West
of Ramgana comprising of about 5 lakhs.
acres;

(b) if so, whether the land belongs to:
Government and is lying uncultivated; and

(¢) the reaction of Government in re-
gard thereto ?

THE MINISTER OF HOME AFFAIRS:
(SHRI Y. B. CHAVAN) : (a) to (c).
Information is being collected and will be
laid on the Table of the House.

PuBLIC SCHOOL SYSTEM

*534. SHRI P, R. THAKUR : Will the:
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the Educa-
tion Commission has arrived at the conclu-
sion that the “Public Schools System has
no valid place in the new democratic and
socialistic society we desire to create” ‘in
this country;

(b) if so, whether Government have
taken any decision in regard to the ques-
tion of abolition of the existing system of
the Public Schools;

(¢) if not, reasons therefor;

(d) whether Government proposc to ap-
point a special commission on the pattern
of the British Public Schools Commission
to bring out all the facts for this necessaty
change: and

(e) if not, the alternative measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
Education Commission hgs recommended
that the segregation that now takes place
in our educational system between schools
for the rich (these include not only the
Public Schools but also a large number of
privatc schools which charge high fees)
and those for the poor should be put an
end to as early as possible and that a
new school system of public education
should be evolved through a programme of
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planned development. This implies the
assimilation of the public end other high-
fee<charging schools into the common
school system and not their abolition,

(b) to (e). It is for the State Gov-
ernments essentially to take decisions on the
proposals made by the Education Conmtmis-
sion in this regard.

LAWLESSNESS

" #535, SHRI S. K. TAPURIAH :
SHRI HEM RAJ:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the lawlessness spreading on
massive scale in certain parts of the coun-
try, threatening its unity and solidiarity;
and

(b) if so, the steps taken by Govern-
ment to maintain law and order in the
country ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
The Government view with serious concern
the numerous violations of law and order
in recent agitations and disturbances in dif-
fcrent parts of the country. Under the
Constitution, State Governments are en-
trusted with the responsibility for public
order, police and administration of justice.
Necessary administrative and legal steps
are taken by them to prevent violent agita-
tions and to deal firmly with any mani-
festation of violence. The Government of
India, however, keep in constant touch with
the State Governments in regard to these
matters and provide reasonable assistance
whenever sought.

DELHI TEACHERS' STRIKE

*536. SHRI S, KUNDU :
SHRI SITARAM KESRI ;
SHRI R. S. VIDYARTHI :
SHRI N. S. SHARMA :
SHRI S. M. BANERJEE :
SHRI KANWAR LAL :
GUPTA :

Will the Minister of ‘EDUCATION be
pleased to state :

(a) whether large number of
School Teachers are on strike;

Delhi
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(b) if so, the number of such teachers.
involved in the strike and the reasons of
their resorting to strike;

(c) the steps taken by Government to-
meet their demands;

(d) whether the striking teachers
being penalised; and

(e) if so, the details thereof ?

are

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The Delhi Schoo] teachers went on strike
from 19-2-1968 but the strike was called off
on 4-3-1968.

The number of teachers involved in the
strike ranged from 71.5% to 80% of the
total number of teachers.

The teachers resorted to the strike in con-
nection with their three demands, namely,
(1) Revision of pay scales (2) Unified Con-
trol of education (3) Parity in service con-
ditiops.

The pay scales of the Dethi School Tea-
chers have already been revised. For uni-
fied control of education from Primary to
Higher Secondary stage, and for parity in
service condition, the Delhi Administration
and the local bodies, who are primarily
concerned, have to consider and come %o
agreed decision in the first instance.

(d) No, Sir.
(e) Does not arise.
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"MERGER OF PRIVATE SHIPPING COMPANIES

*538. SHRI ESWARA REDDY: Wil
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether there is any proposal under
-consideration of Government to merge the
:private Shipping Companies with a view to
‘enable them to face the growing competi-
tion in international shipping and also to
:meet the need of large capital;

(b) if so, the main features thereof; and

(c) the Shipping Companies’ reaction

.thereto ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K, R. V. RAO):
(a) There is no proposal under considera-
tion of Government to merge private ship-
ping companies with a view to enabling
them to face growing competititon in in-
ternational shipping.

(b) and (c¢). Do not arise.

(CULTURAL DELEGATIONS SENT ABROAD

3231. SHRI BABURAO PATEL: Will
the Minister of EDUCATION be pleased to
-state ¢

(a) the number, dates and the details
including names of delegates of Indian cul-
tural delegations that went abroad during
the last three years and the countries they
wisited;
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(b) the total expense of each trip in
Indian currency and foreign exchange with
air fares;

(c) the duration of each trip and the
nature of the work done by these delega-
tions;

(d) the exact benefit to the country of
sending these cultural delegations abroad;
and

(e) how many such overseas delegations
arc planned for the year 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT—
392/68).

(c¢) and (d). The duration of the visits
is indicated in the statement. The delega-
tions consisted of performing artistes, scho-
lars, cultural lecturers and artists accom-
panying their exhibitions. During these
three years, India participated in somec
major international cultural events and Con-
ferences like the Edinburgh International
Festival, Commonwealth Art Festival, Ade-
laide Festival of Arts, Theatre des Nations
Festival, India Week Celebration during
Expo'67, U.S.S.R. Celebration of 20th An-
niversary of Indian Independence, P.E.N.
Conference, International Congress of Orien-
talists, etc,

Through performances, lectures, demon-
stration, exhibitions, etc. India’s artistics &
cultural heritage was presented abroad in
its true perspective. The performances and
fexhibitions were highly appreciated and
won wide acclaim. Indian scholars and
artistg established contacts with their coun-
terparts abroad during their study and ob-
servation tours; they gained valuable first-
hand knowledge of the literary and artistic
traditions of other lands.

These visits under the Cultural Exchange
and Cultural Activities Programmes of the
Ministry of Education helped to promote
mutual appreciation, understanding and
goodwill, thereby fostering closer relations
with foreign countries.

(¢) The programme is yet to be finalised.
BOOKS PUBLISHED BY THE NATIONAL COUN-
CIL  OF [EDUCATIONAL RESEARCH AND

TRAINING

3232, SHRI BABURAO PATEL : Will
the Minister of EDUCATION be pleased
to state :
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(a) the names of books published by the
National Council of Bducational Research
and Training during the year 1966-67;

(b) the amount spent for the above pub-
lications and the amount allocated for the
future publications programme in the pext
five years;

. (¢) the number of books and their pos-
sible titles proposed to be brought out
during the next five years;

(d) the names of States and Union Ter-
ritories which have accepted NCERT text-
books and if not, the reasons therefor; and

(e) the number and value of unsold
books at the end of last year and the rea-
sons therefor ?

“"THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) A list of
{extbooks published by the National Coun-
cil of Education Research and Training up
to the 31st March, 1967, is given in An-
nexure I laid on the Table of the House.
|Placed in Library. See No. LT—393/68).

(b) The expenditure incurred on the
printing and publication of the textbooks is
Rs. 11,64,462.

No specific sums have been allocated for
the textbooks programme for the next five
years.

(c) A list of subjects in which textbooks
are proposed to be brought out for all
stages of school education as also a list of
textbooks  published during 1967-68 are
riven in Annexures II and III laid on the
Table of the House. [Placed in Library.
See No. LT—393/68).

(d) The objective of the textbooks pro-
gramme is to produce model textbooks for
adoption or adaptation by State Govern-
ments and other educational authorities to
improve the standard and quality of school
education. Absolute adoption is, therefore,
not visualised, Nevertheless, a list of State
Governments, Union Territories and other
authorities that have already adopted the
textbooks is given in Annexure IV laid
on the Table of the House. [Placed in
Library. See No. LT—393/68). The rest
of the State Governments are considering
the textbooks in various stages.

(e) The total number of copies of text-
books in stock as on 31st March, 1967, was
61732. Their cost (selling price) was Rs.
L12LSS/68—3
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1,66,398.75. The books are for future use
and there were no unsalable textbooks.

ROAD ACCIDENTS

3233. SHRI BABURAO i’AI'BL: will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the number of road accidents, Union-
territory-wise to buses, lorries automobiles,
scooters, bicycles, motor cycles and auto-
rickshaws during the last three years; the
total number of persons killed and injured;

(b) the nature of accidents and the num-
ber of convictions obtained annually;

(c) thc amount of compensation paid to
the heirs and survivors in the case of the
dead and to the injured; and

(d) the nature of safety measures taken
by transport authoritics to reduce the num-
ber of accidents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
to (d). The required information is being
collected from the Administrations of the
Union Territories and will be laid on the
Table of the House when received.

MACHILIPATNAM PORT

3234, SHRI G. S. REDDI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether in view of the traffic poten-
tial of Machilipatnam port and its impor-
tance in developing the hinterland, the Cen-
tral Government constituted an expert Com-
mittee in 1965 to complete the project re-
port;

(b) the members of this expert commit-
tec and whether they have submitted any
interim report; and

(c) if so, the findings thereof and the
steps taken to allot Rs, 40 lakhs to enable
the completion of the first stage of the pro-
ject ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (c). In consultation with the Gov-
ernment of India the Government of
Andhra Pradesh appointed a Committee in
1965 to go into the problems relating to
the Machilipatnam port and suggest reme-



2445 Weritten Answers

dial measures for its development. The
Committee consisted of the following :

1. Sarvashri—

K. N. Srinivasan, Development Ad-
viser, Ministry of Transport & Ship-
ing—Chairman (Upto 14-11-67).

2. R. R. Sukhrani, Development Advi-
ser, Ministry of Transport and Ship-
ping—Chairman (from 15-11-67 on-
wards).

3. Dr. D. V. Joglekar, Rtd., Director,
Central Water & Power Research
Station, Poona—Member,

4. C. V. Gole, Director, Central Water
& Power Research Station, Poona—
Member,

5. S. P. Sarathy, River Surveyor, Cal-
cutta Port Commissioners—Member.

6. P. T. Malla Reddy, Chief Engineer,
Irrigation Department, Government
of Andhra Pradesh—Member.

7. M. Satyanandam, State Port Officer,
Government of Andhra Pradesh—
Member-Secretary.

The
the Government
January 1968.

The report envisaged certain works, esti-
mated to cost Rs. 125 lakhs, which, if
completed, would enable the port to handle
about 6 lakh metric tonnes of cargo an-
nually. The Government of Andhra Pra-
desh have reported that they propose to
include these works in the Fourth Plan.
Meanwhile, they propose to prepare detailed
estimates for the recommended works.

Committee submitted its report to
of Andhra Pradesh in

KRISHNAPATNAM PORT

3235. SHRI G. S. REDDI: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether in view of the fact that
Krishmapatnam port has natural advantages
as a minor port and as per the hydrogra-
phic survey conducted in 1960 and the
Navigation Chart printed last year whether
Govt, propose taking it up during the com-
ing plan as per the recommendations of the
Special Officer of the Union Ministry of
Yransport; and

(b) if so, the steps taken by Government
for providing more facilities such as (1)
Timber jetties (2) Tug, (3) improvement
of approach road (4) electrification of the
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port areca; (5) staff quarters (6) ‘water
supply (7) mechanical buoys (8) establish-
ment charges totalling to about Rs. 27.70
lakhs so that the port takes up to active
trade which is anticipated to be about 1
lakh tons annually initially ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO) : (a) and (b). The executive res-
ponsibility for the development of ports
other than Major ports vests in the State
Government. Krishnapatnam is a minor
port. The Officer on Special Duty of the
Ministry of Transport, who was appointed
in 1955 to assess the development works
that were required under the Second Five
Year Plan to enable minor ports to be
modernised and improved to meet the
growing needs of trade in the country,
suggested the under-mentioned schemes im
respect of Krishnapatnam port :

One transit shed;

two jetties;

approach road;

port and customs

quarters;

navigational aids;

dredging

sounding and observations

lighters

The State Government bave reported that
during the Second Plan Period, they unm-
dertook the following works, in addition
to the Hydrographic survey conducted by
the Indian Navy: Approach road; ports
& customs office building (acquired from
‘the State Forest Department); and instal-
lation of Aga Light. They bave also re-
ported that during the Third Plan period,
works relating to the protection of the
Northern bank of river Khandaleru, pro-
vision of a dredger, construction of a
bridge across the Buckingham Capal and
construction of a transit shed were under-
taken and are likely to be completed
shortly.

offices & workmen's

The State Government of Andhra Pra-
desh have reported that works estimated
1o cost Rs. 27.70 lakhs are proposed to
be executed during the Fourth Plan which
is yet to be finalised.

NATIONAL HIGHWAY IN ANDHRA PRADESH

3236. SHRI G. S. REDDI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :
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(a) whether it is g fact that due to the
increase in traffic, bad type of soil and
existing single lane carriageway, National
Highways in Andhra Pradesh suffer much
for want of adequate maintenance;

(b) the amounts required per mile for
proper maintenance of a single lane road;
and

(c) the amount allotted by the Central
‘Government during 1967-68 and whether
Government ere sanctioning the minimum
amount of Rs. 120.00 lakhs annually need-
ed for the upkeep of Highways in Andhra
Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Broadly, speaking, this is so; though
the road will be affected mainly where the
soil is poor.

(b) and (c). The amount required for
the proper maintenance of national high-
ways depends on the quality of the soil,
the thickness of the pavement, the clima-
tic conditions, the volume and composition
of traffic, the location of industrial com-
plex near the road, the cost of local
road-building matcrials and damages by
floods, cyclones etc. A sum of Rs. 64
lakhs was allotted to the Government of
Andbra Pradesh during 1967-68. In view
of the prevailing financial stringency, it
has not becn possible to meet in full the
demands of the State Governments, in-
cluding the Government of Andhra Pra-
desh, for funds for the maintenance of
national highways during the current year.

MAREDUMILLI-CHINTUR ROAD

3237. SHRI G. S. REDDI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that the dcve-
lopment of Maredumilli-Chintur-Bombay
road require Rs. 220 lakhs but the allot-
ment is not sufficient;

(b) whether Government are aware of
the importance of this road from Kakinada
Port to be developed as National Highway
as per the Master Plan;

(c) whether Government are also aware
of the recommendations made by the State
Government (vide letter No. 99/R2/67-11,
dated the 26th August 1967); and
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(d) if so, the steps takep to provide
more funds for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) to (d). The Hon'ble Member is
presumably having in mind the develop-
ment of the road, Kakinada-Rajahmundry-
Maredumilli-Chintur-Andhra  Pradesh bor-
der (and onwards to Kunta in Madhya
Pradesh). In 1954 the Government of
India had approved a grant of Rs. 16.31
lakhs for the formation of the Maredu-
milli-Chintur road undcr the Central Aid
Programme of State roads of inter-State or
economic importance.

In their letter No. 99/R2/67-11, dated
the 26th August 1967, the Government of
Andhra Pradesh approached the Govern-
ment of India for funds for the improve-
ment of the Maredumilli-Chintur road, the
construction of two bridges on the existing
road from Kakinada to Maredumilli and
the formation of road upto the State bor-
der in the Section Chintur-Kunta, including
cross drainage works, estimated to cost in
all Rs. 35 lakhs. It was possible for thc
Government of India to agree to a grant
of Rs. 14 lakhs only from the Central Road
Fund (Ordinary) Reserve, the balance
being met by the State Government from
their own resources. The State Govern-
ment were informed accordingly.

The Government of India have no in-
formation whether the total cost of deve-
loping the road is estimated at Rs. 220
lakhs as mentioned by the Hon’ble Mem-
ber. They arc also not aware of the “Mas-
ter Plan” referred to by the Hon'ble Mem-
ber according to which the road in ques-
tion is to be developed as a National High-
way. The expanded system of National
Highways proposed in the 20-year Plan
suggested in the Report of Chief Engineers
on the Road Development Plan for India
(1961-81) also does not specifically indi-
cate that the Maredumilli-Chintur road will
be part of a new National Highway.

BRIDGE ON RIVER SABARI ON MAREDUMILLI-
CHINTUR ROAD
3238. SHRI G. S. REDDI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the construction of a bridge
across River Sabari on Maredumilli-Chin-



2449  Written Answers

tur Road is not of inter-State and of eco-
nomic importance;

(b) whether the permission was accord-
ed to the State Chief Engineer to accept
the tender and proceed with the work by
the Ministry of Transport (Roads Wing)
of the Central Government; and

(c) whether the request of the State
Government for funds has been accepted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir. It is a work of inter-state and
cconomic importance.

(b) No, Sir.

(c) Yes, Sir; but not beyond the limit
of Rs. 10.5 lakhs.

DEGREL OF BACHELOR OF PHARMACY

3239. SHRI NIHAL SINGH : Will the
Minister of EDUCATION be pleased to
state :

(a) whether any of the institutions in
the capital imparts education leading to the
Degree of Bachclor of Pharmacy;

(b) if not, the reasons therefor; and

(c) whether therc is any proposal to
start such a course in some institutes in
Delhi/New Delhi ?

THE MINISTER OF
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) and (c). A proposal to start the
course is under the consideration of Delhi
University,

I:DUCATION

ALLocATION OF EbpucATioN FunDps To
STATES DURING 1968-69
3240. SHRI YASHPAL SINGH: Will
the Minister of EDUCATION be pleased
1o state :

(a) whether it is a fact that the Plan-
ning Commission have suggested to reduce
the allocation of Education funds to various
States for the year 1968-69;

(b) if so, the reasons thercfor; and

(c) the names of Statcs affected there-
by ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (c). The
allocations to education made in 1968-69
had to be adjusted within the resources
available which, unfortunately, were far
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from adequate. The precise amount of the
allocation included in the State Plans for
1968-69 will be known only after the State
Budgets have becn presented to their legis-
latures.

A.R.C. ON PLANNING

3242. SHRI CHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Admi-
nistrative Reforms Commissions’ Study
Team on Machinery and Planning has
recommended closer link with the private
sector in the Plan process;

(b) if so, the other recommendations
made by the Commission in its final report;

(c) the number out of them which have
been accepted; and

(d) the steps taken to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Study Tcam on the Machinery
for Planning appointed by the Administra-
tive Reforms Commission has submitted its
final report to the Commission, copy of
which has becn placed in the Parliament
Library, The recommendations coatained
in the report are for the Commission to
consider. The Commission has yet to sub-
mit its recommendations on the subject to
the Government,

(c) and (d). Do not arise.
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SaLcs Tax SYSTEM OF DELHI

3245, SHRI HIMATSINGKA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Declhi General Mer-
chants’ Association has dcmanded the
streamlining of system of Sales tax with
a view to end corruption and save honest
traders from harassment; and

(b) if so, the precise demands of the

Association and Government's reaction
thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Delhi General Merchants’ As-
sociation hag submitted a Memorandum to
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the Delhi Administration demanding levy
of sales tax in Delhi at the point of the
first sale. The Administration have report-
ed that this matter needs close examina-
tion.
SELECTION BY U.P.S.C. OP LECTURERS FOR
WOMEN’S COLLEGE, TRIPURA
3246. SHRIMATI SUSEELA
GOPALAN :
SHRI B. K. MODAK :
SHRI P. RAMAMURTTI :
SHRI SATYA NARAIN SINGH :

Will the Minister of EDUCATION be
pleased to state :

(a) whether the Principal and Lecturers
of Women's College, Tripura are selected
by Union Public Service Commission;

(b) whether the present Principal and
Senior Lecturer of Chemistry in the
‘Women'’s College are selected by
U.PS.C.; and

(c) if not, what are the criteria of ap-
pointing them as Principal and Senior
Lecturer ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The requisite information is being collec-
ted from the Tripura Administration and
will be laid on the Table of the Sabha in
due course.

GRANTS TO EDUCATIONAL INSTITUTES

3247. SHRI G. C. DIXIT: Will the
Minister of EDUCATION be pleased to
state :

(a) the number of educational institutes
in Madhya Pradesh to whom grants under
the campus scheme have been given by the
Central Government from 1962 to 1967;

(b) the total amount of grants paid by
the Central Government annually;

(c) whether Government propose to en-
hance the amount of grant to educational
institutes located in a backward State like
Madhya Pradesh; and

(d) if so, the extent to which the
amount will be increased and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) 16.

(b) Non-recurring grants only are paid
for the projects under the Campus Work
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Projects Scheme in suitable instalments.
Grants paid during the period 1962-63 to
1967-68 were ag follows :

1962-63 Rs. 19,950,
1963-64 Rs.  19,000.
1964-65 Rs. 12,600,
1965-66 Rs. 62,772.
1966-67 Rs. 9,225,
1967-68 —_
Total :— Rs. 1,23,547

(c) and (d). It is not possible to make
any distinction as between institutions loca-
ted in one State and another in the matter
of sanctioning grants under this scheme.

qrffea™l IHa

3248, it fagre Tag : #m ag-vd
7l qE qT[AH IV TR F

(%) ¥ =z "= g fx oifear
At 7 N7 TN § {1 qrehat
FT AL (AT 4T;

(=) afxer,dr 5@ avary § 95T
FFqm FPIETEY A ;oW

(W) =Ha fert A@g TIfw adr
fFas Tom 1 AT AFT TR 2 ?

TE-FT RAT@d ® Ceg-Har (s
frmr st naw) ¢ (%) S, &
13/14 S, 1968 FT TT FT oS
qiffET AWET F fEarer W
oY T[T FTXT. F T G AT FAT AT
A TS | A S & e
W A "R T

(=) arfeearn sfumfai a1 #2r
farg qa femr mar & R oF do% qErd
T WHEA A wfafed aeg A
G AwE ¥ TvE W F ok
g

() s 2,500/~ T WeF F A
FT R MW

Mizos
3250, SHRI DEIVEEKAN : Will the

Minister of HOME AFFAIRS be pleased
to state :
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(a) whether it is a fact that Mizo re-
bels armed with automatic weapons raided
Rangpur village in Cachar (Assam) bor-
dering Mizo Hills District on the 1st
February 1968;

(b) if so, the total number of villagers
injured and Kkilled;

(c) whether any Mizo rebels were cap-
tured; and

(d) the steps taken to take strict measu-
res in these areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) On
the 1Ist February, 1968 two armed Mizo
hostiles, raided Rangpur village in Cachar
District and burnt the house of village
headman.

(b) Two persons were killed.

(c) No, Sir.

(d) Security mcasures have been tigh-
tened up in bordering areas and regular
patrolling has been intensified.

PAKISTANT RAID ON A JALPAIGURI VILLAGE

3251. SHRI ANBUCHEZHIAN : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that Pakistanis
armed with rifles and weapons crossed the
border and raided the houses of Indian
villagers at village Barabari under Rajganj
Station in Jalpaiguri on the 8th February,
1968;

(b) if so, whether they have looted the
property and cash from the villagers;

(c) whether it is also a fact that they
Killed and injured many villagers therc;

(d) if so, the steps taken to tighten the
security of borders in view of Pakistani
activities which have been increasing; and

(e) whether any protest has been lodged
with the Government of Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) On
8th February, 1968, a gang of about 12
Pak criminals, armed with lathis, raided the
house of an Indian national of village
Barabari-Sukhani in P.S. Rajganj, District
Jalpaiguri.

(b) The Pak miscreants took away cash,
clothing and silver omaments worth about
Rs. 425/-.
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(c) The Pak criminals assaulted, with
lathis, the inmates of the house of the
Indian national. No person was killed.

(d) Patrolling has been intensified and
strict vigilance is being maintained.

(e) Protests have been lodged, both at
the State Government and Sector Com-
manders’ levels, with the Pakistan authori-
ties.

KIDNAPPING OF INDIANS BY EAST PAKISTAN
RIFLES
3252. SHRI M. L. SONDHI :
SHRI ANBUCHEZHIAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware of
the kidnapping of five Indians by the
armed East Pakistan Rifles personnel on
the 13th January, 1968;

(b) whether these Indian workers were
working under the jurisdiction of Sudgau
Police Station in Sadar Sub-Division of
Tripura; and

(c) the action taken by Government to
recover these persons and to stop repetition
of such action by Pakistani intruders ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). No such incident occurred on 13th
January, 1968. However, six Bast Paki-
stan Rifles personnel intruded into the
Indian territory ap Arjuntilla, under P. S.
Sidhai (not Sudgau), Sadar Sub-Division of
Tripura, on 31-1-1968, and kidnapped six
Indian nationals of village Balugaon. The
kidnapped persons had gone close to the
Indo-Pak border at Arjuntilla for collecting
firewood.

(c) Strong protests have been lodged
with the Pak authorities against the intru-
sion of the East Pakistan Rifles personnel
into the Indian Territory. The Pak autho-
rities have also been requested to cause
immediate return of the kidnapped persons
and to takc effective steps to prevent re-
currences of such incidents.
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ASSISTANT COMMISSIONER
TRADE

3254, SHRI VISHWA
DEY : Will the Minister
AFFAIRS be pleased to state :

(a) whether Government had created a
new post of Assistant Commissioner of
Secretary for Nicobar Tradc;

(b) if so, the powers, functions
duties of the suid Officer; and

(c) the precise nature and details of
this achievements sincc his appointmeat

THE MINISTER OF STATE IN THL
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
post of Assistant Secretary (Nicobar Tradc)
has been in existence under the Andaman’
and Nicobar Administration since the year
1963.

(b) Broadly, the duties and fumction of
this . officer are to keep a watch on the
licensed trading companies in the Nicobar
Islands to ensure compliance with the terms
of their licence.

(c) The officer performed the duties of
the post. No target date has been fixed
for any specific achievement.

FOR NICOBAR

NATH PAN-
of HOML

and
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SURVEY REPORT ON BRAIN DRAIN

3255, SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI K. ANIRUDHAN :
SHRI JYOTIRMOY BASU:
SHRI UMANATH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(@) whether Government have received
any survey report from the Institute of
Applied Manpower Research on brain
drain;

(b) if so, the details thereof; and

(c) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K, S. RAMASWAMY) : (a) No, Sir,
(b) and (c). Do not arise,
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CENTRAL GOVERNMENT EMPLOYRES
CONSUMER COOPERATIVE STORRS

3258. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of cases received by
Government in which mal-treatment or mis-
conduct of Managers of various Coopera-
tive Consumers Stores of the Central Gov-
ernment Employees have been reported; and

(b) the number of cases in which ection
has been taken ?

THE DEPUTY MINISTBR IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Normally,
all such cases are required to be handled
by the Management of the Society. How-
cver, during the past 12 months, there have
been 10 cases of misconduct on the part
of Managers/Incharges of some of the
stores of the Society,

(b) As a result of the investigations con-
ducted by the Society, services of 2 In-
charges were terminated, 5 Managers/In-
charges were transferred to other Stores
and 3 were warned to be careful in future.

ATTACK BY Mizos

3259. SHRI D. C. SHARMA :

SHRIMATI JYOTSNA
CHANDA :

SHRI VALMIKI
CHOUDHARY :

Will the Minister of HOME AFFAIRS
be plcased to state :

(a) whether four persons were killed
when  a group of armed miscreants at-
tacked a village, 136 miles from Agartala,
at the foot of Jampui Hill in Mizo area,
on the 9th February, 1968;

(b) whether the miscreants belonged to
a tribal extremist faction aod set fire to
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houses with paddy stock destroying eleven
houses and have threatened the villagers to
Jeave the village by the 25th February,
1968; and

(c) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). An armed gang of miscreants, sus-
pected to belong to an extremist tribal
party, attacked Hazacharra Village in the
Jampui Hills area of Tripura, on 9th
February, 1963 and shot. dead four villa-
zers. The miscreants also indulged in in-
cendiarism, as a result of which 12 houses,
with rice and paddy stored inside, were
destroyed. The gang left behind a notice,
on bebalf of the Tripura Tribal Singrak
Union threatening the non-tribal villagers
to leave the village by 25th February,
1968.

(c) The affected area is being patrolled
to allay panic. A case has also bcen re-
gistered by the police and is under investi-
zation.

SURRENDER BY NAGA HOSTILES

3260. SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Naga hostiles which
surrendered themselves during the last
year; and 7

(b) the action taken agains; them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Sixty-four Naga hostiles surrendered dur-
ing 1967.

(b) No legal proceedings have been in-
stituted because none of them wag sus-
pected of having committed any specific
offence.

DHARNA BY EMPLOYEES OF THE DELII
ADMINISTRATION

3261, SHRI K. M. ABRAHAM"
SHRI K. RAMANI :
SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether it is a fact that large num-
ber of retrenched employees of the Delhi
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Administration started Dharna outside the
Old Secretariat on the 7th February, 1968;

(b) if so, the total number of employees'
retrenched;

(c) the reasons for the retrenchment; and

(d) the steps taken by Government to
reinstate them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
No, Sir. Only some ex-ad hoc Lower Divi-
sion Clerks who had been replaced by regu-
lar qualified candidates_ started Dharna out-
side the Old Secretariat from 7th February
1968.

(b) There were no retrenchments as such,
but 147 ad-hoc Lower Division Clerks were
replaced by regular candidates who had
qualified in the competitive examination
held for the purpose.

(c¢) The replaccment was done in terms
of the recruitment procedure according to
which the post of LDC is to be filled by
candidates qualifying in the competitive ex-
amination.

(d) A limited competitive examination
for the past and present ad hoc LDCs is
being conducted and candidates qualifying
therein will be eligible for regular posting
according to the availability of vacancies.
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CONSTITUENT COLLEGES

3264. SHRI SHIVA CHANDRA’ JHA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the Central Government or
the University Grants Commission has laid
down any criteria for recognizing a con-
stituent college;

(b) if so, what are they and how many
constituent Colleges are in Bibar and how
many have applied for being recognized;

(c) whether R. K. College, Madhubani
(Darbhanga District) fulfilled those cri-
teria; and

(d) if so. the reasons why it has not
been made a constituent College as yet ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (d).
Neither the Central Government nor the
University Grants Commission has laid
down any criteria for recognising  con-
stituent colleges. Affiliated Colleres which
are taken over by Universities in  Bihar
for maintenance arc called constituent
Colleges. The powers to do so vest in
the concerned Universities in the State.
There are at present 22 constituent col-
leges in the State. Information in regard
to other colleges, whose case for being
made constituent colleges is pending with
the concerned Universities, is not readily
available in the Education Ministry.

FINANCIAL DIFFICULTIES OF STUDENTS

ABROAD

3265. SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION be pleas-
ed to state:

(a) whether Government have any pro-
vision for helping the Indian students, study-
ing abroad, when they run short of money
or face any other emergent financial diffi-
culty;

(b) if so, what are they and how many
such students have been helped abroad with-
in the last five years; specially in the United
States; and

(c) if the reply to part (a) above be in
the negative, the rcasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) Under the Partial Financial Assis-
tance Scheme, small intercst bearing loans
are granted to Indian students abroad who
are in genuine and immediate need of
monetary help. These loans are granted by
the Indian Missions concerned out of the
funds placed at their disposal for this pur-
pose by the Government of India every
year, to help tide over unexpected shortage
of funds or for return passage cost. In all
354 students, including 33 students in the
US.A., were helped during the last five
+years, under this Scheme.

(c) Docs not arise.

Tourist FaciLimics ForR UNCTAD
REPRESENTATIVES

3266. SHRI SHIVA CHANDRA JHA :
‘Will the Minister of TOURISM AND CIVIL
AVIATION be plcased to state :

(a) whether it is a fact that there were
not good tour facilities for visiting places
of tourist interests for the UNCTAD Dele-
gates participating in New Dclhi;

(b) if so, the reasons therefor; and

(c) the facilitics provided and how they
were availed of by the UNCTAD represen-
tatives, country-wisc ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR, KARAN
SINGH) : (a) to (c). No, Sir. All agencies
concerned with the provision of tour facili-
ties, namely, travel agents. Indian Airlines
Corporation, and Railways 2ave made special
arrangemcents for tours by the UNCTAD
delegates 10 places of tourist interest. These
agencies have sct up counters at Vigyan
Bhavan, und the IAC at Ashoka Hotel and
Palam Airport also, for booking tours for
the delegates. Brochures listing special tours
were brought out by the Railways and by
the Travel Agents. The Railways ran a
special package tour to Khajuraho, while
IAC is operating special flights to Nanda
Devi, Khajuraho, Banaras etc. on weck-
ends,

1t is estimated that more taan 1,000 dele-
gates availed of tours by air, rail and road,
but a country-wise breakdown is not avail-
able,
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AR TALRS WITH THAILAND

3267. SHRI D. C. SHARMA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether India have invited Thailand
to resume talks on the flying rights of
their national airlines which broke down
during November, 1967,

(b) if so, the nature of the reply receiv-
ed; and

(c) the progress made in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH):(a) Yes, Sir,

(b) and (¢). The invitation has been
accepted, though the exact date of the visit
of the Thai Delegation is yet to be confirm-
ed.

AIR-CONDITIONED Bus BY TOURIST
DEPARTMENT

3268. SHRI D. C. SHARMA : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether it is a fact that the air-con-
ditioned bus run by the tourist department
in Delhi on conducted tours has not been
on the road for the past several months for
want of spare parts causing a great in-
convenience to foreign tourists;

(b) if so, the reasons for delay in ob-
tuining the spares and the action taken for
this ncgligence on tae part of the persons
responsible for the same;

(c) whether it i¢ also o fact that on
holidays when the number of buses is more
than threc on the road, some of them run
without guides and some without mikes
thus causing great inconvenicnce to tourists;
and

(d) i so, the stepy proposed to be taken
to remedy the above ills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) and (b). No air-conditioned bus is run
by the Department of Tourism on conduct-
ed tours in Delhi. The Delhi Transport
Undertaking is, however, running such u
bus, which had to be withdrawn for repairs
on 24th May, 1967, and was again put on
the road, after being declared road-worthy,
on the 16th November, 1967,

(c) and (d). All the buses run by the
Undertaking for conducted sight-secing tours
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are fitted with public-address system. Some-
times, particularly on Sundays and holidays,
the Undertaking finds it difficult to provide
guides at short notice for each additional
bus, However, all the tourist buses move
in a convoy and even if guides are not
available on every one of them, those, who
are available, conduct all the tourists at
various monumecnts collectively.

STRIKE BY TRANSPORT WORKERS IN HARYANA

3269. SHRI SHRI CHAND GOEL : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that transport
workers of Haryana State observed a com-
plete strike on the 8th and 9th February,
1968 creating a complete deadlock of road
transport in Haryana;

(b) if so, the estimated loss resulting
therefrom; and

(c) the main demands of the transport
workers and the action taken to meet the
same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING .(SHRI BHAKT DARSHAN):
(a) to (c). The required information is
being collected from the Government of
Haryana and will be laid on the Table of
the Sabha, when received.

ENQURY AGAINST R. K. PuraM PoLice
STATION
3270. SHRf GANESH GHOSH :
SHRT1 BHAGABAN DAS :
SHRI SATYA NARAIN SINGH :
SHRI P. RAMAMURTT :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Deputy
Inspector General of Police ordered an
enquiry against the Ramakrishna Puram
Police Station. New Delhi for registering a
Kidnapping case on the 13th Dccember,
1967;

(b) if so, whether the enquiry has been
completed;

(c) the details thereof; and

(d) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
to (d). An enquiry was held on a complaint
dated 13-12-67 by a resident of R. K. Puram

alleging that the local Police had not regis-
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tered a case on a report lodged by him
about the kidnapping of his daughter. The
enquiry revealed that no such report was
lodged.

However, the same person lodged a com-
plaint at Police Station R. K. Puram, sub-
sequently that his daughter had left Ahis
house on 23-1-68 and he had not been able
to trace her, A case u/s 363 IPC was
registered by the Police. The girl was
traced and was found to have gone away
with another person to Gurgaon. The con-
cerned individual has been arrested and the
case is under investigation.

CoOASTAL NATIONAL HIGHWAY

3271. SHRT D. R. PARMAR:

SHRI RAMCHANDRA J, AMIN :
SHRI R. K. AMIN :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whethcr Government are aware of
tac report which appeared in the newspapers
in Gujarat that the Government of Gujarat
have put proposal for the construction of
coastal National Highway around the coast
of Gujarat; and

(b) if so, Government’s reactions there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) and (b). The press report has not come
to the notice of Government so far. But
the State Government have been pressing
for Central financial assistance for a coastal
highway. Though this is primarily their
concern, yet the data supplied by taem in
this connection is being examined. A de-
cision however, can be taken only after the
Fourth Plan has been finalised.
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PRO-MAO PROPAGANDA POSTERS

3273, SHRI YAINA DATT SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the news item that several
posters praising Chinese leader, Mao Tse-
Tung made their appearance on the walls
of Calicut and Calcutta in December,
1967,

(b) if so, whether the posters openly
incited violence and preached Marxism
and Maoism;

(c) wnether communist propaganda
literature believed to bc printed in China
was also found in these cities; and

(d) if <o, the steps taken by Govern-
ment in the matter ?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA. CHARAN SHUKLA): (a)

Government are aware of the display of
posters praising Chinese leader, Mao Tse-
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Tung at various places in Kerala and Cal-
cutta in December, 1967,

(b) The posters displayed at Calcutta
appear to have incited violence and prea-
ched Maoism. Information regarding the
posters at Calicut is being collected,

.(c) No communist Propaganda literature
printed in China was found in circulation
in Calcutta. Information regarding Cali-
cut is being collected.

(d) Action taken by the State Govern-

ments is being ascertained,
BiHAR ENGINEERS

3274, SHRI BHOGENDRA JHA : will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 2280 on the 29th
November, 1967 and state :

(a) the latest position in regard to the
proposal of the Binar Government to
enh.'usl the C.B.I. with the investigation
against some Bihar Engineers on charges of
fraud ;

(b) whether Government Propose to
order the enquiry by the C.BI. as desired
by the Binar Government; and

(¢) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
to (c). As was stated in reply to Un-
starred Question No. 2280, it was felt that
it would be desirable to await the results
of store checking and audit before a
criminal investigation is started. The
Government of Bihar have now reported
that verification of stores has been com-
pleted and that special audit is in pro-
gress,

PAY-SCALE OF TEACHERS

3275, SHRI SITARAM KESRI: Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that different
States have different scales of pay for
Secondary School teachers and that this
disparity in pay-scales has led to agitation
by the teachers in different parts of the
country; and '

(b) if so, whether Government propose
to copsider the question .of introducing
uniform pay-scales all over the country
and to subsidise the expenditure on edu-
cation by the States as is being done in the
.case of University teachers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The scales
of pay of secondary school teachers are
not uniform througaout the country at
present,  There has, however, been a
demand on behalf of Teachers’ Organisa-
tions for uniformity in these scales.

(b) The pay of school teachers depends
on various factors that render uniformity
very difficult. These factors include :—

(i) availability of personnel in the
area;

(ii) pay structures of corresponding
posts in State services;

(iii) financial resource¢ of the State.

There is at present no proposal to assist
the State Governments in revising the
emoluments of school teachers,

AATHETE & ALTTA ®T QISTT
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THo dYo o THo F Hfera qrawsw
AT A FA AT ORAT I E;

(w) & aUuTe F7 7% T & T
N grrET g7

farear A& (w10 fomqm &) @ (F)
& (7). EiF qo dte wHo THo,
To UHo THo JT AT I 7 #1
aﬂ’%fﬂt’: o THo THo (Q‘Qo o *o
ugo 7EY) #r foit ¥ faw 12 Adw
FT ATEEIGAT TEAFT AT FIA W
g feg fawafaaen a1 sww
@ FTOn § A sfa A& a7 awg,
Fifs o qET & wg-ama dfeww
Fifer-srsgfear, favafea=a oo
Tq TETHN FuE feuam Few H
T 2

SUSPENSION OF CONSTITUTIONAL Pro-
VISIONS RELATING TO SPEAKER AND
DY. SPEAKER OF WEST BENGAL
ASSEMBLY

3278. SHRI JYOTIRMOY BASU : Will
tne Minister of HOME AFFAIRS be
pleased to state :

(a) the reasons for the suspension of
the provisions which could retain the
Speaker and Deputy Speaker in the West
Bengal Legislative A bly; and

(b) the reasons for amending the Rules
of Procedure of the West Bengal Legisla-
tive Assembly to provide for the removal
of the Speaker and Deputy Speaker even
without a vote of No-confidence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
It is the normal practice to suspend the
provisions of articles 178 to 186 dealing
with the officers of the State Legislature
when a Proclamation is issued by fae
President under article 356, In the
case of the Proclamation issued in
relation to West Bengal on Fcbruary 20,
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1968, clause (a) of article 179 was not
suspended but retained so as to leave no
doubt that the Speaker and the Deputy
Speaker would cease to hold their offices
und would have no rights or powers in
relation to the West Bengal Legislative
Assembly.

(b) No amendment was made in the
Rules of Procedure of the West Bengal
Legislative Assembly,

ILOOTING OF PROPERTY DURING HYDLRA-
BAD POLICE ACTION

3279. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
reports about the looting etc. indulged in
after the Police action in Hyderabad by
some army personnel in which Mr. Abu
Yusuf, ML.C.,, Andhra Legislative Coun-
cil was robbed to the extent of Rs. 50,000;

(b) whether the charge was investigated;
and

(c) if so, the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA): (a)
to (c¢). The details of the matter are being
ascertained from the Andhra Pradesh Go-
vernment,

WY WY AAT ATANT WY qCH R
q et w s

3280. *t wy fewd : w7 gwT
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U.N.E.S.C.O0. GRANTS

3282. SHRI SRADHAKAR SUPAKAR:
Will the Minister of EDUCATION be
pleased to state :

(a) the annual grant received from the
U.N.ES.C.O. for tae Asian Institute of
Fducational Planning and Administration;

(b) the function of this institution; and

(c) whether Government of India also
gives grants to thiy Institute and if so, the
details thercof ?

THE MINISTER OF EDUCATION

(DR. TRIGUNA SEN): (a) A sum
of $2,30.000 has been carmarked by
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(ii) to underfake and promote research
in the techniques of educational planning
and administration and to place the results
at the disposal of the Member States; and

(iii) to assist such States, when request-
ed, in organizing educational planning ser-
vices and in holding national training
courses.

(c) The Institute is technically a sub-
ordinate office of the Government of India
and as such the question of payment of
grants does not arise. Tae Government
meets the entire expenditure on the Insti-
tute excluding re-imbursements or direct
expenditure by UNESCO, During 1966-67,
the expenditure by Government amounted
to Rs. 2,38,593.

TRIBALS ON WARPATH IN SRIKAKULAM

3283. SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pleaud
to state :

(a) whether his attention has been
drawn to a report published in the “Stares-
man”, dated the 14th February, 1968 that
almost 80 thousand adivasis are on warpath
in Srikakulam District of Andhra Pradesh;
and

(b) if so, the action taken by Govern-
ment in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir,

(b) The State Government have denied
that any such large number of persons are
involved in incid of lawl Some
incidents of looting were reported in Jan-
uary and February, 1968. The police have
arrested some culprits, and registered cases.
Some of the looted property has also been
recovered. Necessary arrangementd, in-
cluding reinforcement of local police, have
been made to prevent recurrence of such

UNBSCQ for assistance to the Asian Insti- ;.40 00 A specml officer has also been
tute during 1967 and 1968 (calend inted to into the local land
years). Information as to the value of ;irs'putes -

the actual assistance during 1967 will be
placed on the Table of the House after
ascertaining from UNESCO the direct ex-
penditure incurred by them on the pro-
grammes of the Institute during 1967.

(b) (i) to provide in-service (raining
courses for officers of Education Depart-
ments of Member States of UNESCO in
Asia;

L12L8S/68—4

POLITICAL PRISONERS

3284. SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether political workers and lead-
ers belonging to the various Opposition
parties detained in jails are not treated as
political prisoners; and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). The Jail rules of most of the
States do not provide for separate classi-
fication as ‘political prisoners’. Al prison-
ers are normally classified into two or
three groups for purposes of treatment in
jails on the recommendations of the.courts
convicting them.

CHIEF MINISTERS’ CONFERENCE ON
LANGUAGE ISSUE

3285. SHR] D. N. PATODIA :

SHRI BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
convene a Chief Ministers’ Conference to
clear the misgivings which have been
created in many quarters over the langu-
age Resolution adopted by Parliament; and

(b) if so, when a decision in this regard
is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
No such decision has yet been taken.

(b) It is not possible to indicate at
this stage as to when such a decision is
likely to be taken,

NAXALBARI

3286. SHRI D, N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government's attention has
been drawn to the news item appearing in
the “Hindustan Times” on the 9th Feb-
ruary, 1968 that the followers of the
Naxalbari movement continue to be active
in Jalpaiguri and are inciting the labourers
in the Katalguri Tea Estate to create
troublc;

(b) whether as a result of the activities
of the Naxalbari Group of Left Commu-
nists, a sense of insecurity prevails in the
Tea Estates; and

(c) if so, Government's
these developments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

reaction to
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(b) and (c). The Government have no
such information,

VISAKHAPATNAM PORT

3287. SHRI MANGALATHUMADAM:
SHRI P. VISWAMBHARAN :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is fact that a good
quantity of iron ore was lost by the col-
lapse of the loading station at Visakhapat-
nam Port recently;

(b) if <o, the quantity lost; and

(¢) the steps taken to prevent its re-
currence ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO) : (a) On the 10th November, due

to poor soil conditions, there was a sud-
den subsidence in a part of the stockpile
area where ore from the Barajamda mines
is stacked.

(b) As a result of the subsidence. ap-
proximately 9,000 to 10,000 tonnes of orc
sunk to an average depth of three feet.
The major portion of the ore is retriev-
able.

(c) To avoid recurrence of such acci-
dents, the present stacking height in the
stockpile area has been reduced.

CREATION OF A NEW CATEGORY OF
STENOGRAPHERS IN THE CENTRAL
SECRETARIAT

3288. SHRI MANGALATHUMADAM:
SHRI1 P, VISWAMBHARAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whetner Government have any pro-
posal to create a new category of Steno-
eraphers Grade III abolishing the posts
of stenotypists for the Central Secretariat
Service and its attached offices;

(b) if so, its broad features; and

(c) whether these posts will be filled up
through the U.PS.C.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Such a proposal is under consideration.

(b) and (c). The details are still under
examination.
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BERTHS AT MAJOR PORTS FOR IMPORT
OF FERTILIZERS

3289. SHRI M. SUDARSANAM : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the Minister of Food and
Agriculture have requested for tae reser-
vation of berths at major ports for receipt
of Fertilizer imports; and

(b) if so, whether this request has been
acceded to ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V, K. R. V.
RAO) : (a) and (b). No request has
been reccived for the reservation of berths
for fertilizer vessels at any of the major
ports except Bombay. At Bombay, two
berths in the Alexandra Dock are at pre-
sent reserved exclusively for berthing fer-
tiliser ships. In addition, priority berthing
is given at a third berth to vessels bring-
ing bagged fertiliser on Government ac-
count. A request was received recently
by the Bombay Port Trust for allotment
of two more berths in the Alexandra Dock
for fertiliser ships but this request could
not be acceded to as it would adversely
affect the handling of vessels carrying gene-
ral cargo.

DELHI TRANSPORT UNDERTAKING

3290. SHRI BHAGABAN DAS:

SHRI SATYANARAIN SINGH :
SHRI P. P, ESTHOSE :
SHRI B. K. MODAK :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the total number of break-downs of
Dclhi Transport Undertaking during 1967;

(b) the reasons therefor; and

(c) the steps taken to minimise the
break-downs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) There were 65,143 break-downs of
D.T.U. buses during the calendar vyear

1967.

(b) The break-downs were mainly duc
to hanical def 3 tyre-p tures,
brake failures, defects in the electrical sys-
tem and over-heating of engines ectc.

(c) According to the D.T.U. authorities.
the following steps were taken to minimize
the break-downs ;—

(i) Efforts were made to improve the
maintenance of vehicles.
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(ii) The functioning of a number of
Maintenance Points on  the
routes was made more efficient.

(iii) In order to cope with an increas-
ing number of tyre punctures, a
special squad for supply of tyres

was set up.
(iv) A Mobile Breakdown Squad was
set up to attend to minor

mechanical defects on road.
HARYANA TEACHERS’ STRIKE

3291. SHRI E. K. NAYANAR :
SHR] SATYA NARAIN SINGH:
SHRI P. RAMAMURTI :
SHRI NAMBIAR :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the teachery
of private schools in Haryana started in-
definite strike from the 10th  February,
1968;

(b) if so, what are their demands; and

(c) the steps taken by Government to
settle the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The
threatened strike was called off.

(b) The main demand is that private
educational institutions should be given a
95% grant,

(c) The matter is under consideration.

SEA FREIGHT RATES

3292. SHRI HIMATSINGKA : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether All-India Shippers Council
at its first annual meeting at Madras had
demanded a review of and increase in
freight rates in view of .the devaluation of
the Rupee;

(b) if so, Government's reaction there-
to; and

(c) other proposals made at the said
annual meeting and Government's reaction
thereto ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) The All-India Shippers’ Coun-
cil have not made any rcference to Gov-
crnment regarding the suggestions’ - made
during discussions at their first annual
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general mecting. It is understood that they
have not yet drawn up the proceedings of
that meeting Government have, taerefore,
no information whether the Council made
any demand for a review of and increase
in freight rates due to devaluation of the
rupee. However, it is prima-facie impro-
bable that the Council which is a body re-
presenting shippers could be demanding an
increase in freight rates.

(b) and (c). Do not arise.

STUDY GROUP ON ROAD TRANSPORT

3293, SHRI HIMATSINGKA : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the Study Group on Road
Transport Financing has submitted its
report to Government; and

(b) if so, the main observations and sug-
gestions made therein and the Govern-
ment’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Yes, Sir.

(b) Tae main conclusions and
mendations of the Group are
below :—

(1) The road transport industry
should be treated as a “priority
industry” entitling it to 8% re-
bate in income tax.

recom-
given

(2

~

Development rebate should be
granted to motor vehicles and
this benefit should be available
even to State Road Transport
Undertakings. The amount of
the rebate should be utilised by
operators in the public and pri-
vate sectors for acquisition of
new or replacement of old vehi-
cles.

.3) The existing motor hire-purchase
finance companies should im-
prove their methods of working
and operation to qualify for assis-
tance from commercial banks and
Industrial Development Bank of
India and should not undertake
any business other than financial
business,

(4) The Industrial Development Bank
of India should consider whether
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loans and advances granted direc-
tly to road transport operators.
cannot be refinanced under its
scheme of refinancing of direct
advances to small scale industries.
Commercial banks should consi-
der reducing their margins in res-
pect of advances against book
debts , representing claims against
road transport operators and also
whether in the interests of orderly
growth of hire-purchase finance
business, the conditions specified
in the Industrial Development
Bank of India’s recent scheme for
rediscounting of promissory notes
should not be enforced in relation
to their lending.

The State Transport Authorities
should carry out systematic sur-
veys of the areas in which road
transport can be developed with-
in their respective States and the
State  Financial  Corporations
should consider grant of direct
loans to a larger number of
ll'ﬂnSpOl'( OPCI'HQOI'S.

Transport cooperative  societies
providing specialised and service
facilities should be promoted,
wherever feasible and the qucs-
tion of establishing cooperative
hire-purchase  finance  societies
should also be examined.
Tnere is need for considerable
improvement in the quality of
roads, replacement of weak cul-
verts and bridges and increasing
the thickness of crusts,

Government and  automobile
manufacturers  should  explore
ways and means of arresting fur-
ther increase in prices, and if
possible, of reducing the cost and
improving the quality of motor
vehicles.

The Hire-Purchase Bill should
be enacted and brought into force
as early as possible with a view
to removing the uncertainty in
regard to title to goods and pro-
tecting the interests of external
financiers,

An amendment on the lines envi-
saged in the Motor Vehicles
(Amendment) Bill, 1965 with 2
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view to providing for recognition
and safeguarding of financiers’
interests by tae authorities regis-
tering motor vehicles should be
promoted early.
(12) The recommendations in the 24th
report of the Law Commission
on insolvency law, providing for
protection of interests of persons
with claims on the insolvents'
property, should be considered
and necessary legislation for the
purpose promoted early,
In due course, the question of
amplifying the scheme for guar-
anteeing loans and  advances
granted to small scale industries,
s0 as to cover smaller road trans-
port operators, should be consi-
dered by Central Government in
consultation with Reserve Bank
of India.
Manufacturers of automobiles and
larger dealers should consider
whether new hire-purchase finance
companies cannot be promoted
by them for mobilising resources
and assisting operators.
The State Road Transport Cor-
porations should consider whether,
like State Electricity Boards, they
can  borrow  certain  limited
amounts in open market against
the guarantee of the concerned
State Governments. For thi¢
purpose and also on other con-
siderations, public sector road
transport undertakings, which are
not already incorporated under
the Road Transport Corporation
Act. 1950, should be constituted
as independent autonomous cor-
porations,
The recommendations of the Group are
under consideration, in consultation with
the authorities concerned,
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EMPLOYMENT OF RELATIVES OF GOVERN-

MENT EMPLOYEES WHO DIED IN
HARNESS

3295. SHR1 RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of such sons/
daughters/near relatives of Government
servants who died in harness lcaving their
families in indigent circumstances and who
have applied in various attached/subordi-
nate offices of Government for appointment
so far vide Ministry of Home Affairs O.M.
No. 14/14/66-Estt.(D), dated the 8th
August, 1966; and

(b) the number actually recruited up to
31-1-1968 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). The information is being collect-
ed and will be laid on the Table of tae
House.

femat WA ¥ ENWET

3296. st W WA : ¥ qE-wG
Wt ag T g w4

(%) warma qar  fawmr-a
Ty e FoE T eRETET § o
o aF dedrg wfmerwr faamem & it
®ARRd F71 wferer foar mn

(@) = sfafam #9nfefi 7 &
fore aranfai #1 sF-aew fawmeti &
fedY e2rme & = F frgar oy
&

(7) fFe= www # 79 9 wfoferq
st @1 et dmeT & wq F
frg 73 @1 w1 faEe g
arfe F za gFT g fardl S Amed
F WA FT AT T AH;

(%) @1 7z v &= & fx 8 warem
F et & d ot wETa aw
AUt F g1 2 wafs Sy dwT &
& F0 fe=y Y agrar dn ;) eiw

(%) =fz a‘tvﬂ%mmg
a{t‘(wwwmﬂwma—:
FA & fad F7aR qr A FEAEEy
g d?

TP Hatw ® wew-wal (s
frer waw www) ¢ (F) T g
& fafww wrataai & o7 safacat A
we, g wfearem sfveor ope
7 frwas, 1967 F o oaw  feh
e w1 sfwerw st fe
1,135 8| & =afrml 1 warr)
favmr & srpe = 9w A &

(&) o (), @ sfewror w13
RW 7 ¢ 5 fuifa dwr o

MARCH 8, 1968

«

Written Answers 2486

R 9T amfafEt 1 oy
fafrs &7 & fager fmar Smoem
aq: T &w  amfafasi aﬁfﬁﬁ
srrfafat %mwﬁwm
ford omfa o & A& I=AT)

(7) &% (5), v &, s
ferdt s R & afusaT T
ofed wE (Se sfaefar, -
ariSei, wEEE qIIATEAL qUT -
Fort) v gt sreaTaRt & freaedy
F HWA a9e, dEr atfs 7§ avafe
AR @ § | 9 SN § AvET
FaT & fag gumewa fey &
At fEgr ST @ ATRTS WT6T
afafrmm (dem afgy) T @9 <
g9 F T FTH FI & fAd F9-
Y Ay geeTATY fEEdr qdT ST
FHT &1 WA T AT R S g

7
A/s. AMIN CHAND PYARE LaAL

3297, SHRI BABURAO PATEL: Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) The names of the Partner, General
Manager and six employees of M/s. Amin
Chand Pyare Lal of Calcutta against whom
a case for cheating has been filed by the
Central Bureau of Investigation and the
sections under which the said case was
filed;

(b) the main charges against the per-
sons involved and the nature and amount
of fraud involved;

(¢) whether arrests were made and if
so, tne amount of bail on which the cul-
prits were released; and

(d) when this case is expected to reach
its conclusion ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V.K.R.V, RAO):
(a) The names of the Partner, General
Manager and six employees of M/, Amin
Chand Pyare Lal, Calcutta, against whom:
a case has been filed, are as under :—

(1) Shri Jit Paul, Managing Partner..
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(2) Shri S, P. Sharma, General Mana-
ger.

(3) Shri B. S. Punjwani.

(4) Shri M. M. Gandhi.

(5) Shri N. S. Natarajan,

(6) Shri A. N. Hoon.

(7) Shri S. N. Roy.

(8) Shri S, L. Chatterjee.
They have all been prosecuted under sec-
tion 120B read with section 420 I.P.C..
section 420 IP.C. and section 23 read
with section 4 of the Foreign Exchange
Regulations Act.

(b) The main charges for which the
accused are prosecuted are that they have
cheated the Port Commissioners, Calcutta
to the extent of Rs. 1,02,220.62 and for
obtaining customs clearance permit from
the Iron and Steel Controller on duplicate
documents and for paying freight charges
in foreign exchange amounting to
£6444.208.

(c) No arrests were made. Tae charge-
sheet was filed on 13-12-67 and the court
has issued summons for the appearance
of the accused.

(d) This cannot be predicted. As the
charge-sheet has been filed only recently,
it is likely to take some time. The next

date of hearing fpr the appearance of the
accused has b, fixed by the court on
8-3-1968.

FREE AND COMPULSORY EDUCATION

3298. SHRI RAMAVATAR SHASTRI :
Will the Minister of EDUCATION be
pleased to state the assistance being given
to the States by the Centre for making pri-
mary education free and compulsory ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : Central assis-
tance for State Plan Schemes including free
and compulsory primary education is re-
leased for the head of development as a
whole and not for each scheme separately.
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MEDIUM OF INSTRUCTION IN ORISSA

3301. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether the Orissa Government
have started introducing Oriya as the
medium of instruction in all the universi-
ties in Orissa; and

(b) if not, what is the position in
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). Necessary
information is being collected from the
State Government and will be placed be-
fore the House as soon as it is available.

this

ALLEGED POLICE HARASSMENT IN DELHI

3302. SHRI BAL RAJ MADHOK : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Delhi
Police has been charged of harassing per-
manent vegetable sellers in some parts of
Delhi even though they were authorised by
D.M.C. and were paying Teh Bazari;

(b) whether it is also a fact that the
D.M.C. has protested against this action of
the Delhi Police; and

(c) if so, the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢). The Delhi Municipal Corporation had
made a representation to the Lt. Governor
against the prosecution of “Teh Bazari”
licensees by the Police under the Bombay
Po)ice Act. The Mayor and some of the
Members of the Standing Committee of thc
Corporation met the Lt. Governor and the
Jatter requested them that ‘Teh Bazari'
licensees may not be permitted to cause
obstruction to the traffic and violate provi-
sions of the Bombay Police Act. The local
police have also been instructed to bring
to the notice of the Corporation the objec-
tionable sites occupied by the hawkers, be-
fore launching prosecutions,

A Committee comprising Commissioner,
Municipal Corporation, District Magistrate
and Secretary (I&B), Delhi Administration
has been constituted for he purpose of
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bringing about necessary coordination in
the matter.

BoMB EXPLOSIONS

3303. SHRI CHENGALRAYA NAIDU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that during the
months of November, 1967 and February,
1968 certain bomb explosions took place
in certain parts of the country such as in
West Bengal, Assam, J & K, Bihar etc.;

(b) if so, whether Government have en-
quired whether thesc bombs were foreign
made or Indian made; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). The information is being collected
from the State Governments and it will be
placed on the Table of the House on re-
ceipt.

INTER-UNIVERSITY BOARD OF INDIA &
CEYLON

3304, SHRI CHENGALRAYA NAIDU :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Inter-
University Board of India and Ceylon at its
meeting held in Jaipur has urged political
parties to keep their hands off the univer-
sities and not to use students as instrument
to further their own objectives;

(b) if so, whether they have also sug-
gested certain remedies in this regard;

(¢) if so, the details thereof;

(d) whether Government have examined
them; and

(e)
them ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (c). Yes,
Sir. The Inter University Board of India &
Ceylon resolved and issued the following
appeal 10 the Press :—

“The University system has to play a
significant role as an effective instrument
of national policy, It is also an important
instrument for promoting national integra-
tion. It can, however, fulfil these objectives
only if it is left to work out its own poli-
cies unencumbered by any political pres-
sures or considerations. In fact, any inter-
ference Of this kind in the normal academic

the steps being taken to implement
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work of the University is ultimately not in
the interest either of the society or of any
political party in particular, It is in view
of these considerations that this meeting of
the Ioter-University Board appeals to all
the political parties in the country to desist
from activity which would interfere or dis-
locate the normal working of the Univer-
sity, such as emgaging students to indulge
in strife or agitation against authority in
support of a cannon political or otherwise.
It is in the highest national interest that
such a code of conduct be accepted and
observed by all the parties concerned.”

(d) and (c¢). The Board has not so far
made any reference to the Government of
India, but the Ministry is having them
examined.
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PANEL ON CORRUPTION IN UNIVERSITIES

3307. SHRI J, M. BISWAS : Will the
Minister of EDUCATION be pleased to
state :

(a) whether the report of the U.G.C.
Panel on Corruption in Universities was
circulated to various Universities for elicit-
ing their views;

(b) whether the views of the Universities
have since been obtained;

(c) if so, what is the general nature of
their views;

(d) whether any University has taken
steps to implement the recommendations ol
the panel in this respect; and

(e) if so, the names of the Universitics
which have initiated action in this connec-
tion and the details Af the steps taken by
them ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The Commission has so far received
the views of only two Universities,

(c) to (e). Both these Universities have
expressed themselves in agreement with the
recommendations and have intimated that
they are being followed to a large extent.
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USE Or HINDI IN STATES

3311, SHRI YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a directive
has been issued to State Governments about
the drafting and noting of Government
documents and correspondence with the
Central Government in Hindi in view of the

cnactment of the Official Languages
(Amendment) Act; and

(b) the reaction of the State Govern-
ments in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir,

(b) Does not arise,

AID FOR DELHI SCHOOLS

3312. SHRT YASHPAL SINGH : Will
the Minister of EDUCATION be pleased
to State :

(g) whether any complaints have been
received from certain aided schools in Delhi
for insufficient aid for these schools; espe-
cially for starting more sections in science
classes at the Higher Secondary level; and

(b) if so, the reaction of Government
thereof ?
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2496

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.

(b) Does not arise,
PROPAGANDA LITERATURE

3313. SHRI JUGAL MONDAL : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 1315 on the 22nd
November, 1967 and state :

(a) whether the information regarding
propaganda literature asked for therein has
since been collected;

(b) if so, how many of these propaganda
literature are sold, subscribed and freely
distributed; and

(c) what are the names of ‘friendship
organisation’ or ‘amity associations’ of
these foreign countries organised in collabo-
ration with Indians and who are the Indian
personnel associated with such organisa-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) There periodicals brought out by the
U.K. High Commission are distributed free
while publications brought out by other
Missions are partly subscribed and partly
distributed frec.

(c) A statement is laid on the Table of
the House. [Placed in Library. See No. LT-
394/68.)

EXPENDITURE ON TOURISM

3314. SHRI B. K. DASCHOWDHURY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
5990 on the 18th July, 1967 regarding ex-
penditure on tourism and statc :

(a) whether the information in respect of
expenditure on tourism has since been col-
lected: and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR, KARAN
SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-395/68],
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POLYTECHNIC FOR GIRLS IN DELHI

3315. SHRI M. L. SONDHI : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government are considering
the setting up of more Polytechnics for
girls in the South of Delhi;

(b) whether there is proposal to increase
the number of seats in the existing such
institutions;

(c) if the reply to parts (a) and (b)
above be in the affirmative how long it
will take to undertake these steps in the
interest of women’s education; and

(d) whether there is also any scheme to
open training centres for various trades to
wives of Government employees to learn
these trades in their spare time ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) and (b). No,
‘Sir.

(c) Does not arise.

(d) No, Sir,

NEED OF LIBRARY IN SoutH Dermt

3316. SHRI M. L, SONDHI : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government are aware of
the hardships being faced by students liv-
ing in New Delhi (South) in the absence
of any well equipped library;

(b) whether there is any proposal to set
up a public library equipped with books
on arts and science for the benefit of these
students; and

(c) if so, when this proposal is expected
to materialise and whether any site has
been located for the building required ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (c). The Delhi
Public Library has a Branch Library at
Laxmi Bai Nagar and Community Libraries
at Sarojini Nagar, R. K. Puram, Moti Bagh
11 and Netaji Nagar, Besides this, Mobile
Vans of the Delhi Public Library visit the
following stations in South Delhi once in
a week ;—

Kalka Ji, Malvia Nagar, Jangpura
(Bhogal), Lajpat Nagar I, II, III & IV,
Sewa Nagar, Sri Niwaspuri, Lodi Colony,
Pandara Road, Khan Market, South Delhi
Extension, Andrews Ganj, Rama Krishna
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Puram Sectors III, IV & V, Nauroji Nagar,
Kidwai Nagar. In addition, two Libraties
namely (1) UNESCO Library, Ring Road,
New Delhi and (2) Lok Sewak Mandal
Library, Lajpat Bhawan, Lajpat Nagar,
New Delhi are also functioning in South
Dethi.

Neither this Ministry nor the Delhi Pub-
lic Library have yet received any represen-
tation cxpressing the alleged hardships be-
ing experienced by the students of South
Delhi.

A piece of land has been allotted to the
Delhi Public Library at Sarojini Nagar for
its Branch Library. It is hoped that the
building will be constructed on this land in
a couple of years. Besides, efforts are be-
ing made to acquire more land or accom-
modation for opening Branch Libraries or
sub-branches or community libraries in
various Sectors of the Rama Krishna
Puram. Further, the Delhi Library Board
has already decided to draw up a perspec-
tive plan for a period of ten years for pro-
viding Divisional Libraries, Branch Libra-
ries, Sub-branches or Community Libraries
throughout the Union Territory of Delhi
depending upon the availability of funds.

Provision of Text Books for students and
research facilities is not an accepted func-
tion of a Public Library because this falls
in the sphere of Collegc and University
Libraries, However, a beginning has been
made by the Delhi Public Library in this
direction and it has already set up a Text
Book Section at its Patcl Nagar Branch in
collaboration with the British Council.

COMPANY SECRETARIES

3317. SHRI M. L. SONDHI : Will the
Minister of EDUCATION be pleased to
state :

(a) what professional qualifications are
recognised by Government for the profes-
sion of Company Secretaries; and

(b) whether the Incorporated Secretary
from the Corporation of Secretaries, Lon-
don and Chartered Secretary from the
Chartcred Institute of Secretaries, London
are rccognised for this purpose by Govern-
ment ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Govern-
ment Diploma in Company Secretaryship
of the Company Law Board, India.

(b) Not yet, Sir.
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Tourist HOTELs

3318. SHRI K. N. PANDEY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the re-
ply given to Unstarred Question No. 2211
on the 29th November, 1967 and state :

(a) whether the said information regard-
ing the Tourist Hotels has been collected;
and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes Sir.

(b) The assurance has since been ful-
filled and a copy is placed on the Table of
the House. [Placed in Library, See No. LT-
396/68.)

PENSION/PROVIDENT FUND SCHEME FOR
DEeLur TEACHERS

3319. SHRI MANIBHAI J. PATEL :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government have accepted
the Pension and Provident Fund Schemc
for Delhi University Teachers as recom-
mended by the University Grants Commis-
sion;

(b) if so, the details thereof; and

(c) whether a similar scheme would also
be introduced for Delhi College Teachers ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) Yes, Sir.

(b) The details are under examination,

(c) A proposal is under consideration.

CoCHIN PORT

3320. SHRI VISWANATHA MENON :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether the conmstruction of berth
Q-9 at Cochin port has been completed;

(b) whether Government have received
representation from the Cochin Port Autho-
rities to extend this berth to a length of
808 ft.;

(c) if so, the reasons they have given
for their proposal; and

(d) the reaction of Government thereto ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) The construction of the berth is in
progress,

(b) Yes.

PHALGUNA 18, 1889 (SAKA)

2500

Written Answers

(c) The berth is required for acoommo-
dating larger vessels carrying bulk cargo
and Defence vessels which normally occupy
two alongside berths on account of their
size.

(d) The proposal in under consideration.

REPRESENTATION OF M.Ps. oN THE PORT
TRUSTS

3321. SHRI VISWANATHA MENON :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether there is any proposal to
give representations to the Members of
Parliament in the various Port Trusts of
India; and

(b) whether it is a fact that representa-
tives of Municipalities and Chambers of
Commerce are also being given representa-
tions on these Trusts ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO) : (a) No, Sir.

(b) Yes, Sir.

Vacancies IN KEraLa HigH Court

3322. SHRI VISWANATHA MENON :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that there are
three vacancies in the High Court of
Kerala: and

(b) if so, the action taken to fill up
these vacancies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRU
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Proposals to fill the vacancies have
been received from the State authorities and
are now under consideration of QGov-
ernment,

BoMBAY-COCHIN AIR SERVICE

3323. SHRI VISWANATHA MENON :
Will the Misister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware that
the air passengers to Cochin via Bombay
have to wait at Bombay for more than
three hours so as to catch Bombay-Cochin
plane;

(b) if so, whether Government have any
proposal to minimise the waiting time at
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Bombay so that the passengers can reach

Cochin earlier ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Yes, Sir. The passengers
from Delhi to Cochin via Bombay have to
wait at Bombay for about three hours, but
via Madras the waiting time is only 35
minutes,

(b) The air-timings are drawn up with
a view to the best utilisation of the avail-
able aircraft. In the present situation no
relief is possible, but I.A.C. will keep the
matter in view when more aircraft are
available and more services introduced.

HYIWTTA &FA M FIAT

3324. o WHITT WU T TE-FE
Tl IZ TN KT FAY FGTF

(%) = g 1 fa=ar sarsa
F 47 ¥ I ) AT WTTFL W@
H TG &q¥aq AT FA FT &5 AT
(=) afz 7&. 37 g9 ;v F0r & 7

NY-TA HATEA H IO-HAL (T ¥o
TRo THIENHY) : (F) S 7Y, »ie |

(@) s 7 =y & fordm
HIVET F 7T 22 ATH, 1957 TEAT
1 94, 1879 ¥ fafww sdéfaw #a)
§ I GV AT & ol wrE A
X AT UF 9 U FA0sT
AT T | FAveT guT afaf7 ¥ 3w
F gafaaq wgvE & grafug fidvex
gfga fafws FHvex yonfagi ox fa=e
FEOF IR W LT HARL FY
famrfonm £ 411

& srafae qar

3325. s fagmr fag: w1 wg-
T HAY 22 TI¥IL, 1967 & JqTATHT
9T ST 1261 F IO & TET HF
I TATA FT FI FA 6

(%) # ¥ ordfr dar ¥ an
T SIAFH A o g F AT ME E; AR

(@) afeg, QA sEm T ?
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wg-w1 7 wwrora § qog-wa (1 faen
ww qew) ¢ (F) S g, A

(&) o= 1965 3T 1967 IF
#1 srafyr & Sy 1% sfofai 91 @@y
faegin sraw g gt T s R &
fa ot 37 av fvie § (wrAe) fasly
ITFAT F (TR W) AR g
safa & fodr smagw fer—146.

St | & sifumfat 1 == fag
AT ST A TE—143.

gt 1 & wsfamfai a1 g=a g
srafa w2 TE Ay vE—3.

Wi srafae & dnfaaa
afawrt

3326. st fagrw fag : ¥y wg-wmd
HAT 22 qATAY, 1967 F HATAHRT TW
FEIT 1262 & I F G § Ig TV
FY FaT T

(F) #a1 Wi sdfaw & &
Farfrae sfuafai & art & S
AT THFD FLATEE; 3

(@) afz 7, @ 39 =@t v
2?

E-FT4 WAt | qow-wat (s faer
aTo ) : (%) S an o

(@) g1 AT e X W W
faazoit & & o &1 [qeawrem § @
far nar | @@ =T LT 397/68]

w1 W Wt g

3327. st fagrer Fag: 7 wg-vvd
Hel, 15 Fa¥EL, 1967 & AviHA
S FEAT 439 F IAF TAT | qg
TAA FFOFG F A F g
T AT F a7 @ N fer sy 3§
g W i § T4 A% QU g 9w @
T g ? )
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NE-FR WATEG | Ton-wat (= faen
v ) @ frdg & fagg A
A § §, B ATHET § A A FI
& 7€ @ it o o v wL A
¥ g AL WY ST WY )T H A
FUAN F W I FA@d FI
AT FTHT & qTF ISEAT AT |

Y e # o T @ AR e
AT Y AT |

AIRSTRIP IN TIRUPATHI (ANDHRA PRADESH)

3328. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal to
construct an airstrip in  Tirupathi of
Andhra Pradesh; and

(b) whether it is a fact that the Board
of Trustees of Tirupathi Devasthanam have
offered to share a major portion of cost if
such an airstrip is constructed at Tiru-

pathi ?
THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN

SINGH) : (a) A suggestion in this regard
hasy been received and is under examina-
tion,

(b) No such formal offer has been re-
ceived, but the possibility of the Decvastha-
nam sharing the cost of construction has
been discussed with the Temple authorities.

UNSCHEDULED FLIGHTS DURING GENERAL
ELECTIONS

3329. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) the number of unscheduled flights
used during the last General Elections; and

(b) the number of those used by organi-
sations i.e. political parties and by indivi-
dual candidates ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). In fulfilment of
an assurance given in reply to an Unstar-
red Question No. 509-A, answered on 4th
April 1967, information regarding candi-
dates/organisations who made use of non-
scheduled flights, for election purposes, dur-
ing the last General Elections, was laid on
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the Table of the Lok Sabha on 19th July,
1967. A copy of this statement is laid on
the Table of the House for ready refer-
ence. [Placed in Library. See No. LT-398/
68.]

TouriST HOTELS IN ANDHRA AND MYSORE

3330. SHRI GADILINGANA GOWD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number and the places of tourist
hotels run by Government in Andhra and
Mysore States; and

(b) the terms for giving financial assis-
tance to the organisations or individuals to
construct hotels or lodging places ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Government of India
does not run any hotels in Andhra Pradesh
and Mysore States,

(b) At present financial assistance to thc
hotel industry is available from the State
Finance Corporations, or the Industrial
Finance Corporation which advance loans
to the industry generally to the extent of
50% of the capital cost of the project.
Financial assistance in the shape of interest
bearing loans will also be available from
the Hotel Development Fund set up by the
Government  to approved hotel projects
undertaken by public or private limited
companies located in areas of tourist im-
portance. The quantum of loans will be
up to two-thirds of the valuc of the fixed
assets ie. land, building and other immov-
able assets in the case of new construc-
tions, repayable in nine years. In the case
of approved hotel projects undertaking ex-
pansion/renovation, the quantum of loan
will be up to 50% of the cost to be incur-
red, repayable in 74 years, The rate of
interest payable on these loans will be the
same as that charged by the Government
to Industrial undertakings ie. 7% per
annum,

PROMOTION OF KURKU DANCES OF BASTAR

3331. SHRI G. C. DIXIT: Will the
Minister of EDUCATION be pleased to
state

(a) whether any financial assistance is
given by the Sangeet Natak Akademi for
the promotion of Kurku dances of Bastar
people who have been awarded so many
times Republic Day Prizes in M.P.;
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(b) if so, the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) Does not arise,

(c) No scheme was submitted by an ins-
titution for assistance for the promotion of
these dances.

weq 93N § qdTE ¥y

3332. *t o o VfEAa : 74T 94w
aqr wdfaw IgEw wetag aaT A
FqT FT

(F) mmagaagfFraru s
tfrgfes i (TUaeT fawm &
Femr) &7 ARy TN AT [T FY
I g F ST F FrIwr 79 Fo-
g o F 9 @Y AR

(=) afs gt @ <@ @wavg & =0
FEE F3 F71 faam g ?

qdzA aqT FEfAE IYIA waAv (0
wvi fog) : (F) wew w2W & (qeea
faam & o) wdex wfimfe &
T 9% TAE SFIET FT FHT F AT
H gl § forrad faeft §, qur <
W AR T T47 & s OF e 31 X
FAHIT AT sHaedr § fawane 7 guTe
T wgfed s 1

(&) Te fawas S Guadfy
Qo | wie, &y AT @oEr &
Az wfes dnei & faen) 7 @R,
Y wArfe # uF SaeE ane (A 1)
& fmior, &t sgaeaT @ F1 9wT
wgr % q AR AR A T
gt (Ao 1) v vy § wrae &
T qTHTX F 9 FTAET 3 I |

et W fawm feag W fama
3333. it HiFIC AW AT 7T
ﬂﬂ‘ﬁ!ﬂ‘mfﬁft:
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(%) #m o a5 ¢ f¥ e @
AT FROWT § JAq9H1 Y
fFad & Ay & 50 Ty Faree 35
%7 foly v & o

(&) afx g, dt Fror # 7o aF
FaE?

qqE auT FEfTE IEEYA wWal: (wvo
v fag) : (%) ok (@). wfewm
TATEE FTOEAE 4 27 994,
1968 & TF @vw qavs @ forad e
serawi Ft frfafes oot & s
fFa # 509, fama g —

(i) s 3w & siTT Ifeq oae-
AT FTIAA ¥ Forely GaeT v de=<i
H 12§ 26 I TF T NG T FH &
FH 10 faenfowt & @ ¥ oy gET-
HTTEF AT HOTATAF F ET K AT @Y
ZT ArfEd | st 99 faEt ST Sy
framaa #1 srfure 78 g

(ii) sregras w1 T A[FrfoT &1 77
AT T THT-9 TEIT FAT gy 5
9T 10 BT F UF g7 & 919 AT @&,
far fF amdo wo Wo F ey o
sreeny §FT a1 &l W qran & o
ATHTENE FCAT STATEF &1 |

wiftrs gaT

3334. st A A I@AT AT
it weft ag q@E # Fur A F

(F) Far qTET 7 few & g
F79 & ford Y Tt 1 OF FIHAT Wt
2 A = Rt F0 & 79
arfYer Y vl fireT syorelY & gu ey
T qF,

(=) =fz &, @ T G & &
T g; AR

(7) T @ # fe Tl A
s fear g ?

forn sl (w0 o ) : (%)
ST, A
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(&) s (). sot Ay I=aT |

i oft aut a7 Sovw frar s awar
fi farar amawr (1964~-66) 7 Fw A
fremr ggf & gaR ¥ F fog o@F
fawrfed ¥t &1 3% To9 g #Y
fat @R fefag =@ & fag 9w
faarmar .

reqawt & forg qam /wfasa fafw dieen

3335. sft &1 AW AT - AT
foen 7Y g a9 FY T w49 fF

(F) v favafaemaa smam aman
J 9w vg amrg wiaey fafy oF Soe=
Fred QIS 1 1 i, 1964 &
frarfraa &3 9 S fawrfar &7 o,
2 qRHT A w7 far g o)

(=) afe g, a1 99, arne s
fafa qur Sw= & favataamr srear-
a&i Y faey @rer g ?

fen welt (s10 frm &w) ¢ (F)
W &R & 9w ¥ favafaaga
I START T qgAT ATA, 1964 I
F W fawr deq F (i) o oF
rarea wiaer fafer 1 ST afey o
(ii) swedy wireg frafg fafy oF
IIRTT FFHT AT H AT FT feav
3 wwrfEt # I AT § ¥
oY OF 1 T ) Sear )

T AnEE & Tow favafreredt
AR THE a A’ favafaaredt s
ot gfaa & fear v & fei s
FHACET F ST £ QroATe A g,
FQF AR qRfraa T qOE|
strfefcat #Y gra § 9% & fag wgr 84

(w) amra wirey fafy 7 T
TR T FYAAT & vy wATq,
™ ¥ v 7w aut 8 PerdErs ¥

TR, 8 TE & 417 ye@Aw ourd
L12LSS/68—S
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safy & qof AR & fag st
Iqaferdl #7 1/160 #Y qT ¥ FoT O
T THETT EFT | TEF FTAT, I8 F4-
Srd I IawR g3, AT R
O FEEIRET 9 AW e
(ST=™), af @R fo9 qur ST
Tor & forg o e grm |

7% sivery wfae fafy oF SwE@
TrERT AT & AR, FEET, @
Ul ZIET & S fRET JETT &
TSR (IET) TG AL @1, '
«ft, srferrfees Sowfoaat & aeag om0
AT 24000 T &1 AGT F q04, AN
ot %9 g1, ¥GF BHTE Fafa &1 of IF7
Hare} & fore Suafeudl & 12 RV @A
TE a7 gEae g fafeay &
faq frwafoaredt @7 sgEar g
AT & s AT #8) % & fawg,
FHATY & 3977 & 8 % aF difam s &
Y

fovam srorret & guTe

3336. st AMRAR fradt : w2 fen
HeAT g AT HT T HGT 16

(%) v et &
Wmmwﬂmwmﬂ%ﬁ
wqfer #1 2w gu forer & acwra someft
1 azeq #1 faa g ok

(&) =T ™ aX & asg a@wd
R ferer Segrll & FE gETa AT g0
M afeg, v wwETE ?

frt it (w10 foqor &) : ()
forer &t aqwr agfa & e gfady
¥ gaw § fiew @ & s
foé & age & gEma faw , 99 s
a & wg-urg fanfagt anfx #
SrpaTeERT & S v ot fver fear
ST 1 AvERT v oY of Rrowfont w
wm F oy gu oF e Afr wr
frater femr s r 4
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(@) Tsa g} fer amvr &
famfon ¥ A2 AR R qgHa & |
T |/

3337. it T oifew : Fav qgE
aqn srafas SyTaw A ag A W

T F41 5

(F) =T T@FR FT &AW AGRE
TR T 50 T e #7 AR
faamar v § f @iares gk A F
afgwr awg ¥ fafvm ol & f
FAwIET a7 = Y 90,

(=) afz &, @ 3@ w=" N 7=7
TE AT § AT FT T AT FT =T
et - vt g fRar e
AT G G qT; AR

() sefae & ¥ar &
TF AT G FT gEATEAT R 7

qE qar FEfAw IyIEe Wt (3o
o fag) : (F) 7Fgras a@R AT %
Y qar g wearg Aifew TS amar

(&) 3 (7). s TE Iav |

JeW T | AfAOIA AR

3338, *ft FTAAT T : FT Y-
W Hell qg I WY FAT HGT 16 ¢

(%) faclt 9=9 Awew § g9
fieqq WY UF ¥ ¥ Afuw @ ¥
afiroffer &

(&) T I=7 AT § ATl HY
e fager ¥ fFdt s o e
fr s e’

TEEW WaeE R qea-wet (st
faur v ) @ (%) 31 fewmay,
1967 %Y 8,085 |

(@) faeelt Sv= =ararery arfafas
® gwma ® & w1 v frarode §
aifie ~ararea & g fanfamre ot anfew
v W w0 25,000 ¥t THA ¥ Hftrw

qQET AT q% | @ TWT F wEita
g 9T dFET FH G T | TR
sfaferm 3o = & fag afafom
AT FT CF A 9F A { A9
fer wr @ e ofomreEsw
FATETEN ®Y W4T 10 TATEY AT
JaT 2 afafea =mmtw & T &)
T 9% & qar Aier fowat & W oam
9 grETEg AHEl ®1 we e
feafq & g s

ALLEGATIONS AGAINST EX-CHIEF MINISTER,
PunJaB

3339. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be please
to state : N

(a) whether it is a fact that a memo-
randum containing some allegations against
Shri Gurmukh Singh Musafir, ex-Chief
Minister of Punjab, was received by Gov-
ernment;

(b) if so, the allegations made therein;
and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). The allegations contained
in the memorandum were mainly about
misappropriation of party funds and
appointment of relatives to Government’
posts. Copies of the Memorandum had
been endorsed to the party hierarchy and
it was for them to consider the matter re-
lating to alleged misappropriation of party
funds. As for the other allegations, from
the preliminary check that was made, there
did not appear any ground for holding an
enquiry,

arenxtfow et

3340. sft T W : W7 (L
Helt qg qAT FY PO HG 6

(%) wTagEag fic wr@ aERE
aga & fwm frgfir & awg anew
arwafas ghaat aff daR s §
fora® qfcommeres sepgfa snfaat s
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agfaa anfem st & Swiardd &Y
afas oz 7@ e §;

(@) afz g, @ ¥ fawmt £ dwar
foaet § aur 9% AT FT @ E Q9T
% fagg T@R § ®T FAAE W
&

(7) mrag e } R IR
qrew qrNEIfEE  gieal 7 TEEE
HATHT ¥ BEAA TG FET §; AR

() afz &i, @ F g fawmr &
e grNATaE g ¥ AR # fawqa
AT St L AR wfasy F aFY
TE-F HATAT & BT FF FT -
FF faaRd ?

gy WarAw | II-HAY (s &o
THo THTET) : (F) @R (&), ™
grrg § 90 o g el & arEi
wara/faamr & swne Saw gl
sifawTy w1 ¥ 7 aglaa anfaat
aqr Fgfaa s sfoat & s
' FEifae 7@ & fog g @
Tt § 1 afs feet sfeerdy g fra-
s g s @ e @@
wareg #Y giaa fod o § &Y o
FHY F T FW FT 97 @ fawg @
T AR & A Giar a v #v
frw fegr o &1 e o fawm) &y
w&uT 9T AW F 9w A, afx #F ),
& ghat 78 @ ) § g ot
A S @Y § FR A F aWT-9eT 9T q9T-
e @ & S

() = (w), sy aal & a™9-ATg
gfeat & frafeat o) srpgfae wfe
9T IrTgfaa anfem afaal g W Mg
o= N qer qEenw & fad s foa
farar v &, Y anfw faaoor & fgfer
sifewfeal g et staremf
famr ar g Harew WY seqw fiear
arr &1 fafaw  swerdffawml &
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e vt firgfer TRt e Tt
wE gieat #t e S 17 e
TATNA TG E |

GAUHATI RIOTS

3341. SHRI YASHPAL SINGH :
SHRI LAKHAN LAL KAPOOR :
SHRI R. S. VIDYARTHI :
SHRI N, S. SHARMA :
SHRI KANWAR LAL GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have assessed
the loss of life and property during the
recent Gauhati disturbances in Assam;

(b) if so, the details thereof; and

(c) whether any assistance has been
given to the sufferers also ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Attention is invited to the answer
given on 1-3-1968 to Unstarred Question
No. 2459. Further information is awaited
from the State Government.

faelt-weaf fammr Gwg

3342. ot wframw s : W@
e aan sréfae IxwoA weft ag aaT
& FUT FG

(%) ¥ §<FTL €@ a7 ®Y o |
@ g fF 52X oF atwifins du mar
S @5 § fae witer § faeelt ol
Faf & N9 U WK fawm v
AT FIX ®) FE FroAT a T G §;

(@) afe el at 98 9 a% qAWT
A F FWTEAATR; AR

() afzady, ek wTEHE ?

qizA wqy watve gywon Wit (o
w fog) : (%) & (), s@mw 3
afaaY Y gwg ft (firegger) & foraw
fis 15 I, 1968 ¥ AT fird oy oY
wWTEAT ¢, BET ey faar & warg
I Al o e fawr 3 faee)-
Wra-rRawt o wweqr o §
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fgrlt dearait Wy arfas s R afx gi, ot g fraet s & fdlt
3343, st dwerw arfew ey fn T R 3w X wgra faes o -

HlY qg aaTr F71 FAT TG fr W(%;)a‘h o ]
- ﬂ W

(F) 7 aFR wERE & e T) w0 frrato
seqral #1 afaw s @ Y; F T AW A FT TEATAAT 79T A

(=) afs g, at & searsn & 9
AR 9 FAT AT § TAT 1966—67 AKX
1967-68 | THY ¥4 &eqT F1 fFamw
& fear oy qav 1968-69 F @
frgar s woR far mar &; sk

() = ferY dearat 1 fey sma=
R IR g s g 7

faa dmem & wersA (s AT
fag) : (%) 0, &t

(&) faaor @1 es ) <@v g,
faad qararer & 9q cifsow = gv-
oAt & amw f2q gu &, favg 1966-67
T 1967-68 (T aF) ¥ W a-
17 fad 73 § 1 [qeasma 7 @ fa
ar 1 3@ g=ar L. T. 399/68] 1968-
69 ¥ faT T ¥Y AT I,
1968 ¥ o7 ATHR & @ Imifaa
P e

(7) swifem e & 39
HFa &9 F 75 vl F qmER )
T fi I &)

e we wiae

3344. 0t wEwA ;. w47 fen W
UE AATT FT FAT FGT 5 ¢

(%) = a9 F0T T @9 F&
Tar # o T w9 AR W ;W
R w Ay ;

(&) ™ w1 af=T ox ¥ awr
T § ¥ foaar 99 o0 qTEL TG
Ol A frar & 0T g I
;.

(7) wv @ afxe & fad fdt
fadely agraan ¥ faerd o ot e

T TF g0 & v ?

i savem § TR (S e
A WETR): (F) WA A Q@ $E
fameadi

(@) ¥ (7)., =@ W Fv TE
€ JEEQ T8 2| frg @ '
F g T &1 o a1 @ § )7
g fad ox qwT Tew )o@ @
ST |

ww -afcada & avaew ¥ fafy

3345. oft 3to Fo AN : FT NE-
TG FAY T TATA FT FITF G

(%) 7 Ifwr Tww F anfaw
AT AT A AT, T q9T JT
@&l g g qfeadHl 93X oF gfafer
sfqerg T & fod 3 e &
e fFa &, anfe I3 e T depta
T QT F AT A

(@) v ag 9= & f& Idar g
§ mi-afoadel F aR) § F a §;

(1) afz g, o Fa7 IfaT TER H
TG IENT FXHTC FT fa=r Wi & oy
sfes sveftg S & o aaT eesfa Ay
T fag e A g, WK

(7) afz 7, @ @F F=W A
g7
T FoATeT § qea-seft (o faen
o« Te)  (F) AWAL, 1967
U Helt Y FERiET OF o g A
# qfraw I@T & Wt snfeanfeat &
TF AAT FTU I FTQW firar T @
¥ g nfearfady & davd aW-
qfeei q¢ dufre e and WK
wfeurT & svdx 13 AW 29 ¥ ¥
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wfam & s 1 A fafe ¥ & gu
@ gH-afeadal 1 s AifEa w3
2

(&) ot &, s

(7) &= (7), Fa q@ER T
foa & g T A sTEaEEar gt

2
wyw afcagr W

3346. =t Afacr fag Wl - w2
qftagw aw Avaga wet g qa= 1 FO
Far 5

(¥) =7 g # fa= q9 At
7 gg+ 9f@gy g 99 9 qver qe
W qUT T fFOF § queeT | v
2 dR

(&) afz &2, ar =F =7 Fw
g7
qfcag aan AragA soavem § I-sE
(o v i) : () A, T

(&) sex wh wfafem & siwa
areft @9t &R W wfedt F o)
qTE HY T T qfcag Afuwoit grar
fafraa & sy &1 d9fF @ ART
mfeal F v K JGWI FY A 9T
TN TAA T JWC AT AT
TS & FAT I § A ;R AW A
af@gT @ex mfsal f fFoa 6k
W &Y FAW T AV FAT AT
T gHAT ST &

AT TAATY F&AT 26 9T qH

3347 st Afaaw fog &g
Far afcagA awy Araga Wt g T
TN FC 5 T ToITT qEAT 26 T
AR 97 A & i F-A1e 9K g
¥ % aF aqrT gy o #Y gWrEAT 7

qfcag aq Atagn AW § I9-
W (st wwy ) . wEE EWAd:
LT TIA T 26 F AERATT
HTATT FT T F @ § | ¥ W0
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# it & frrmfor 7 ferfer v e - —
(1) WART g
(2) FIERT AT ) 5 g & I

I 1969 F X
(3) FTafar | & o &y
9 | awrEAT 1
(4) qﬁwa‘l‘(r
qEaT AT F
s ¥ =n—q—]
T Y AT FT
99 |
(5) fasiro amm qe & fawior wr
SRS Y
ol
frarmar 1
TG TAYY €eqT 26 T AwCwTeT
RS U
3349. st Afaaw fag e - w7
qfcagn aar Atage St ag W@ Ay
T FGT
(%) w1 T TG F@T 26
T EFAFTT 9T 0F 97 F fwior ¥
R F sy dET T} w< o T @
AR g AR oF TR G W E;
(@) afz g, ar g & famfor s
F9 T T g T AR 4 Frenare &
fod &9 a% ga s, AR
() afz 3o WET (F) FTIAR
TFTOESF &1 a1 3 F7 a% &R
T faar e AR TR A%
Eionill]
qftwg aa AtagA WA § e
(st vy o) : (F) ¥ (), W@
FER ¥ 3% faf a ¥ daw ® o
aH &Y fawfar #1 & w3 faar
2 aff ofver @ 33 ¥ wO wRe @
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CRITERIA FOR SELECTION OF POLICE
OFFICERS IN DELHI

3349, SHRI R. S, VIDYARTHI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the criteria adopted for selection of
Police Officers in Delhi from 1957 to 1967,
year-wise;

(b) whether there has been any change
in the criteria in different years; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). A statement is laid on the Table of
the House. [Placed in Library. See No. LT-
400/68].

(c) The changes have been made to
widen the scope of selection and to give
concession to the departmental candidates.
The change in the criteria for selection of
the Senior Officers’ level was made in view
of the formation of Joint Cadre of Delhi
and Himachal Pradesh etc.

DELAY IN THE DisposaL oF COURT WORK

3350, SHRI LOBO PRABHU : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government instituted any
enquiry into the cause for the delay and
disposal of cases by the Court in the coun-
try; and

(b) if so, the outcome thereof and the
remedial measures which Government pro-
Ppose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Law Commission which examined
the question of reform of Judicial Admin-
istration submitted a report in 1958 deal-
ing, among other things, with the causes
for delay in disposal of cases in courts and
the action to be taken for avoidance of
such delay. The State Governments which
are responsible for the administration of
justice have by and large reported that they
have adopted the administrative measures
recommended by the Law Commission, The
position is kept under review from time to
time and further remedial measures will be
devised as and when necessary.
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DELAY IN THE DisposaL oF COURT WoOaK

3351, SHRI LOBO PRABHU : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that it has be-
come a common feature with High Courts
to give adjournments without costs for the
convenience of Courts or that of Semior
Counsels; and

(b) if so, whether Government propose
to suggest to High Courts that when more
than two adjournments are given without
costs, the entry in the order sheets may be
in red ink to spotlight delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Gov-
ernment have no information.

(b) Does not arise.

CocHIN PorT

3352. SHRI VASUDEVAN NAIR : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that at the
‘Cochin Port wharf there is no Cold Storage
facility for sea foods and that there is no
special berth for docking ships loading sca
foods; and

(b) if so, whether there is any proposal
to provide these facilities there ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). No cold storage faci-
lity is provided by Cochin Port at the
wharves, No request for the provision of
such facility has been received by the port
authorities from the Maring Products Bx-
port Promotion Council. However, land
has been leased to the Kerala State Gov-
ernment on Willingdon Island, not far
away from the wharves, for the construc-
tion of a cold storage godown and the
construction has almost been completed.
The need for providing such facility by the
port was discussed by the port authorities
at a meeting with the representatives of
the concerned interests on the 22nd Feb-
ruary, 1968 when it was suggested that the
port should consider providing model cold
storage containers in which products could
be stored and loaded straight into the hat-
ches of ships. This proposal is under the
consideration of the port authorities.
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CocHIN PorT

3353, SHRI VASUDEVAN NAIR : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that there are
no mechanical facilities at Cochin Port for
handling bulk cargo like food-grains; and

(b) if so, whether there is any proposal
to instal such facilities there ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). The Food Corpora-
‘tion of India have not so far installed any
mechanical handling equipment for hand-
ling bulk cargo for foodgrains on a regular
basis. However, mechanical discharge of
wheat on an experimental basis was under-
‘taken by the Corporation during the period
May 1967 to the end of December, 1967 in
respect of sixteen vessels,

The Food Corporation have under consi-
deration proposals for arranging mechani-
cal discharge of bulk cargoes 6f wheat at
Cochin on a regular basis taking into
account its effect on the employment oppor-
tunities available for manual labour at the
port and also the possibilities of continued
long-term import of foodgrains through
the port,

Apart from foodgrains, the only other
bulk commodity handled at the port is oil
for which special facilities exist,

FACILITIES TO PASSENGER VESSELS AT
COCHIN PORT

3354. SHRI VASUDEVAN NAIR : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that there are
no proper facilities for reception of pas-
-senger vessels at Cochin Port and that such
vessels only very rarely call at this port at
present; and

(b) if so, whether there is any proposal
to have such facilities there ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V, K. R, V.
RAO) : (a) and (b). The facilities for
p ger vessels available at Cochin Port
are limited. The Port authorities had pro-
posed the construction of a modern passen-
ger terminal building but it has been de-
cided to defer conmsideration of the propo-
sal for the present, as it was felt that the

assumption of increased passenger traffic
might not materialise in the present situa-
tion, and that the expenditure may, there-
fore, prove infructuous,
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PUSHPAK AIRCRAFT

3356. SHRI VISHWA NATH PAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that a Pushpak
aircraft belonging to the Hissar Aviation
Club crash-landed near Hissar on the 16th
February, 1968;

(b) if so, the causes
and

of this accident;

(c) the reaction of Government thereto ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR, KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). The Accident is still under
investigation,

RECOVERY OF OUTSTANDING DUES FROM
CATERING CONTRACTORS AT PALAM AIRPORT

3357. SHRI RAJDEO SINGH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Unstarred Question No. 5176 on
the 20th December, 1967 and state :

(a) whether the full amount of Govern-
ment dues have been paid by the Caterer
at Palam Airport;

(b) if not, the latest position regarding
the recoverics made and the amount due;

(c) whether Government are aware of
the fact that some of the partners of M/s.
Amin Chand Payare Lal have acquired
some interest into the running of the con-
tract; and

(d) if so, Government’s reaction there-
to?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir.

(b) Government dues as on 31-12-1967
have been assessed at Rs, 1,23,001.45.
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(c) The caterer has appointed Shri A, V.
Shah of M/s. Flury’s Swiss Confectioners
Private Ltd, Calcutta, as -his Resideat
Manager at Palam.

(d) Government's view is that on ex-
piry of their last contract on 28-2-67 M/s.
Raffles Restaurant have ceased to hold a
valid catering contract at Palam, and their
continuation there is illegal. Any assOciate
of M/s. Raffles Restaurant would, in Gov-
ernment’s view, be equally unauthorised.
Messrs. Raffles Restaurant have, however,
filed a suit in Court which Government are
contesting. Pending disposal of the case by
the Court it is unfortunately not possible
for Government to take further action to
compel the party to give up their contract.

INDIAN SCHOOL OF INTERNATIONAL STUDIFS.

3358, SHRI B, K. DASCHOWDHURY :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government propOse tO re-
organisc the different Departments of the
Indian School of International Studies in
view of the emerging trends and develop-
ments in international relations;

(b) whether any priority projects have
been taken up by the school keeping in view
India’s national interests; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) The School’
proposcs to set up a separate Department
of European Studies by withdrawing the:
subject from the existing Department of
International Politics and Organisation. It
is also proposed to set up a separate
Department of Russian Studies,

(b) and (c). The following are some of
the research projects undertaken by the
School, keeping in view India’s national
interest :

(i) India’s Relations with West Asia
1947-64.

(ii) The Age of Gandhi.

(iii) India in World Affairs,

(iv) India's Balance of Payments
(Since 1951/52) : A Case Study
of Balance of Payments Policy in
a Mixed Economy.

(v) Power as a Factor in the Indian
Foreign Policy,

(vi) India & Western Europe : 1947-
1959.
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(vii) Indo-Japanese Economic Rela-

tions,
(viii) The Development of International
Law Concepts in Indian History.

(ix) The United Nations and India-
Pakistan Conflict.

(x) Studies in India’s Foreign Rela-
tions (1947-64) during the Nehru
Era.

(xi) The United States and last Phase
of Struggle for Indian Indepen-
dence, 1939-45.

(xii) A Study of U.S.-Indian Relations
During the Truman Years.

(xiii) India and the Peace-Making in
Indo-China, 1954-66,

(xiv) The United States Economic Rela-
tions with India 1947-64,

(xv) India and the Commonwealth

1947-64 : A Documentary Study.

INDIAN SCHOOL OF INTERNATIONAL STUDIES

3359. SHRI HEM BARUA : Will the
Minister of EDUCATION be pleased to
state ;

(a) the names and academic qualifica-
1iqus of the incumbents in the post of
Lirector, Indian School of International
Studies since its inception :

(b) the academic curriculum vitae of
the present Director;

.(c) whether it is a fact that recently the
pxrector had submitted his resignation if so,
its outcome;

(d) whether it is a fact that a number
of persons who are leading experts in
their subjects have been removed from the
academic faculty; and

(e) if so, the steps being taken to main-
tain the academic calibre of research and
tcaching in international relations at the
Indian School of International Studies ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
The following pcrsons have been the
Director of the School since its inception :

(i) Dr. A, Appadorai, from Septem-
bgr 1955 to December, 1964,
(ii) Dr. A, K. Das Gupta, Acting
Director from Dec, 1964 to Feb-

ruary 1965,

(iii) Dr. M. S, Rajan, from February
1965 to-date.

PHALGUNA 18, 1889 (SAKA)
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The academic qualifications and other
relevant particulars are given in Annexure
laid on the Table of the House. [Placed
in Library. See No. LT-401/68).

(¢) Yes, Sir, but later he withdrew the
resignation.

(d) No, Sir.

(e) Does pot arise,

PURCHASE OF AIRCRAFT FOR LA.C.

3360. SHRI VIKRAM CHAND MAHA-
JAN : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state the total amount spent for the pus-
chase of Aircraft for Indian Airlines Cor-
poration in the last two years ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : The 1.A.C. purchases aircraft
on long-term loans. The position of the
Corporation’s total commitments and the
actual payments made by it towards the
purchase of aircraft in 1966-67 and
1967-68 is as follows :—

1966-67 1967-68

(Rupees in lakhs)
Total Commitment : 700.72 673.40
Actual payment towards
cost of aircraft 316.65 404.96
Interest paid on loan. 59.12 84.82
Customs Duty paid. 20.86 13.00
AIR SERVICE TO LAHAUL AND SPITI
3361. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that areas like
Lahaul and Spiti (Himachal Pradesh) are
snow bound for more than six months in
a year and there are no means of com-
munication between them and the rest of
India during this period except by air; and

(b) if so, whether Government have
any proposal to connect these areas by an
air service ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) On account of the difficult nature
of the terrain a suitable site for making an
airstrip is hard to find. Furhter, due to
adverse weather conditions and negligible
air traffic potential, air services to these
places even if these were possible would
involve substantial financial loss.
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HOTEL ACCOMMODATION
CREW

3362. SHRI K. N. PANDEY : Will the
Mitister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question No.
3973 on the 13th December, 1967 and
state :

For FLYING

(a) whether the information regarding
hotel accommodation for flying crew has
since been collected;

(b) if so, the amount of bill paid to
ecach hotel during the year ending the 31st
March, 1967 by the Air India and I.A.C.
with the name of the hotel and the num-
ber of crew accommodated by each hotel
during the year; and

(c) the reasons for not accommodating
the flying crew in Government owned
hotels as a measure of economy ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The compilation
of the information is almost complete,
and it will be laid on the Table of the
House very shortly.

THIRD LINE OF DEFENCE

3363. SHRI D. N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a third
line of defence comprising of the armed
wing of the Home Guards will be created
in the border areas to provide effective
.check against raids from Pakistan;

(b) if so, the organisatiomal changes
proposed to be done in the existing set
up of the Home Guards; and

(c) when the new set-up  will
mence functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir. A
scheme for creation of border wing of
Home Guards in the border districts of
the States of Rajasthan and Punjab has
already been approved.

(b) The border wing of the Home
Guards will be different from ordinary
Home Guards in the following respects :

(1) Organisation, which will be in
battalions rather than companies.

com-
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(2) Supply of arms to all instead of
to 30% strength.

(3) More intensive training,

(4) Better equipped in the matter of
transport, accommodation and
messing.

(c) The border wings are expected to be
raised by 31st March, 1968.

EDUCATIONAL GRANTS TO MADRAS
3364. DR. M. SANTHOSHAM : Will

the Minister of EDUCATION be pleased
to state :

(a) whether the news published in the
dailies stating the Central Governments
educational grant to Madras Government
is cut is authentic; and

(b) if so, whether the cut in the grant
relates only to that part which is earmark-
ed for promotion of the study of Hindi
or the entire educational grant?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) Does not arise.
RESERVATIONS IN GOVERNMENT SERVICES

3365. SHRI P. R. THAKUR : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether 20 per cent of the perma-
nent vacancies in Class IV posts and 10
per cent in Class III posts under the Cen-
tral Government are reserved for ex-service-
men;

(b) whether this is subject to the condi-
tion that the total number of vacancies
reserved for ex-servicemen, Scheduled
Castes and Tribes does not exceed 45 per
cent of the total vacancics in any one re-
cruitment year;

(c) whether State Governments, public
undertakings and local authorities are also
to make reservations on the same basis in
the recruitment to posts under them;

(d) if so, whether this provision has
curtailed the scope of adequate representa-
tion and duc employment opportunities for
Scheduled Castes and Scheduled Tribes
particularly to make good the cumulative
shortfalls in their recruitment in various
categories of posts; and

(e) whether a copy of the aforesaid
Government Orders would be laid on the
Table ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
‘VIDYA CHARAN SHUKLA) : (a) Yes,
for a period of 2 years with effect from
1-7-1966 in the first instance.

(b) Yes.

(c) Ministries of the Government of
India have been requested to issue suitable
instructions to Public Sectors Undertakings
under them to make similar reservations
for ex-servicemea in the recruitment to
corresponding posts/services under them.
Also, the State Governments have been
requested to make similar reservation for
ex-servicemen in the recruitment to corres-
ponding posts/services under them. How-
ever, local authorities have not so far been
asked to make reservations for ex-service-
men in posts under them.

(d) If a sufficient number of suitable
candidates belonging to Scheduled Caste/
Scheduled Tribes are not available in any
year of recruitment for appointment against
vacancies reserved for them, the unfilled
reserved vacancies gre treated as un-re-
served and the reservations for Scheduled
Caste/Scheduled Tribes in such vacancies
are carried forward to two subsequent years
of recruitment. Reserved vacancies which
have been so carried forward but are not
filled by Scheduled Castes/Scheduled Tribes
during the two recruitment years, are treat-
ed as lapsed. Further, according to the
‘carry forward' rule, in any recruitment
year, the number of normal reserved vaca-
ncies for Scheduled Caste/Scheduled Tri-
bes, plus the carried forward reserved
vacancies for these categories of persons,
should not exceed 45 per cent of the total
number of vacancies filled during that re-
cruitment year. With effect from 1-7-1966,
reservations have been made also for ex-
servicemen in Class III and IV posts to the
cxtent mentioned in part (a) of the Ques-
tion. However, the reservations for Sche-
duled Castes and Scheduled Tribes and the
reservations for  ex-servicemen cannot
exceed 45% of the vacancies filled in a
particular recruitment year. Thus, it is
the limitation of 45% in respect of reser-
vations for Scheduled Castes and Scheduled
Tribes and ex-servicemen which can lead
to lapse of reservations for these communi-
ties, if there arc short-falls in recruitment
of Scheduled Castes and Scheduled Tribes
in one year despite adequate opportunity

being given to members of these categories
for appointment against the reserved (in-
cluding carried forward) vacancies and as
a result these have to be carried forward.

(e) A copy each of Ministry of Home
Affairs two Officc Memoranda No. 14/26/
64-Estt.(D), dated the 4th July, 1966, and
of letter No. 14/26/64-Estt.(D), dated the
4th July, 1966, addressed to all the Statc
Governments, is laid on the Table of the
House. [Placed in Library. See No. LT—
402/68).

NATIONAL FLAG BURNT IN COIMBATORE

3366. SHRI BENI SHANKER

SHARMA :

DR. SURYA PRAKASH
PURI :

SHRI PRAKASH VIR
SHASTRI :

SHRI RAM AVTAR SHARMA :

SHRI LAKHAN LAL
KAPOOR :

Will the Minister of HOME AFFAIRS
be plcased to state :

(a) whether it is 3 fact that on or about
the 21st February, 1968, a few students sct
fire to the National Flag in a park in
Coimbatore  before a gathering of about
2,000 students;

(b) if so, the action taken by QGovern-
ment against these students who burnt the
flag; and

(c) the steps Government intend taking
tp prevent such anti-national activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA) : (a) On
21st February, 1968 about 2000 students
collected at a park in Coimbatore and four
students individually burnt the National
Flag soaked with petrol.

(b) The facts are being ascertained from
the State Government.

(c) The Central Government are in
touch with the State Government. The
leaders of all political parties in Madras
Legislative Assembly have since issued a
joint appeal to the students asking them
to desist from agitations, strikes, burning
the national flag and the Constitution and
hoisting the “Tamilnad” flag. This appeal
was made on the initiative of the Chicf
Minister.
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(a) whether it is a fact that air-strips are
sometimes built at various places at the
time of tours by the Prime Minister; and

(b) if so, the number of such air-strips
built during the last two years ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Government
of India has not constructed any air strip
in connection with the Prime Minister's
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MANIPURT DANCE AWARD

3370. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that Sangect
Natak Akademi has not given its Akademi
award on Manipuri Dance this year;

(b) whether any discussion was held on
the matter of awarding the same on Mani-
puri Dance; and

(c) if so, the details
and the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The General Council of the Sangeet
Natak Akademi on the recommendation of

the Executive Board did not approve Mani-
puri dance for the Award this year.

of the discussion
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SWITCHING OVER TO HINDI IN BANARAS
Hinpu UNIVERSITY

3371. SHRI MURASOLI MARAN:
‘Will the Minister of EDUCATION be plea-
sed to state :

(a) whether the Banaras Hindu Univer-
sity has decided to switch over to Hindi
medium;

(b) if so, the details thereof;

(c) whether any other central
tional institute is following suit;

(d) if so, the details thereof; and

(e) the facilities formulated to admit
studeats from non-Hindi speaking States
with non-Hindi medium into the Banaras
Hindu University and other such central
cducational institutes ?

THE MINISTER OF EDUCATION

(DR. TRIGUNA SEN) : (a) to (¢). The
information is being collected and will be

educa-

laid on the Table of the Sabha in due
course,
AWARDS TO SPORTSMEN
3372. DR. KARNI SINGH: Will the

Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 3815 on the 28th June, 1967
and state :

(a) whether any of the three sportsmen
who achieved international success in indi-
vidual items of sport viz, World title in
Billiards, Silver Medal in Claypigeon
Shooting and Bronze Medal in Wrestling,
were considered for Padma Bhushan or
Padma Shri awards; and

(b) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) One
of them, Shri Wilson Jones (who won the
World title in Billiards) was awarded
Padma Shri on the Republic Day, 196S.

(b) Does not arise.

SAINIK SCHOOL SCHOLARSHIPS

3373. SHRI SHIVA CHANDRA
JHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total number of boys from the
Union Territories who competed in the
All-India competitive examination for ad-
mission to Sainik Schools, during 1964 to
1968, oo far;
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(b) the number of boys out of them who

were eligible for merit-cum-means scholar-
ship granted by the Ministry;

(c) the number of boys who have becn
granted the merit-cum-means schotarship
during these years;

(d) whether it is a fact that for the first
time a large number of boys who compe-
ted in the examination have been denicd
scholarship during 1968; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
information in respect of the years 1964
to 1967 is not readily available.

(b) 34,83,139 and 103. This informa-
tion is for the years 1965, 1966, 1967 and
1968 respectively. The number of boys
eligible for scholarships in 1964 on the
basis of 1963—examination was 30.

(c) All the boys were granted scholar-
ships in the previous years. Last yesr, the
number of scholarships was raised to 265,
purely as a temporary measure,

(d) and (e). Yes; Sir. Out of 265
Scholarships granted last year, only 40 un-
utilised scholarships were available this
year. The question of accommodating the
remaining boys who are otherwise eligible,
is under the consideration of the Govern-
ment of India.

ATTACK IN M1zo ViLLAGE

3374, SHRI HIMMATSINGKA : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that atleast 4
persons were killed when a group of armed
miscreants attacked a village in the Mizo
area on the night of 9th February, 1968;

(b) if so, whether eany information has
been received by Government about the
affinitics of these miscreants and whether
they belonged to Mizo National Front;
and

(c) Government's reaction to this inci-
dent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (&) Yos,
Sir. The village in quostion is in Tripurs.

(b) The miscreants have not Yeen idén-
tified. They are, however, believed to
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include some Mizos, Reangs and Noatias
associated with Tripura Tribal Singrak
Union, an extremist tribal faction.

(c) Government is alive to the situation
created by this incident, and a case has been
registered by the police, and is under in-
vestigation. The area is being patrolled to
allay fear among the local people.

GANG OF CAR THIEVES IN DELHI

3375. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether an alleged gang of car thi-
cveg and burglars has been unearthed in
Delhi and its leader arrested;

(b) if so, the result of inquiries made
into the matter; and

(c) the steps envisaged
menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,

(b) At the instance of the leader of this
gang 4 stolen cars, cloth worth Rs. 8,000,
8 bags of sugar and one electric motor
were recovered. The case is still under in-
vestigation,

to check this

(c) Special drives are launched periodi-
cally against auto/scooter thieves and traps
are laid. Patrolling is intensified in affec-
ted areas to maintain a watch with a view
to preventing such offences. History sheets
of known car lifters and burglars are main-
tained and their activities are kept under
watch.

CoMMISSION OF ENQUIRY INTO COMMUNAL
RioTs

3376. SHRI BENI
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any objections have been
raised by the State Governments regarding
the high-power committee appointed by
the Central Government to enquire into
communal riots;

(b) if so, the nature of objections State-
wise; and

(c) Government'’s reaction thereto ?

THE' MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA- CHARAN SHUKLA) : (a) and
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(b). The Government of Uttar Pradesh
bad protested against the appointment of
the Commission on the ground that the
State Government had not been consulted.

(c) The Government of India are com-
petent to appoint such a Commission under
the Commissions of Inquiry Act 1952.
Consultation with the State Governments is
not required under the law. Even if so
the State Governments would have been
consulted but for the reason thdt consul-
tation with several State Governments
would have taken time and the communal
situation required immediate appointment
of the Commission. The State Governments
concerned were, however, informed before
the appointment of the Commission was
announced.

BORDER SECURITY FORCE IN RAJASTHAN

3377. SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that the exist-
ing uniforms supplied to the Border Secu-
rity Force in Rajasthan are ill-suited to
the desert conditions;

(b) if so, whether Government have
made any scientific study in regard to the
suitability of the uniform on the pattern
of uniform used by Arab forces in similar
terrain; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
existing uniforms supplied to the Border
Security Force personnel in Rajasthan are
considered suitable for desert conditions.

(b) and (c). Do not arise.

BORDER SECURITY FORCE

3378. SHRI K. P, SINGH DEO: Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that the Govern-
ment of Rajasthan had announced advance
increments and cash awards besides reserv-
ing building plots for the jawans of: the
Border Security Force for gallantry during
the 1965 conflict with Pakistan in the Rann
of Kutch; '

(b) whether it is also a fact that the
commitment made by the Government of
Rejasthan has not been fulfilled so far;
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(c) if so, the steps taken by Govern-
ment in this regard; and

(d) the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) to (d). Do not arise.
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CiviL. DEFENCE

3380. SHRI D. N. PATODIA: Wilt
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that suitable
changes are proposed to be incorporated in
the Civil Defence Corps legislation permit-
ting the creation of g permanent Civil
Defence Corps;

(b) whether such volunteer organisations
will be given protective rights against the
Civil or Criminal action for what they do
in good faith while discharging their duties;
and

(c) the steps to be taken to strengthen
Civil Defence Organisations all over the
country including the border States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Provision
already exists in the proposed legislation
to create Civil Defence Corps on regular
basis.

(b) Yes, Sir.

(c) The State Governments concerned
are procuring the required equipment and
taking steps to train the required number
of Civil Defence Volunteers, and the Urban
and Rural Home Guards. Air Reid Com-
munications and lighting restriction ar-
rangements are also being made in select-
ed towns. In border arcas the State
Governments have been advised to utilise
the Staff of Community Development
Blocks for purposes of Civil Defence and
for educating the public in it.
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3382. o wgea fafraora e : @ '
s Y S ey 3383. SHRI  CHINTAMANI PANI-
TAER T ® Y ‘ GRAHI :  Will the Minister of EDUCA-

TION be pleased to state :

(a) whether the Central Government
have received intimation from the Orissa
Goverament to the effect that the services
of 18,000 school mothers employed in the
primary schools under the scheme of girls
education are being terminated from the
first of March, 1968; and

(b) if so, the reaction of the Central
Government thereto ?

THE MINISTRY OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

SPECIAL ALLOCATION TO THE STATES FOR
‘WOMEN’s EDUCATION

3384. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether the Central Government
give any special amount to States which are
backward in women's education;

(b) whether Orissa Government receives
specigl assistance for the spread of
women’s education;

(c) if so, the details thereof for 1966-
67, 1967-68 and 1968-69;
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(d) whether Orissa Government have
submitted any scheme for spread of
women's education in the State in 1967-68
and 1968-69; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
Central assistance to State Governments is
given for special Schemes for Women's
Education included in the State Plans.
Assistance for these schemes is within the
overall ceiling of Central assistance sanc-
tiomed to the State Governments for a par-
ticular year.

(¢) (i) In 1966-67 Orissa was entitled
to a grant of Rs, 5.87 lacs. Assistance for
special programmes for girls’ education was
100% according to the pattern followed in
the Third Plan and continued in 1966-67.

(ii) In the 1967-68 Orissa Plan, the pro-
visiom for special programmes for girls’
education up to secondary stage is
Rs, 4.37 lacs and for University stage is
1.26 lacs. Since the grant on the schemc
is calculated at the rate of 75% of the pro-
vision up to secondary stage and 40% of
the University stage the Government of
Orissa will be entitled to 3.784 lacs, sub-
ject to the condition that the outlay pro-
vided 1n the State Plan is fully utilised.

(iii) In 1968-69 the outlay proposed by
the State Government for special program-
meg for girls education up to secondary
stage i5 9.74 lacs and for University stage
2.38 lacs. Central assistance will be cal-
culated on the same pattern as meationed
in (ii) above, and will come to Rs. 8.247
subject to the condition that the outlay
provided in the State Plan is fully utilised.

(d) und (e). The following programmes
for the spread of Women’s education have
been included in the State Plans for 1967-
68 and 1968-69 :

1. Quarters for Women Teachers scrv-
ing in Primary Schools.

2. Hostels for M.E. Schools for girls.

3. Starting  of Residential school for
women at Dhauli,

12LSS/68—6
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4. Construction of hostel for girls
High Schools along with quarters
for superintendents.

5. Special allowance to women tea-
chers serving in high schools in
rural areas.

6. Extension of subsidized transport
to non-urban areas,

7. Special schemes for girls’ educa-
tion-construction of hostels for
women students,

8. Award of maintenance stipends to
women students residing in hostels.

GRANTS TO STATE GOVERNMENTS POR
SANSKRIT STUDIES

3385. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether any grants have been given
to Orissa Government for Sanskrit studies
during 1966-67 and 1967-68;

(b) if so, the amounts for the respective
years;

(c) whether the Central Government
have received any report from the Orissa
Government that they are going to close
down all the 135 Sanskrit Schools and Four
Sanskrit Colleges in the State from this
year;

(d) the reaction of the Central Govern-
ment thereto;

(e) whether the State Government have
been allotted any grant for Sanskrit studies
for 1968-69; and

(f) if so, the amount sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). A sum of
Rs. 11,00.000 was released to the Govern-
ment of Orissa in 1966-67 under this Minis-
try's scheme of Grants to State Govern-
ments for promotion of Sanskrit. No re-
quest from the State Government have
yet been received for a grant under the
scheme during 1967-68.
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Grants released to the State Government under other various Centrally sponsored

schemes are as follows :—

Scheme 1966-67 1967-68
Rs. Rs.

(i) Financial assistance to eminent Sanskrit Pandits who are
in indigent circumstances .. . - - . 10,898:00  11,600+00
(i) Scholarships to students of High/ Higher Secondary Schools :
studying Sanskrit .. v - . .o . 16,5 16,000:00

(ii) Providing facilities for tcachmg of Sanskm in Secondary
schools. .. - - .. - L 15,0000 —
Total . 42,3980  28,100°'wW0

* As the grant sanctioned could not be utilised in 1966-67, the State Government was

permitted to utilise it in 196 7-68.

(c) and (d). The Central Government
have no such information.

(e) and (f). No requests for grants
during 1968-69 have so far bgen received.
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CALCUTTA—GAUHATI AR SERVICE

3388. SHRIMATI JYOTSNA
CHANDA : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that 20 per cent
fewer passengers had to be carried by the

“Indian Airlines Corporation between, Cal-

cutta, Agartala, Jorhat, Gauhati very re-
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cently due to short supply of aviatiop tur-
bine fuel by the Indian Oil Corporation;
.and

(b) if so, the reasons therefore ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Due to short
supply of fuel at the stations other than

more fuel out of Calcutta thus reducing
Calcutta, the aircraft had to operate with

the available payload for carrying passen-
gers and goods to Jorhat and Gauhati
during the period 19th to 25th February.
1968. There was, however, no loss  of
playload on the Calcutta-Agartala sector.
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“BISNU MANDIR”, MANIPUR

3390. SHRT M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government have received
representation from some private bodies
interested in the preservation of ‘Bisau
Mandir’, the only monument in Manipur
expressing their concern at the deteriorat-
ing condition of the said monument;

(b) if so, the action taken thereon; and

(c) whether Government have appoint-
cd any person or body to take care of
this monument ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) Necessary arrangements have al-
rcady been made to undertake essential
repairs to the temple,

(c) The temple is a Centrally protected
monument and the Archaeological Survey
of India is taking care of it.

CO-OPERATIVE INSPECTORS OF MANIPUR

3391. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the pay
scale of the Co-operative inspectors of
Manipur who are either graduates or of
higher qualification has béen revised so as
to bring it on par with the pay scales of
the Junior Inspectors of Assam;

(b) whether it is also a fact that in
Assam the graduate Inspectors are given
a higher scale than the Junior Inspectors
even when the latter are appointed from
amongst the PU.C. or under-graduate
candidates;

(c) if so. the reason for degrading the
more qualified Co-operative Inspectors of
Manipur to the status of Junior Inspectors
of Assam; and

(d) the reasons for not raising their
pay to be on par with that of the Gra-
duate Inspectors of Assam and not pay-
ing the allowance as admissible to their
counterparts in Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). The scales of pay of the employeces
of the Government of Manipur were re-
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vised in 1966-67 on the basis of the scales
of pay obtaining for corresponding posts
in Assam. The post of Inspector under
the Government of Manipur was equated
with that of Assistant Co-operative Officer
(now designated as Junior Inspector) in
Assam in 1958. The present revision took
into consideration only the existing equa-
tions of the posts in Manipur viz-a-viz in
Assam, The scale of pay of the post of
Inspector in Manipur was therefore re-
vised in 1966-67 by equating the post with
that of Junior Inspector in Assam. As
this revision was based on the existing
parities, it did not involve downgrading
the post of Inspector in Manipur. The
post could not be equated with that of
Inspector in Assam as this amounted to
upgrading the post which was beyond the
scope of the present revision of scales of
pay.

GOVERNMENT HINDI  TeACHERS TRAINING
INSTITUTE, IMPHAL

3393. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that thc pay-
scale of the teachers and Superintendent
of the Government Hindi Teachers’ Train-
ing Institute, Imphal is not revised on par
with their counterparts in Assam;

(b) whether it is also a fact that the
pay-scale of the teachers of the said Train-
ing Institute of Assam has been revised
by an order of thc Government of Assam
towards the end of 1966 vide Assam
Finance Department Notification No.
FEP. 38/65/15, dated 23-12-1966; and

(¢) if so, whether Government are giv-
ing effect to the said pay revision thereby
revising the pay scale of the teachers and
Superintendent of the Government Hindi
Training Institute, Imphal ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The requisite information is being collec-
ted from the Manipur Administration and
will be laid on the Table of the Sabha in
due course.
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OUuTSTANDING DEBTS OF AIR INDIA

3395. SHRI PREM CHAND VERMA :
Will  the Minister of TOURISM AND.
CIVIL. AVIATION be pleased to state:

() whether it is a fact that up to the
end of 1966, book debts of Rs. 350 lakhs
remained outstunding with Air India which
were two to four years old;

(b) if so. the reasons therefor; ang

(c) the extent of outstanding debts at
the cnd of 1967, how much of them are
more thun one vear old and on what ac-
count these debts have arisen ?

THF MINISTER OF TOURISM AND:
CIVIL AVIATION (DR. KARAN
SINGH) : «a) and (¢). The amount of
outstunding debts more than one year old
on 31-3-1966 was Rs, 41.29 lakhs and on
31-3-1967 Rs. 68.60 lakhs. The latter
figurc. namely, Rs. 68.60 lakhs was made
up as follows :

Rs. (in lakhis).
(i) Duc from Government
Dcepartments for passen-

gers.  maintenance  of
TAF aircraft etc. 10.82
tiil) Booking  agents  and
others for traffic debts
and  handling charges
etc. 15.28
(iii) Pay later Plans 32.81
(iv) TAC for common wel-
fare activitics and other
parties. 9.69
Total  68.60
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(b) As much of the business of inter-
national air transport has to be done on
<redit, 2 certain amount of outstanding
debts is not an uncommon feature.

JAMUNA BRIDGE PROJECT NEAR PANIPAT

3396. SHRI SHRI CHAND GOEL:
Will the Minister of TRANSPORT AND
‘SHIPPING be pleased to state :

(a) when the Jamuna bridge project
near Panipat was commenced;

(b) when it is likely to be opened to
traffic; and

(c) estimated cost on the Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
‘SHIPPING (SHRI BHAKT DARSHAN) :
‘(a) On the 5th February, 1962,

(b) The bridge is going to be declared
open for traffic on 31st of March, 1968.

(¢) Rs. 49.60 lakhs,
STUDY LOANS

JYOTIRMOY  BASU:
of EDUCATION be

3397. SHRI
Will the Minister
pleased to state :

(a) whether study loans are granted to
the ncedy students by the Central Govern-
ment;

(b) if so, tho name of the Scheme under
which such loans are granted; and

(c) the States in which this Scheme is
in force ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). Under
the National Loan Scholarships Schemc,
interest-free loan scholarships are awarded
to needy and meritorious students for study
in India,

(c) The scheme which is operated
through the State Governments and Union
Territories is in force in all the States and
Union Territories.

faex aat & fimn
3398. =t feTC WW N : F4T
foem Wt 7w A o F
{%) # gawow 3z 7 fasd
ge awi & forew & fawre o o ¥
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S, Ml wE Eer § A aft gt @
IFET AT AT ;

(=) =fz ==Y, a1 ;1 39 Teal A
faiw o ¥ & fAg 3w s
HETHY TN 7 FTE Tedr FI Y &,

() wT dmT et qur snfTAwy
Gat #1 3fee F T gu ToredT g §
forer & e 2 Fardiy s 37 & o
FET T A SETY a9 § 7 afw
fraa Y &, #ix

(o) afx «&, a1 @F Far FRO

A

g?

foon wat (w10 famw &=) @ (7)
AT (@), Y 7 1 TeEt w1 oIARY

‘T & mifwer forer & faae wady
Al T fan dE aEm, i

Tsat & g 99 fagTal § &R 97
feq oy &1 A1 srTERT AT 92 9T
73 § 1 [qeerem ¥ vw fod ma ) e
q®ay LT-404/68] |

(1) AT (9). 1968-69 AN &
fAam WY 7RI T AEEE-SIRE
IuE fagrdi & s o &@ga frar
ST | SR FY AE-3E Tfwr &
fagiver, o g § 79w faq AT
ST Y g7 &Y forar o awar €

STRIGAT % WTAATY

3399. st ST W gy w7
TG HA TE qATT F P F O

() = fafws rodi & aget g€
Y0 SIaT # AEArst #it A
& forg 1€ o wraww v fea o
e

(=) afz =i, @Y g sy T g
E'1ed

(7) TO TE F TATY ATAT AT
Y wafeat & ard § ¥fw g N
wan siferf & 7
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TE-wT Swrew § 7o Hat (s ferenr
T ew) - (F) F (7). T&Ew
uFar qfeg F1 6T § gafaT 7 &7
e & Foray v #Y Sl @ 3
FRT HAIAT FT HHOET § IO
et & 3w & fag swaen fag
ZRY | FTHTE 99 ST GIFTE § g9
w3 T & T A 74T TAFATET
safaar dafag &7 g 53 70 &
AR 7 wafaat w1 g9 F fax sma-
IF F20 IS AT 7 F |

I gad arewt

3400. SN S®TT W NgW : F0
qE aw v fE IyyuR At A gA
T FIFGT

(%) S=<ug7gars og & fasqme aar
farrar T @t a7 @ #Y gard Fav =y
T FT & F 7% T 21 A0 Y
qFEATEAT §; AT

(@) 71 ToFa™ & o7 q 9% a9
RO A AT SEgY, T,
FET A% ATHT F1 fawm Fawsii g
frema & fag ammly 9 & fog 1%
AT dar Ay wE 2 ?

TGEA AqT XETAF JYXGA HAv (To
woifeg) : (F) SR FT gEE-Tq
u%-27 g & fmmt F oo s
& = grEA-qq F1 AriETSve fawmt
¥ g/ aa ¥ A gwd faww v
weqa fauarad| &1 arEweT geTw
st (fawelY) 37 & #190 ¥ 39 q9
& Heg IF QTG T AT AT
FIGRAE F1 7YX F faq qfasren
fawT #ad s FA Y fReRTe 18
AT G 8 |

(@) wwer ot fam ¥ & §@9g
X #T g A== @1 SR
T ToreqT & firdlY s v A faeme
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Harel & frem &Y 1% gia Ao At
£ 1 FTXe F7 frame oF v & &g
foafq 1 grAeFT FA FT R 9 e
s fawm fawas feafa & qure 3
FrATATE |
weta /ot az fwar o =
3400-®. =7 g7 I qeA
= WA A7 ¢

T Ng-®d [l qF FA FT FA
99 5

(F) Tame welt 9T & faam e,
=1, fafeer qat o7 wa giaama &
L H I4 1965-66 A 1966—67
H AT A Rt U s ga;

(@) Fa1 &R 1 fa=me zw o
FIFAFITATE; AT

(1) afz =, @ feaen 7

TE-wY HATHT F IwHA (o o
oHo wTEATH) : (F) gET UEfad
F1 ST WY 2 A7 T2 F GWT-9eF 97 @
A1 AT |

(7) & (w): o7 a% fAar= oma-
% A8 21 RS @A) fRar Jw @
9 G F AT FA T I AV AT ISAT
21

ARREST OF RAILWAY POLICEMEN AT

AKOLA STATION

3400-B. SHRI L. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
plcased to state :

(2) whether it is a fact that two Rail-
way Policemen of Akola Railway Station
on Central Railway were arrested on the
7th or 8th February, 1968; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME" AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Yes, Sir. Two Railway Policemen
of Akola Railway Police out-post under
Murtizapur Railway Police were arrested
on 5-2-68 in connection with a case of
wrongful confinement and rape.
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2.37 Hws.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
RECENT COMMUNAL DISTURBANCES IN
CERTAIN PART OF THE COUNTRY

MR. SPEAKER : Shrimati Jyotsna
Chanda Not here. Shri Ishag Sam-
bhali.

SHRI ISHAQ SAMBHALI (Amroha) :
Sir, T call the attention of the Minister of
Home Affairs to the following matter of
urgent public importance and I request
that he may make a statement thereon :—

“The recent communal disturbances in
certain parts of the country.”

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, this House
has been rightly perturbed over the persis-
tence of communal tension in certain parts
of the country. T need not refer in detail
to the incidents that took place recently but
it is a matter of deep concern to us that in
Bhagalpur, Mcerut, Chickmagalur and
Karimganj communal violence has claimed
a number of innocept lives and has also
led to loss of property. While the imme-
diate causes which led to trouble in each
case may vary from place to place, the
main sufferers have been members of the
minority community,

.Yesterday I paid a visit to Karimganj
and was distressed to find that a number
of families have been rendered homeless
and have been suddenly subjected to hard-
ship, all on account of what every one in
the town agreed was a petty quarrel. I
have impressed upon the State Ministers.
who were camping at Kari j. and the
local administration the urgency of rehabi-
litating the affected families. I have been
assured that rebuilding of houses will start
immediately in all earnestness. All sections
of the town were unanimous in their resolve
to ensure that peace and harmony was
maintained aad they too would unreserved-
ly participate in the qQuick rehabilitation of
all affected persons. Prime Minister has
sanctioned a sum of Rs. 25,000 for provid-
ing immediate relief. About the adminis-
trative action being takea, I may mention
that a large number persons have been
arrested in connection with specific offences.
A special investigation team has beea set up
and vigorous investigation and search of
houses are being undertaken. Some looted
property has already been recovered.
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This House is aware that I had written
to all Chief Ministers soon after the Ranchi
riots and had impressed upon them the
need for utmost vigilance and firmness in
dealing with communal trouble because the
very foundations of our national honour
and integrity are involved in this matter.
This House is also aware that a Commission
of Inquiry was appointed to go into some
of the major disturbances that took place in
1967. Action has been initiated to revive
the National Integration Council in which
the fundamental problems of national
integration can be considered dispassionate-
ly and long-term solutions found for
meeting evils like communalism and
regionalism. A great responsibility lies on
the Administration as well as on all political
parties to ensure that communal harmony
is not allowed to be disturbed. I have
emphasized this in all meetings of the
Zonal Councils which have been held since
August 1967,

I assure the House that the Central
Government would use all their power and
influence to uphold and protect the right
of citizens, irrespective of the religion they
profess, to live and work in peace and
with honour. , Government would welcome
any suggestions the Hon'ble Members may
have to make in this matter.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : T have a suggestion to make.

MR. SPEAKER : He may make it pri-
vately to the hon. Minister. He can writc
to him. Now, Shri Ishaq Sambhali.

SHRI JYOTIRMOY BASU : The first
thing is that the Home Minister should
resign. There is a huge intelligence force
under his Ministry for which he will be
placing the Demands before us very
shortly. ...

MR. SPEAKER : Order, order.
called Shri Ishaq Sambhali.

SHRI S. M. BANERJEE (Kanpur) : It is
a suggestion for action. You may put it
to him for his consideration,

oft yugTn wewelt ;w7 77 &6 g
% f5 oF guTeT FraEy Av a7 T ¢ fE
I, w vt I, I8 A I agt
9T qrerar =rew % ¥ fe gX aga
I ¢ a7 W @ R

I have
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[oft gegre wewst]
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SHRI Y. B. CHAVAN : These are all
suggestions, which will have to be consi-
dered by the respective authorities. As
far ag the district authorities arc concerned,
things vary from place to place. For
example, in Karimganj which is the head-
quarters of a sub-division, 1 found that
even most of the leaders of the minorities
told me that the district magistrate there
had acted promptly and that but for his
intervention things would have been still
worse, If you, therefore, bave a uniform
rule that all district officers should be
transferred, then things possibly might

worsen.
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In this particular case, caa - say
that the whole thing started with some sort
of quarrel between (wo young boys. The
local administration had no intimation
about it because there was no tension
existing before that. Whatever police force
was there had to be used there for some
other purpose, because on that very day,
there was a very well organised public
demonstration by the Communist Party in
the city, but they had nothing to do with
the communal riot: let me, therefore, not
be misunderstood. That day, there was a
very big demonstration and the police force
was busy attending to their duties in
oconnection with that. Suddenly in the
morning, at about ten o'clock this trouble
started and the police force did reach the
place immediately. Thc MLA who comes
from that placc, who does not belong to
the Congress Party or the ruling party,
himself reached the spot and he did his
best also to stop the things from happening,
but unfortunately he did not succeed
because the area was full of trec growth
etc. and nothing could reach there; but the
police reached there and they used tear gas
but they did not succeed in preventing
what had happened thcre. But 1 cannot
say that the administration was not aware
of what was going on......

SHRI FRANK ANTHONY (Nominated-
Anglo-Indians) : What about Mecrut ? The
district magistrate abetted thc murders,

SHRI Y. B. CHAVAN : The first sug-
gestion that Shri Ishag Sambhali made
was that the district authoritics should be
4utomatically transferred. and I am saying
that that is not applicable in this particular
case,

Another suggestion that h: made was in
regard to collective or punttive fines.. ..

SHRI ISHAQ SAMBHALT: Compensa-
tion also.

SHRI Y. B. CHAVAN : I personally
think that this suggestion necds .to be
considered. Unless the local people feel
the brunt of the consequences of thesc
troubles from the point of action taken,
unless they feel that they will have to share
the losses involved, it will be very difficult
10 persuade them. But I was awaiting the
Report of the Dayal Commission which is
going into the matter. After receipt of
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that report, we can formulate some definite
policy in the matter. But =ven otberwise.
the local administration and local authori-
tics take strong action, as thcy have in this
matter. I can very well understand and
share the congern of the hon. Member,

SHRI FRANK ANTHONY: What
happened in Mecerut ?

SHRI JYOTIRMOY BASU : They arc
watching the fun for six months in Meerut?
The district magistratc was most inactive.

SHRI HEM BARUA (Mangaldai) : From
Ranchi to Meerut and now 1o Karimganj
in Assam, it is a distressing spectable that
we are witnessing which challenges the
basic foundations of our democracy and
threatens all the values India stands for.
The image of secular India has been
desecrated: and the integrity of India on the
emotional plane has been disturbed by
these cvents and incidents. In this context
what positive steps have Government so far
taken to see that there is communal balance.
that the balance is stablished, that there is
psychological rchabilitation of the different
sections of the Indian community ? Second-
ly, there are now two festivals coming, 3d-
ul-Fitr and Holi. There is apprehension of a
threat to communal relations again, ln this
context, have the Central Government
instructed the State Govcrnments to take
adequate steps to sco that thesc things do
not get repeated ?

SHRI Y. B. CHAVAN : As I mentioned
in my statement, thcse are matters which
really speaking, the Statc Governments arc
constantly considering. As to the action
taken in this matter. 1 consolidated a list
of the whole thinz, as to what action they
took. I think in some Statcs they have
taken action to prevent thesc things from
happening,

SHRI FRANK ANTHONY : In otbers.
they cncouraged it.

SHRI Y. B, CHAVAN : No.

SHRI HEM BARUA : Hc has not replied
to my question. He discarded Shri Sam-
bhali’s suggestions in a very rudc mannei.
Whatever that be, what steps has be himself
taken to stabilise these relations and to
rehabilitate the minds of men ?

SHRI Y. B. CHAVAN : As far-as the
minds of people arc concerned, 1 quite agsee
that it is the basic remedy 1n this country.
Unfortunately, there is communal politics
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[SHRI Y. B. CHAVAN]:

in the country; we have to take note of
thig particular factor also. In this matter,
the forum of the National intergration
Council may be useful for us.

SHRI JYOTIRMOY BASU : That ncver
functions.

MR. SPEAKER : His name is not there.
This is call attention.

SHRI JYOTIRMOY BASU: My name
Wwas balloted.

MR. SPEAKER : It is his iil-luck that i
did not get through.

SHRI K. P. SINGH DEG (Dhenkanal) :
In view of the fact that even after 20 years
the law and order situation is deteriorating
and well-planned and wcll-cxccuted riots
and disturbances, whether based on religion
or community or language or castc or sect,
are taking place throughout the country.
more especially in strategic urcas which are
only reactions of political, social and
economic instability, which is the rcsult of
20 years of Congress misrule and also in
view of the fact that Government must be
receiving intelligence reports beforc these
things happen, what preventive action have
Government been able to take or are con-
templating taking to restorc the confidence
of the people in the administiation and
cngender respect for law and order ?

SHRI Y. B, CHAVAN : [ do not agree
with the hon. Member's political aaralysis.
But as I said, these incidents take place
due to local reasons also. As for  the
intelligence part, it is gathered ty the local
people. In some places ! find in . last
few weeks the preventive action tsker. on
the basis of this intelligence has werked.
Naturally, in the case of Karimganj, therc
was no previous intimation about it,

SHRI S. M. BANERJEE : What about
Meerut ?

SHRI JYOTIRMOY BASU : What about
Raachi ?

SHRI Y. B. CHAVAN : In Uttar Pradesh
the hon. Member knows the SVD Govern-
ment was there. I am only reminding them
about this -matter. In this particular
matter, we have to depend upon the State
edministration, the local police administra-
tion. We can certainly guide them as to
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what action they should take. If they
want any police help from us. we are
always willing to give police help to them.
Whatever police force we have, we are
prepared to place it at their disposal. The
Central Government is always willing to
co-operate in this matter to help them.

SHRI H. N, MUKERJEE (Calcutta
North-East) : I wish the Government was
more acutely aware of the dangers to the
country and its reputation which is implicit
in the repeated occurrence of this most
blackguardly happening. After all, in
Meerut, which is 40 miles away from the
capital, life was paralysed for several days.
On account of the jamboree of Sadhus in
Delhi, the previons Home Minister had to
give up his job. This is a very serious
matter, May I know why it is that Gov-
ernment seems absolutely insensitive to
demands put forward by such unexception-
able organisations likg the Sampradayikta
Virdohi Committce with which many
Congress members are closely associated
and which is bringing out publications
condemning the activities of organisations
likc the RSS and certain bodies like the
Nizami Jamiat or something or the other,
communal organisations, rabid, chauvinistic
communal organisations on the Hindu side
as well as on the Muslim side ? They are
bringing out these publications with which
the Prime Minister personally perhaps
should be very familiar, and no steps are
being taken and no steps are even being
contemplated, and repeatedly this kind of
incident is happening, tarnishing the image
of our country and we are hurting ourselves
almost beyond redemption. 1 think the
Government should take a very serious
view of this serious matter and state its
policy in repard to the continued activities
of these communal, chauvanistic organisa-
tions.

SHRI Y. B. CHAVAN : As I said, 1
agree with him that there is the communal
view and the chauvinistic attitude in the
political life of the country and they are
mainly responsible for creating this atmo-
sphere in the country, It is exactiy for this
matter that wc should all come together,
and there is certainly np party attitude to
this question, where all political parties
including the hon. Member’s party and he
himself can help in formulating certajn:
solutions about it.
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12.53 Hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER ALL INDIA SERVICES
Acrt
THE DEPUTY. MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): On behalf of
Shri Vidya Charan Shukla, I beg to lay
on the Table a copy each of the following
Notifications under sub-section (2) of sec-
tion 3 of the Al India Services Act,

1951 :—

(i) G.S.R. 185 published in Gazette
of India dated the 5rd February,
1968, making certain amendment
to the Schedule to the Indian
Administrative Service (Fixation
of Cadre Strenpth) Regulations,
1955.

G.S.R., 186 published in Gazette
of India datcd the 3rd February,
1968, making certain amend-
ments  to Schedule IIT to the
Indian  Administrative  Service
(Pay) Rules, 1954. [Placed in
Library. Sec No. 1.T—295/68].
G.S.R 326 pubiished in Gazette
of India dated thc 24th February.
1968, making certain amend-
ments to the Indian Administra-
tive Service (Fixation of Cadre
Strength) Regulations, 1955.
G.SR. 327 published in Gazette
of India dated the 24th February,
1968, making certain amendment
to Schedule III to the indian Ad-
ministrative Service (Pay) Rules,
1954.

G.S.R. 328 published in Gazette
of India dated the 24th February,
1968, making certain amend-
ments  to Schedule I to the
Indian  Administrative  Scrvice
(Pay) Rules, 1954,

G.S.R. 329 published in Gazette
of India dated the 24th February,
1968, making certain amend-
ments to the Indian Administra-
tive Service (Fixation of Cadre
Strength)  Rcgulations,  1955.
[Placed in Library. See, No. LT-
387/68).

PUBLIC ACCOUNTS COMMITTEE
NINETEENTH RCPORT
SHRI M. R. MASANI (Rajkot) : I
beg to present the Nineteenth Report of

(i)

(iii)

(iv)

(v)

(vi)

PHALGUNA 18, 1889 (SAKA)

B.O.H. 2560

the Public Accounts Committese on Ap-
propriation Accounts (Defence Services),
1965-66 and Audit Report (Defence Ser-
vices), 1967.

12.54 Hrs,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAGH SINGH) :
Government Business in this House for
the week commencing Monday the llth
March, 1968, will consist of :—

(1) Further Discussion on the Gene-
ral Budget for 1968-69.

(2) Submission to the vote of the
House of Demands on Account
(General) for 1968-69.

(3) Discussion and voting on . the
Supplementary  Demands  for
Grants for 1967-68.

(4) Considcration and passing of :—
(i) The Delhi Municipal Cor-

poration Bill, 1968.

(ii) The Jammu & Kashmir Re-
presentation of the People
(Supplementary) Bill,

SHRI SONAVANE (Pandharpur) : Sir,
vesterday, there was a resolution on the
atrocities committed on the Scheduled
Castes and Scheduled Tribes, and that dis-
cussion remained inconclusive. 1 would
draw your attention to thc items on the
agenda for today according to the List of
Business which says that whatever is not
completed on the consideraticn of any
Government business entered in the re-
vised list of business for Thursday, 7th
March, 1968 and not concluded on that
day will be taken up. This business which
was  not concluded yesterday does not
find a place in Dr. Ram Subhag Singh's
list. T would humbly submit to you that
according to your direction, on the next
allotted duay, this business should find a
place. .

MR. SPEAKER : Let the Business
Advisory Committec look into it. Dr.
Ram Subhag Singh also will be there,

SHRI R. D. BHANDARE (Bombay
Central) : On a point of order, Sir. I
am referring to Rule 376 (2) which says

“A point of order may be raised in
relation to the busincss before the

House at the moment :
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[SHRI R. D. BHANDARE].

Provided that the Speaker may per-
mit a member to raise a point of
order during the interval between
the termination of one item of
business and the commencement of
another”.

There is a proviso to rule 25 waich says:
“Provided that such order of business
shall not be varied on the day that
business is set down for disposal un-

. less the Speaker is satisfied that there

is sufficient ground for such variation.”

My prayer is that you should be so satis-
fied as to take up the matter which was
not completed yesterday. The sense of
‘human values and democratic values be-
comes blunted whenever the question of
Scheduled Castes and Tribes. who consti-
‘tute one-fifth of the submerged humanity
of this country comes before the House.
We have already decided that after 6.30.
the question of quorum should not be
raised in the House. Yesterday when the
motion about the atrocitics committed on
the Scheduled Castes and Tribes was being
discussed here. there were nearly 22 or
23 members present, but still the question
of quorum was raised. Immediately.
without counting, whether in fact there was
quorum or not, the Deputy-Speaker allow-
ed the bell to be rung. According to our
understanding arrived at in the Business
Advisory Committee, after the question of
quorum is raised, if it is withdrawn, the
House should be allowed to continuc. In
spite of this, the debate was closed and
the house was adjourned. 1 pray that you
should be so pleased to take up the matter
immediately after thc Housc re-assecmbles.

it wy femd (F7T) : F7H F aTe |/
¥ fauas qw #7 faar o, @1 |
ARE G &1 SO )
MR. SPEAKER : T did say that the
Business Advisory Committce may con-
sider the question of discussing that motion
further. But it depends on the pressurc
-of other work. Today we are very much
behind schedule. All  the budgets—the
‘budgets of Haryana. West Bengal and our
«own Central Government budget—are

there. .
it wyy formd : o, faere * az
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it e T (337 : oo F awe A
AT T

MR. SPEAKER: To
know, these are the States. 1 do not know
about Bihar or Punjab. If necessary, we
will certainly allot some more time. Let
the Business Advisory Committee look into
it.

SHRI SONAVANE : Yesterday. it
would have been concluded. ...

13 Hbrs.

MR. SPEAKER: Order.
have already allowed you.
on my legs. (Interruptions). It is not as
though [ am ugainst anything. 1 ‘uggest
that we shall discuss it. Shri Sonavane can
come again to the Business Advisory Com-
mittee and suggest what should be done.
It is not as though only members or lea-
ders of the partics are only sitting, Other
members can also suggest what should be
done. The decision that Guorum shcyld a0t
be raised was taken in the Minister’s room
and not in the Business Advisory Comuit-
tec. How can that agreen:ent function un-
less there is co-operation from all the
Jides. According to rules any hon. Mem-
ber can raise it. Having agreed not to
raise it if somebodv raises it what can be
done. Let us not get into that controversy
now. We shall fix up some time for that.
Harijans form a very important section of
our society in India.  We¢ camnot ignore
them.

the extent |

order. [
Now ] am

it wew fagrd MRAR (TG )
ST WEIRA, /7 ke # fx Fm
7 & U GFAT q TN F AAH 5T
et forae wrow Wt faame 8 @1 At
2% g% T 990 | aF AeF Al AR
$) & gAY W4T A9 FEO | OO
T W ot g § fR wvm & arw
Qe St T fa=T A FA T
2 ga-ﬁmug%%wﬁﬂiﬁ#iaﬁ
dfaar § oA w0 F1 N faee
I Fer FEtfEa fear A R
forey oo T ¥ WK AR AT I
ady wqfte Fv w1 afaET A TR

——
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13.02 Hgs.

CORRECTION OF ANSWER TO S. Q.
NO. 479 RE, GRANTS TO BHARAT
SEWAK SAMAJ
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. S. GURU-
PADASWAMY): Sir, during tae supple-
mentary questions and answers on Starred
Lok Sabha Questionn No., 479 yesterday,
it had been inadvertently stated for Go-
vernment by my  senior colleague,
Minister for Food & Agriculture, that all
grants, loans and assistance to the Bharat
Sevak Samaj had been stopped from 1st
July. 1966. The correct position is that
as alrcady reported to the House on the
18th December, 1967, in answer to Star-
red Question No. 725, no grant has been
released to the Samaj since November,

1966.

Wt wy fema (W07) 0 e
wr, o faww ® @ &7 faviar-
fFT FT IW AW F 99 W o9T
¥T A FTART A I E | T/ AL
245 a9 77 qw faqe w1 A
ifam, |
MR. SPEAKER : What is the point of

order that he wants to raise ? The hon.
Minister is only making a correction.

N 7y fewg AW fawwrfuEc
F AW WY F 9 9T ¥ AR TG
S 9 § 3R &% qEAET FW A
Tform #Y & a7 /i fawerfiwi
FyH Y Foigfaqz g samETaE &,
WY AT FA OF Few A1 JH A FE

NA FEE.. ...

MR. SPEAKER : Why should I ask
anybody not to press if he has a point
to make.  Yesterday, the hon. Minister

made a mistake in a reply that he gave
which he wants to correct now. There
is a difference of six months. They said
“Ist July, 1966” and now they want to
correct it to “November, 1966”". Does not
the hon. Mcmber want him to correct
that? You want 10 move a privilege
motion for this ? That has no ocaring. He
has not seen -the privilege motion tabled
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Questions
by the hon. Member. L have not sent
it to him.
SHRI S. M. BANERIJEE (Kanpur) :

Sir the Minister has eveiy right to make
corrections.

SHRI ATAL BEHARI VAJPAYEE
(Balrampur) : To commit mistakes and
and make corrections.

SHRI S. M. BANERJEE : Sir, I have
been in this Housc for the last twelve.
years. Whenever a Minister wants to
make a correction arising out of an an-
swer to supplementary and so on, there
is a proper procedure according to which
notice is given and when you permit it
is put down on the Order Paper. He:
never visualised this, he never wanted to
correct the mistake. But when he saw
a privilege motion pending before you,.
being a Minister he took the privilege of
making this correction without notice.

W Ay fod - w® A wE geEF
A& T FT AT | A AR, AT A
IO AR T 2 aE 9 AX T
A AFFTGT) W HF AT q@ I
wgfeard 1 SromIT TR ITAE 1 ?

AR RERT : 9T T & I3 417
I am glad that when thcy made a mistake
they are correcting it within 24 hours. It
is something very good.

st aw foord o WY FET &

YN WY : JT-AT AT %
ISTETAN |

sty femad : 4 oF qEw A @
g § ) ww Afau, ofer
wFEEE FAA %’%ma 4
e dqr 2 qg AN,
98AT ARAT 7 fF aferw maeR wRd
Ty Haz ¥ afaft g vow-
qaT FY AT TET ¥T, ITH FE
FAT M Av-FRT T AT AR §
qfests THTSZA THA *1 A7 fawrfodr &
I FT FFTA, A AT, A2 A7
qFT F a8 AfFT g fafr
fawifor #1 |A<er 7 a7 = 7,

3%
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[t 7y fevea)

I & T IWT FW AR IAA TG
2T W W F AR A A
Rt AT A QY wE QN T AW
g% Fax A fagerfasr F1 T
35T & fr ofewts uweza FHE W
I AIHE FLE & 9 9T AW
Afaq, afsas THEET FIA F IIEA
O 3T wgw Far Ay @, o fawrfont
F QA5G Y THER 7 FIA {6a1 40T
I W ae § @ fFar aw@ g a
firz afes® UFTIZA FHET FT F4T ATH
g ST ? A AT FE RN

13.07; Hgs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (HARYANA), 1967-68
THE MINISTER OF FINANCE (SHR]
MORARJI DESAI): I beg to present a
statement showing Supplementary  De-
mands for Grants in respect of State of

Haryana for 1967-68.

13.07 Has.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at Fourtecen of the Clock

[MR. DEPUTY SPEAKER in the Chairl.

HARYANA BUDGET, 1968-69

MR. DEPUTY-SPEAKER : The hon.
Deputy Prime Minister.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): Sir, the House is
well aware that the President has, by his
Proclamation of thc 21st November 1967.
assumed to himself the functions of the
Government of Haryana, The powers of
the State Legislature are accordingly exer-
cisable by Parliament until the State Legis-
lature is constituted after the clections
in the Statc. It has therefore become
necessary to submit the Budget of the
State Government for the year 1968-69
to Parliament in order to obtain a Vote
on Account for meeling the expenditure
of the State Government during the period
April torluly 1968.

2. Having regard to the somewhat limi-
ted object of the preseatation of the State
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Budget to Parliament, 1 shall not take
the time of the House in going over the
details of the various developmental or
other activities in the State, However, a
brief reference to the progress in the ficld
of agriculture may not be out of place.
Special attention was given to the exten-
sion of irrigation and energisation of tube-
wells and it is expected that in addition
to the 20,000 tubewells connections at the
end of 1966-67, another 7.000 tubcwells
will have been energised during the current
vear, the target for next year bcing 10,000
tubewells. At present an area of 33 lakh
acres, that is over 38 per cent of the
cultivated area, is covered by irrigation,
the coverage under minor irrigaion being
about 6 lakh acres, and a further 13} lakh
acres will be brought wunder irrigation
next year. The consumption of fertiliser
has increased from 55,000 topnes tc 1.75
lakh tonnes this yecar and this is expected
to go up to 3 lakh tonnes next year. Agricul-
tural finance institutions like the Land
Mortgage Bank and the Agro-Industries
Corporation, have also been strengthened
during the year for meeting in a larger
measure the medium and long term re-
quircments of agricultural credit in the
State. The House will be glad 10 know
that a bumper rabi crop is anticipated in
the State this year.

3. Before explaining the Budget Esti-
mates for next year, I shall briefly indicate
the budgetary position in respect of the
current year. The Revenue receipts this
year are now estimated at Rs. 62.17 crores
as against Rs. 57-89 crores provided
for in the Budget presented to the
State  Legislature. The  improvement
of Rs. 4.28 crores mainly duc to better
realisations, including recovery of arrears
under sales tax, excise duties and State’s
share of income-tax and certain measures
of additional resource mobilisation under-
taken by the State Government, eg., in
the matter of school fees, property tax and
entertainment tax rates and recovery of
arrears in respect of betterment levy.

4. The expenditure met from Revenue
is now placed at Rs. 57.39 crores as
against Rs, 59.41 crores estimated at the
Budget stage. This reduction of Rs. 2.02
crores is in the main due to the various
economy measures undertaken by the
State Government during the year, both in
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non-Plan and Plan expunditure, necessita-
ted by the fact that the original Budget
presented to the State Legislature had left
an uncovered gap of Rs. 593 crores. As
regards Capital expenditure, the Revised
Estimate is only marginally higher than
the Budget Estimate but this is the net
result of larger contribution towards the
various agricultural finance ibstitutions,
mostly counter-balanced by lesser outlay
on other schemes and larger sale proceeds
of land. On the basis of tae variations
just mentioned and others, the . current
year's budgetary operations as 1eflected
in the Revised Estimates show an overall
deficit of Rs. 15 lakhs  i.e. Rs. 5.78 crores
less than estimated at the Budget stage.

5. Next year’s Revenue receipts are esti-
mated at Rs. 67.99 crores as against Rs.
62.17 crores in the current year, The increasc
of Rs. 5.82 crores is spread over a num-
ber of heads, the more important items
being receipts from social services—mainly
State agricultural farms, Rs. 1.71 crores;
interest receipts, Rs. 1.32 crores; sales tax,
Rs. 1.09 crores; State’s share of Union
excise duties, Rs. 67 lakhs and road trans-
post services Rs, 57 lakhs.

6. Next year's expenditure met from
Revenue is placed at Rs, 66.35 crores as
against Rs. 57.39 crorcs this year. Of
the increase of Rs, 8.96 crores, Rs, 2.21
crores are accounted for bv Plan expendi-
ture on Revenue account, the major items
of increase being education, medical and
public health services. On the non-Plan
side, the increase is mainly accounted for
by larger provisions for: interest and sink-
ing fund charges, expenses on State agri-
cultural farms, full year’s effect of the
cnbancement of the rates of dearness
allowance of Government employees and
revision of pay scales of school teachers
made this ycar. In the nct, the Revenue
account shows a surplus of Rs. 1.64 crores
as against Rs. 4.78 crores in the current
year.

7. Next year’s Budget provides for a
net market borrowing of Rs. 2.51 crores
and loan assistance from the Centre for
various purposes, both Plan and non-Plan,
of Rs, 17.37 crores. A larger credit to the
extent of Rs. 2.69 crores has also been
assumed on account of sale of developed
land in various colonics in the State. The
provision for Plan expenditure, otaer than
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on Revenue account, 1s placed at Rs. 6.13
crores for direct Capital expenditure and
Rs. 8.45 crores for disbursement of loans.
This is somewhat less than in the current
year due mainly to lesser provision for
agricultural finance institutions which have
been strengthened this yem and other
capital schemes and is based on the appro-
ved Plan outlay for the current year.
Even then there will be a deficit on
Capital account of' Rs, 1.62 crores, which
however, will be wholly covered by the
surplus on Revenue account of Rs, 1.64
crores.

8. Next year'’s Budget includes in the
aggregate a Plan provision of Rs. 26.32
crores, both on Revenue and Capital
accounts, and State Plan, and Centrally
sponsored schemes, as against Rs, 28.03
crores this year. The Plan outlay pro-
posed for next year includes Rs, 2.50
crores to be mct by the State Electricity
Board out of ils own resources and will
be finunced to the extent of Rs, 16.42
crores, both for State Plan and Centrally
sponsored schemes, by Central assistance.
Next year's outlays have been strictly deter-
mined with reference to the availability
of resources, including the Central assis-
tance already indicated, and though the
total Plan provision is smaller than in this
year, care has been taken to see that cssen-
tial priority progprammes like irrigation and
power projects and agricultural schemes
are duly provided for. I may also men-
tion that, though the provision for loans
by the State to agriculturists is less, it is
expected that the total availability of credit,
including the credit from agricultural
finance institutions like the co-operative
socicties and the Agro-Industries Corpora-
tion, will not be less next year than in
the current year. For this, the Agricultural
Re-finance Corporation will also be mak-
ing a significant contribution through the
Land Mortgage Bank. In conclusion, I
should add that though the budgeted out-
lays on the devclopmental programmes
have had to bo restricted to the resources
in sight at prescent, it would be open to
the new Government, that will be formed
in the State after the elections, to consi-
der the question of augmenting the Plan
outlays, if necessary, after ensuring that
adequate resources are mobilised for meet-
ing the additional expenditure.
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14.10 Hrs.
GENERAL BUDGET—GENERAL
DISCUSSION

SHRI M. R. MASANI (Rajkot) : Mr.
Deputy-Speaker, Sir, that this Budget has,
perhaps, reccived a friendlier welcome
than most of those that have preceded it.
] do pot grudge that satisfaction to my
good friend, the Finance Minister. But
in case he thinks that the satisfaction or
welcome is due to tae merits of the
Budget. let me caution him that this would
be misleading himself. The jubiliation is
in the nature of relief, the relief that
something much worse did not happen.
This is the predominent sentiment to which
immediate cxpression has been given
widely the country and, particularly, by
business and industrial circles. Mr.
Laxman, one of our best cartoonist, sum-
marised the position very well in the
excellent cartoon ae published entitled
“Feeling Better 7

Sir, it reminds me of the story of a
Jewish collective farmer and the Rabbi in
the Soviet Union. The story goes back
to the days of Stalin when they were par-
ticularly oppressed. When the farmer, that
is, the Soviet farmer, found himself miser-
able. he went to a Jewish priest, the Rabbi,
and told him that he was miserable and
that he wanted some relief. He got a
promise from the farmer that if he would
be patient and carry out whatever he sug-
gested, he would give him relief. The
farmer said : “Yes, 1 will do whatever you
advise me to do.” Then, the Rabbi asked
him, “What animals or cattle have you got?”
The farmer said, “I have got one horse,
one cow and some poultry, and I have
got six children at nome. We live in a
littic hut.” The Rabbi told him, “From
today. ‘when you go back, take the cow
into your hut.” The farmer said, “I am
already overcrowded.” Then, the Rabbi
told the farmer, “You have promised me
to do what 1 say, take the cow into your

hut and com¢ to mc next Sunday.” The
next Sunday, he asked, “How are you
feeling " and the farmer said, “Much
worsc”. Again, he told the farmer, “Now.

take the horse into your hut for one week
and come to me next Sunday.” The far-
mer came back next Sunday and said, “It
is even worse.,” The hut has become
filthy, stinking and all that” The Rabbi
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told him, “Now, take all the poultry and
keep them in your hut.” This was also
done. Then, when he went next time, the
collective farmer said. “This is worst of
all.” Then, Rubbi told him, “Now, take
the poultry out and come again and report
to me next Sunday.” When he came next
Sunday, he said, “I am feeling better.”
Then, Rabbi told him, “Take the horse
out of your hut.” And, finally, when the
cow was removed, the farmer came and
said, “You have solved all my problems.
1 have no worries left.”

Sir_ this is the measure of the Finance
Minister’s momentary popularity. I regret

that, unlike the collective farmer, I do not
take a short view and, therefore, I can-
not join in the jubiliation, in the welcome,
for the Budget.

If the Budget had been a good one, the
hon. Minister could have ex] my full-
est support, but unfortunately, I think tae
view taken by business and industry is
a very superficial and a short-sighted one.
It reminds me of Sir Robert Walpole say-
ing earlier when 'the people of Loadon
were jubilating, “They are ringing the
bells now, but they will be wringing their
hands soon.” The day is not far when
the same gentlemen who have rushed for-
ward to welcome this Budget are going
to get second thougats.

Our angle from this Party and from
these branches is primarily that of the con-
sumer. We are a Consumers’' Party, We
are for th¢ men who buy and the men
who buy are every man, woman and child
in this country. There is a second class
for which we would like to judge every-
thing and that is the peasant, the farmer.
Judged from the point of view of the
national economy, the consumer and the
farmer, this is a bad Budget.

Let me first dcal with the revenue side
where I have not very much to say. [
think, in regard to taxation, the Finance
Minister very wiseiy came to the conclu-
sion that there was nothing very much left
to tax. The law of diminishing returns
had set in and, therefore, quite wisely,
he avoided adding to the burden of taxa-

tion, The orange had already been squee-
zed dry; only the poor remained to be
bled.

All the same, I would like to welcome
certain minor liberalisation measures toat
the budget embodies. First of all, | am
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glad to say that the Finance Minister has
carried out the half-assurance that he gave
me acress the floor last year in regard to
the Annuity Deposit Scheme. I am very
glad that he found it possible to dispense
with that obnoxious measure. It is also
good that, in regard to investment, the
first Rs. 500 for dividend income has been
freed of income-tax. It is good tnat the
surtax has been lowered from 35 to 25
per cent. and the tax on dividends up to
10 per cent has been abolished. One can
go on like this with two or three small
measures.

But let me say this. Even with all
these measures taken, it is a very poor
thing compared to what Pakistan is doing
in regard to giving incentives to enterprises
in their country. In Pakistan, the exemp-
tion limit of dividends is not Rs, 500, it
is Rs. 5,000. Educational allowances for
children are Rs. 300 per child up to a
maximum of Rs. 900 for those whose
income do not exceed Rs. 25,000. There
are more generous deductions for invest-
ment in life insurance, provident fund, etc.
Above all, the statutory limit of exemption
from income-tax is Rs. 6,000 as against
Rs, 4,000 in our country,

Here, I am very glad that Mr. Bhootha-
lingam has in his Report, advocated the
raising of the exemption limit from Rs.
4,000 to Rs, 7,500. If this is done, a
large number of small taxpayers who
should not be paying tax at all, would
be relieved from this burden and may have
a little more to spend or to invest. 1 would
like to suggest to the Finance Minister
that even in this Finance Bill, when it
comes up before the House next month,
e may raise the exemption limit from Rs,
4,000 to Rs. 75,000, as recommended by
the expert whom they themselves appoint-
ed.

Most ot the commentators saw thig¢
budget as a choice for the Finance Minis-
ter between additional taxation and deficit
financing and felt that he was bound to
choose one or the other. As if one has
to choose between plague and cancer!
My answer is that I choose neither, be-
cause there was the way out of good
health. There was a third alternative
which would have made both deficit finan-
ging and added taxation unnecessary, and
L12LSS/68—7
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that was the way of cutting the bloated
expenditure of the Union Government, In
other words, the whole public discussion,
if I may say so, in the press has been
in regard to a false choice. The right
choice has hardly been mentioned, 1 am
SOITY to say, even by o